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LEGISLATIVE ASSEMBLY.
' Tuesday, 7th August, 1934.

~ The Assembly met in the Assembly Chamber at Eleven of the C}oek,
Mr. President (The Honourable Sir Shanmukham Chetty) in the Chair.

QUESTIONS AND ANSWERS.

ProposaL FOR THE REMOVAL OF THE PUusA AGRICULTURAL INSTITUTE.

410. *Mr. Gaya Prasad 8ingh : (a¢) Has the attention of Govern-
ment been drawn to the following remarks published in the editorial
columns of the Times of Indig, dated the 20th July, 1934, regarding the
proposed transfer of the Pusa Agricultural Institute :

‘¢ The proper way to judge the plan is solely in relation to the great financial
stringency of the moment, and the inability of Government to finance many
a measure of social importance, let alone reduce the crushing burden of taxa-
tion—their first duty. It would be interesting to have more details as to how
the Rs. 36 lakhs estimate of the eost of the transfer has been compiled, and
wbether it has been proved that the capital outlay will be recouped in a reuson-
able time by savings effected through removal from Pusa. There would be a case
for the transfer if that were demonstrated beyond a doubt, but unless and until it
can be, the Assembly should turn down the plan ’’ ¢

(b) What amount of saving is expected to be effected every year
through the removal of the Institute from Pusa, and how, and what time
is it likely to take for the capital outlay to be recouped ?

Mr. G. 8. Bajpai : (a) Yes.

) (b) As explained m the Memorandum submiited to the Standing
Finance Committee, no saving in recurring cost is expected.

COMPILATION OF A Book CONTAINING Lirg NoTEs oF THE PoLITicAL LEADERS
AND SusPEOTS IN INDIA.

411. *Mr. Gaya Prasad Bingh: (¢) Is # a fact that Government
have ordered the compilation of what may-be described as ‘‘ Who is Who *’,
containing life notes of the political leaders, and ‘‘ suspects ’’ in India,
and that the Provincial Criminal Investigation Departments have been
directed to compile such accounts of persons residing in their jurisdie-
tion ¢ If so, will Government be pleased to state the cost of such a com-
pilation, and the time when it is likely to be in print ¢

(b) Can a copy of the correspondence or the instructions issued
in connection with it be laid om the table t

The Honourable 8ir Henry Oraik : (a) No. N
(b) Does not arise. EERER WA B
( 1097 )
L270LAD . B
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SECURITY MEASURES FOR LADIES TRAVELLING OVER-NIGHT ON THE BENGAL
AND NorTH WESTERN RAILwAY.

412. *Mr. Gaya' Prasad Singh : Is it a'fact that the authorities of
the Bengal and North Western Railway have issued an instruction to
their Guards, reminding them of their ~ responsibilities towards
Jadies travelling at night, to examine all doors and window fasteners of
upper class carriages, in order to obtain security for such ladies travel-
_ling over-night % - If so, will. Government be pleased o lay a eopy of
such imstructions on:-the table, and state ;whether they, propese to have
similar instructions issued on other Railways for the security of ladies
travelling during night ?

Mr. P. BR. Rau : The reply to the first part of the question is in the
affirmative. A copy of the instructions issued by the Bengal and North
Western Railway is laid on the, table. As a result of a recent incident
on the North Western Railway, the subject of adequate protection of
lady passengers, travelling alone by night, was taken up by the Railway
‘Board ; and at their instance, the Agent of the North Westérn Railway
has issued the following instructions : '

¢¢ (a) Conductor guards are to run-regularly on 7 Up and 8 Down mails between
Karachi and Lahore, und on 3 Up and 4 Down mails between Lahore and Delli.

(b) Divisional Buperintendents will arrange, for Counductor Guards, wherever
it is counsidered that.specinl circumstances make such provision desirable.

(¢) Instructions have been issued to ensure that .all door and window fastenings
on carriuges are kept in effieient working conditions.

(d) Special steps have been taken to rectify any defects to all door and window
fastenings as carriaggs pass through shops. )

(e) Instructions relating to the use of door and window fastenings by passengers
is to be cxhibited in a conspicuous place in all compartments.

(f) Orders have been issued to the effect that, by those trains wliich have no

- Conductor Guard, the primary duty of the Guard in charge is to. look to the safety
of lady passengers.’’ '

2. Other Railways have been informed of the steps -taken by the
North Western Railway, and the matter has been referred to the Indian
“Raflway Conference 'Association to consider if ‘they can suggest any
further measures in this respect. R

P

S‘tatd.m'ent.
The Bengal and North Western ‘Railway Company Limited.
g . (Incorporated in England.)
Praffie Manual.
. Addition and alteration Memo. No........ v
Pago. 34, Chapter II. -
4dd;the -following 88 para. 3-XIV,

(5
.

XIV. Care of Lady' Passengers travelling in upper cluss compartmeits -alons during
- o night.

Attention of Guards and Assistant Guards,

paras. 8 and 9 of the Appendix to Workin,

(a) E. Ladies’ Compgrtments :—

(1) The doofy af 1st and 2nd class ladies’ compai-tm st t

g 2 c ents nmist be loeked by

Guards of trains at night_.if g0 desired by the occupants. Guards should

o also phow passengers how: tv'use the window and door fasteners, and be

8 drawn to the instructions é.t page 3
g ,'lfugle‘ Table reproduced below :-

aartey
§

aQ

° @
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Yo . prepared to umlock: the doors when required. This . matter: must roceive
o " special pitention. ,

(2) Ladies with 1st or 2nd class tickets travelling “alone at niglnt may be
. permitted to.take into the compartment with them ope servant holding
i a third class ticket. , ST T
9. Carc ‘of passengers :— ‘ A' L
T (1Y Atteiition’ ds drawn 'to ‘General” Rules 138, 183, 194 and 195 of Part I,
and 4 of Part I and Subsidiary Rulés thereto. The stuff ure diredted,
to carry, qut the .orders laid dewn therein most carqfuylly, station masters
und others in authority ‘instrueting “the” staff “under “them. * ‘The greatest
_.eppe. mugt be.tgken fo. sec. that thess. orders are carripd out und that
the safety and welfare of passengers are, congidergd and attended to .
(2) Al cases of eriminal assaylt on 'pnshengers in trains or on station premises,
Co whether! committéd' by - fellow': pussetigers “or ‘by the Comphny’s staff,
B ol shotdd be'reported at..onse by telegram to Government ‘Rmilwny Polies;
" Traffic Inspeetor, - Rstrict Traffic Superintendent, Traffic Mnoager and,
' Agent, The District Traffic. Superintendent must at once tuke up the
matter, have it enquired into and report to the Trafflc ‘Minager. :
(3) In condﬁcting thg:gﬁquiry, special attention must be directed to spe : B
(a) that all rules of the Railway for the protection.of passengers have hoen
duly observed. ; S

(b) That every effort has been made to bring the offender to justice, and

(o) that every point brought to light in.the enquiry has been duly comununi-
csted to.the Police. "

(b) When taking: over charge of wnight trains, Guards. ‘must examine all door
and windovw fasteners of upper class carriages and should any of them be fcund
defeetive the carriage examining staff should be requested to put them right before
starting. R

(¢)If it is mot possible to paut them right in the time available, a special report
should be made in the Guard’s Journal giving number of the carriage and particalars
of the defects. and & wire sent to the carriage Examiner at destination giving a copy
to the District Loco. Superintendent concexiqu.. ) ) e

(d) Should any ladies be. travelling 'in’ upper class carriages at night they ehould
be directed to a compartment in which the fasteners are in good order biut should this
not be possible owing to lack of accommodation the Guard must exercise partieular
vigilance at every station at which the train stops. .

R . & D WESTWOO0,
Trafic’ Manager.

TRA¥FI0 MANAGER’S OFFICE, i T

Gorakhpur, 26th" July, 1934, S o

.. Mr. Gays Prasad 8ingh : Sir, the Honourable Member Las been
reading out his answer with the rapidity of a mail train, Do I under-
stand him to say that instructions have been isapned to other Railways
to take similar precautiong ¥ = U U7 T monommete e

- /Mr. P. R. Rau : Instructions have been igsued on the North Western
Ra_tlilway, and copies have been sent to other Railways to take similar
action. C ' : oo B R L A PRt S R

t . 7L AR

Yot

ey " Impowr 68 Cun-Preces FrROM JAPAN.

413, *Mr. B. Das : (o) Have Government. received s teprésentation
from. the Ahmgdabnd_Mxllowném’wAasociatio'm on the excessive ‘import of
standard cut-pieces (so-called fents) from Japan ? BT S

L270LAD a8
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(b) Is it & fact that Japan is sending to India cut-pieces of standard
sizey of three yards and six yards to avoid higher tariff thereon ?

(¢) What is the total yardage of such standard cut-pieces imported
so far from Japan and what is the total loss of revenue thereon §

(d) What steps are Government taking to stop the import of such cut-
pieces under the guise of fents !

The Honourable 8ir Joseph Bhore : (a) Yes, Sir.

(b) Statements to this effect have been made in the representations
received by Government on the subject.

(¢) and (d). Figures relating to the imports of fents of three yards
and six yards are not available. I would, however, state that fents
over four yards in length are liable to the same rate of duty as eotton
piece-goods and are included in the quota fixed for Japanese cotton-
piece-goods under the Indo-Japanese Commercial Convention. Govern-
ment have already issued instructions to the Collectors of Customs to
the effect that the lower rate of duty on fents should be applied only
to job lots of varying lengths and sizes, not exceeding four yards, rejected
by mills on account of their defective weaving or dyeing or other
substantial damage. Such fents would invariably be bundled (as dis-
tinet from the packing adopted for piece-goods) and invoiced by weight.
ghere is therefore no reasonable scope for any evasion of customs

uties.

Mr. K. C. Neogy : Has the Honourable Member received represent-
ations that there are similar cases of evasion of customs duty on the
part of Japan in respect of some other items of cotton textiles, parti-
cularly hosiery ?

The Honourable 8ir Joseph Bhore : I should like to have notice of
that question, Sir. My only recollection is that a representation was
made that evasion was taking place by shipment to Indian State ports.
That matter is receiving the attention of the Government of India.

Mr. K. C. Neogy : Have no complaints been received with regard
to hosiery ¢ '

The Honourable 8ir Joseph Bhore : I shall look into that matter.

. M.r._ B. Das : Do I understand the Honourable Member to say that
instructions have been issued to Collectors of Customs to the effect that
when piece-goods come in sizes of three yards but are packed like ordin-
ary piece-goods, they should be assessed a heavier duty ?

The Honourable 8ir Joseph Bhore : The point really, Sir, is this,
that the mere fact that a piece of cloth is four yards in length, does
not br;ng it under the definition of fent. Collectors of Customs have
been given full instructions to see that despite the fact that a piece of
clo[;h may be four yards in length, if it does not fulfil the description
which I have just read out, they should treat it as ordinary piece-goods

which will be included in the quota which has been allotted for Japanese
piece-goods.

Mr. B. Pas : What steps will Government take ‘to saféguard the
problem of three yard cut-pieces conting i ' ' - '
lesser duty ? 4 t-p ing ints the market by paying a

4
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The Honourable 8ir Joseph Bhore : 1 made that point perfectly
clear.

Mr. President (The Honourable Sir Shanmukham _Chett{) :
Instructions applicable to four yard lengths will be applicable to three
vard pieces also.

CHANGE 1IN THE TiMINGS OF THE ARMY HEADQUARTERS SPEcIAL TRAIN
RUNNING BETWEEN SuMMER HiLy AND SIMLA.

414, *Sardar G. N. Mujumdar : (¢) Will Government please state
whether it is a fact that the Army Headquarters special train which used
to leave Summer Hill at 9-27 a.M. is now timed to leave that station at
9-5 Am. from the 24th July, 1934 ¢ ’

(b) Will Government kindly state whether the change in the timings
was nolified to their Secretariat staff ¢

{¢) will Government also please state the reason for this suddﬁn
change in the timings ?

(d) Are Government aware that the men living in Summer JIill
quarters have to leave home before 8-45 a.M. to be in time to catch the
train and so have hardly any time to take their meals, bath, ete.?

(e) Are Government aware that the bulk of the residents im the
Summer Hill quarters are the Government of India Secretariat staff and
Members of the Assembly and the Council of State, and do Government
propese to run the train to :its original timings or re-arrange the arrival
time of the 8-30 up to 9-30 or 945 ¢ If not, why not ! c

Lieut.-Colonel A. F. R. Lumby: (a) The Honourable Member’s
information is correct, except that the change took effect from July 23rd,

1934. ’

(b) and (c). The Honourable Member does not perhaps realise that
this train has been arranged for some years past by the Army Depart-
ment, to bring members of the staff of Army and Royal Air Force Head-
quarters resident in Summer Hill, to their work in Simla and is paid
for by that Department. The reason for the recent change in timings
was that, when the train left Summer Hill at 9-27 A.M., it .was delayed
by an carlier train, with the result that the clerks referred to arrived
late in office. The change was certainly notified to the staffs concern-
ed. and Government have no reason to believe that other persons affect-
ed were not aware of it in good time.

) (d) So far as the Army and Royal Air Force Headquarters estab-
lishments are concerned, the changed timings entail no hardship.

(¢) For the reasons just given Government regret that they ecannot
agree to take the action suggested.

Mr. Lalchand Navalrai : What about their taking meals in time {

Lieut.-Colonel A. F.'R. Lumby : They seem to manage it, according
to my information.
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APPOINYMENTS OF SUPERINTENDENT AND Drwoty SUPRRINTRNDENT, Wuon
AND WARD DEPARTMENT, EAsT INDIAN RAILWAY.

. 415, *Sardar G. N. Mujnmdur (a) Is it the polity of the Raﬂway

Boacd that the appointment of ‘Superintendent and Depiity Superin-
tendent, Watch and Ward Department, East Indian Railway shotld be
held on]) by Impenal Police Officers ?

(b) If the answer to part (a) be in the negatlve, why was it don-
sidered necessary to obtain the services of an Imperial Police Officer {0 act
as Deputy Superintendent, Watch and Ward Department, East Indian
Railway, when the permanent incumbent of the post was é#" leave in
1933 ¢

((‘) Has thls Department been in existence for ten' years 1 b 80, are
there no officers or senior subordmate officers fit to act or to be’ promoted
to a higher grade 1 . . S

(d) Is it more economical to obtam the’ ser‘wces bf Imperidl Police
Officers to act in such vacancies, or are there surplus Imperial  Police
Officers ¢ ]

(e) Is it a fact that the Imperial Police Officer brought in to act in a
leave vacaney in 1933, when relieved, proeeeded -on :leave on avemge pay
which was hlgher than his pay in° the Police Department X

(/) Is the average pay in sueh cases debitable to Rallways !
Mr P. R. Bau (a) No.
(b) In the mterests of the pubhc service.

(¢) The answer to-the first part of the question is in the. aﬁrm&tlve
The number of officers in the department being small, -seleetion from.a
wnder range was considered desu-able

(d) No questlon of economy is mvolved ’

(e) Possibly, his leave salary would be calculated accordmg ta t.he
ordmary rules.

ARERER

N E
HAN cem Y

) The (hstnbutlon of leave salary in such cases will be accordlng
to the ordinary rulo govermng loans of an officer from one Government
t%zinothe; which is contained in Article , 18‘3 (2) of the Audlt (‘ode

olume

FUNCTIONS AND DuTties oF YARD Smnvxsoas AND YARD Insrmrons.

. 416. *Mr. Gaya Prasad Singh (on behalf of Rai Bahadur Lala’ Bru
Klshore) (¢) With refcrence to the answer given to starred qf1tstion
No. 391, "dated the 6th March, 1934, will Government' be pleased to' state
what the function and duties of the 'Yard Supervisor and gard Inspectots

are and-in what mateml t t
Masters 2. re%pec h h,ey dlﬂ“ frOm|f;h()er¢e of. A-sswant Yard

s Ab). Is it a,faqt tha Indxan Yard huperv sQrs, in b’ yard 1i K -

igmpul (;hafilazadlDIeltld and Lahore, §xc llperform tlﬁ ams’eK gtxe{;mn:s
uropean an nglo-Indian Assistant ard Master

Railway mnd on & lower scale of. pay ¥ o w-i on the E?qf. }Edmn

suife)ils it & fact, that Number-Tekers, after the gyecassa i 7h
becn and are promoted as Yard Foremen and YZP?IA guli;yex;tﬁ}:%n :l"::
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°
North Western Railway and are found capable. of coping with the work
of:-the Yard, and a similar practice obtdins on:the Oudh and Rohilkhand,
Railway Seection of .the East Indian Railway as well §.. -

(d) Ts it a fact that the request of Iead Number-Takers to be tested
for Assistant Station Masters’ examination and to permit them to pick
up the work of the post of Assistant Yard Masters, has been turned down
on the plea that they eannot aspire to these posts in the East Indian Rail-
way Sections ? ' :

. (e) Is it & _fact that, in contrast to this, the Divisional Superin-
tendent, Lucknow (old Oudh and Rohilkhand Railway section) has held
that the natural avenue of promotion of a Head Number-Taker lies to
the post of Assistant Yard Master and, in pursuance of: this policy for
the second time in the Lucknow Division; has. permitted a Head Number-
Taker to learn the work of an Assistant Yard Master and given him an
officiating change 1 D

(f) What answer did the Divisional Superinteéndent, Lucknow, give

on this point to-the Agent, East Indian Railwhy'¥ = -~

e S T B S R S N R A S e
. (g) Are Goveznment .aware whether, at the, time. of permitting the
Head Number-Taker at Lucknow to pick up the work of an Assistant %'axd
Master’s post and subsequently giving him an officiating chance, the claims
of other Senior Head-Number Takers, who were refused these facilities,

were considered ¢

(k) In view of the Railway Board’s letter No, 5153-E., dated the
20th° May, 1934, stating:thet’the rormel ¢hannel of prowetion for aiMead
Number-Taker ‘was provided to the post of a Yard:Sapervisor, and Gov-
ernment’s reply to question'No. 391, reféerred to in: part (a) above,-stating
that the Agent, East Indian Railway,:is unwilling to provide facilities to
themn for their’:premotion to the posts-of Yard ‘Masters :and - Assistant
Yara Masters, will-Government please now state te what higher posts niust
the «taff in  the Number ‘Takers’ . category look:for:their promotions, and
what is their normal avenue -of promotion %:'.1s it :a fact that the pust
of Yard Supervisor is. non-existent 6m the Kast Indian Rnilway 1. \
_ Mr. P. R. Rau : With your permission, Sir, ‘I ‘propose to reply to
this and the following questibn together. I have called “for: ‘infdz]-ma'-

tion and will lay a reply on the table of the House in due ¢ourse.’-

Mr. Gays Prasad Singh : 'Will the Honourable Member also ‘thquire
whether, on the East Indian Railway, Number-Takers are not promoted
as Yard Foremen and Assistant Yard Masters ?

" Mr. P. R. Ran : T shall be 'bIease;d’t() do’ so.
., PromorioN .oF Numner-Taxkss ox yug EaSt INDIAN. RatLway.

_ 1417 *Mr. Gaya Prasad Singh (on behalf of Rai Bahadur Lala Brij
Kishore) : (a) Is it a fact that the Number-Takers on the East Tndidn
Railway have submitted a joint appeal on the ‘subject of their promotion to
ithe. .pmgs»of Yard Masters and, Assistant Yard Masters through their Divi-
smnallw?upemntendents,"and if. vo what. answer  has been given to this
Appeal 1 . . RO

PPN RN roL . .
o Py _, o {

el T

\é!For“zi‘ns.’\'\‘gr"tq this questivii, see ‘answer to question No, 416, i
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(b) What objection has the Agent, East Indian Railway, to get suit-
able and deserving Head Number-Takers to go through a course of training
at the Railway School at Chandausi to make them eligible for promotion
to higher posts ¥ What is the use of maintaining this School, if it is not
to qualify staff for higher posts and make them more efficient in their
work ¢

{¢) Is it not the recognised policy of Government to keep an avenue
of promotion to higher posts in the upper subordinate cadre open for staff
in each category ! If so, why is staff in the category of Number-Takers
deprived of this opportunity for promotion when the same is open to
clerical staff in other categories ?

(d) Is it & fact that A class Guards are permitted to pick up the work
of the post of Assistant Yard Master, prior to their promotion to these
posts * Is this facility refused to Head Number-Takers ?

(¢) Is it a fact that as a result of this policy Anglo-Indian and Euro-
pean guards with only a few years service have been promoted as re-
lieving Assistant Station Masters’ and to Assistant Yard Masters’ posts,
and that senior Indian Head Number-Takers and Indian Assistant Station
yast,ers have remained blocked on their maximum of Rs. 110 and retired
rom that post ! '

Pay, ETC., GRANTED TO THE OLD OUDH AND ROHNILKHAND RArLway Starr
ON PROMOTION,

" . 418. *Rai Babadur Lala Brij Kishore : With reference to the answer
given to starred question No. 746, dated 17th April, 1934, will Government
be pleased to state definitely whether the old Oudh and Rohilkhand Rail-
way staff in the old Oudh and Rohilkhand Railway grades of Rs. 78—3-—90
and 75--5—100, after their transfer to the East Indian Railway Section,
will on promotion get the East Indian Railway grade of Rs. 105--5—--120
or old Oudh and Rohilkhand Railway grade of Rs. 104—6—140 and whe-
ther similarly the old Oudh and Rohilkhand Railway staff in the old
Oudh and Rohilkhand Railway grade of Rs. 104—6—140, after their
transfer to the East Indian Railway Sections will get their promotion
to old Oudh and Rohilkhand Railway grade of Rs. 220 or the East Indian
Railway grade of Re. 200 ¢

Mr. P. B. Rau : I have called for information and will lay a reply
on the table of the House in due course.

ALLOTMENT OF ORTHODOX AND UNORTHODOX CLERKS’ QUARTERS IN SIMLA.

419. *Mr. Bh.upnif Bing : (a) Is it a fact that A type orthodox
clerks’ quarters in Simla are four-roomed blocks, and is it a fact that

such four roomed blocks are allotted to persons getting a salary of Rs. 300
and above ¢ ‘

(b)) Is it a fact that there are A type unorthodox quarters which
are styled as four-roomed blocks, and is it a fact that such four-roomed

blocks are allotted to persons getting a pay of Rs. 450 and above {
(¢) Is it a fact that B type orthodox clerks’ quarters in Simla are

three-roomed blocks, and is it a fact that such three-roomed quarters
are allotted to persons getting a salary of Rs. 150 and above 1
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L ]

(d) Is it a fact that there are B type unorthodox quarters which

are also in some cases styled as three-roomed quarters, and is it a fact

that sueh three-roomed quarters are allotted to persons getting a pay
of Rs. 800 and abowe ?

(e) Is it a fact that C type orthodox clerks’ quarters in Simla are
two-roomed, and is it a fact that such two roomed quarters are allotted

to persons getting a pay upto Rs. 150 ¢

(f) Is it a fact that there are C type unortbodox clerks’ quariers
in Simla which are also in some cases styled as two-roomed quarters
and is it a fact that such two-roomed quarters are allottcd tc unorthodox
men getting pay upto Rs. 300 ?

(g) If the reply to the preceding parts be in the affirmative, will
Government be pleased to state the reasons, why unorthodox people
getting higher pay, are allotted quarters with smaller accommodation
than those allotted to their orthodox colleagues ¥ Do Government
propose to do away with this distinction—in the fixation of a mini-
mum pay for the purposes of allotment of different classes of accommo-
dation ¥ If not, why net ¢ o T

The Honourable 8ir Frank Noyoe : (a) to (f). Married clerks:
uarters in Simla, both orthodox and unorthodox, are divided into A
% and C classes according to the accommodation provided. The three
classes of unorthodox clerks’ quarters at Summer Hill are sometimes
referred to as 4 roomed, 3 roomed and 2 roomed quarters, hut this is
not an official designation and is not applied to quarters elsewhere than
at Summer Hill.

‘The quarters are allotted as folows :
Orthodoz.

A class to ;)lﬂ“lcersdrawing over Rg, 300 but less than Rs. 600 a
month.

B class to officers drawing Rs. 150 and over but not more thap
Rs. 300 a month.

C class to officers drawing less than Rs. 150 a month.

Unorthodoz.

A class to officers drawing over Rs. 450 but less than Rs. 600 a
month.

B class to officers drawing Rs. 300 and over but not more thap
Rs. 450 a month.

C class to officers drawing less than Rs. 300 a month.

(9) The pay limits were settled in consultation with the Inperial
Secretariat Association, and Government do not propose to make any
change. The limits for unorthodox quarters are considerably lower
than those which were in foree prior to 1925, and were designed to
ensure a fair distribution of the accommodation available. Moreover,
the unorthodox accommodation is on the whole better than the orthodox
aecommodation, and this in itself is a justification for the distinetion to
which the Honourable Member refers.
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i UNORTHODOX QUARTERS 1N’ Smm.

420, *Mr. Bhuput Bing: Will Government. be pleased to stgie:
separately the number of each of the A, B and C types:of: unorthodox
quarters at Kaithu, Summer Hill and Tuti Kandi ?

. The Honourable Sir Frank Noyce : I lay on the table of the House.
a statement giving the information asked for by the Honourable,Meml?ex.

Blatement showing the number of different classes of unorthodow clerks’ quarters at
Koaithu, Summer Hill and Tuii Kandi, Simla. :

A Class. "B Class. C Class,
Kuithu .. 2 4 38
. Summer - Hill .. S e 45 30. 10

Tuti Kandi e 1 e e

s - UNORTHODOX QUARTERS IN SIMLA."
BRIV | ISP S : NI P VY SRS PSR
421. *Mr. Bhuput Bing : Is it a fact that there.are only four B type
quarters and two A type quarters as against 38 C. type quarters in
Kaithra ? Tf '#0, do Government  propose to* convert ‘doré ‘of 'the €* type
gquarters into B type by some additions and alteratienst " If not, why
hot, R o : RN TP L . o . e R
"' The Honourable 8ir Frank Noyce : The reply to the first part of
the question is in the affirmative. As regards the gecond part, Govern.
ment do not consider it desirable to make any change, as;the,,pz,'opo;l_'jlo_il
of quarters, available at Summer Hill, Kaithu and Tuti Kandi to total
demand, is greater for B than for C class. and the C class demand for
quarters at Kaithu and Tuti Kandi is, more than adequate.

UNORTHODOX - QUARTERS 1IN 'SIMLA.

422, *Mr. Bhuput 8ing : (¢) Are Government aware that prac-
tically ‘all: the men, ‘entitled to A and B types unorthodox quarters
under the present scales of pay, fixed for the different types of quarters,
will have no chance of being allotted: Kaithu quarters ¢ If so, do Gov-
ernment propose to amend the rules in such a way that all will have
a fair chance of being allotted quarters in Kaithu ? If not, why not ?

(b) Are Government aware that under the existing scales: of pay
fixed for B types, once a man in the second division of the Secretariat
or 4 man in the first division of the Railway Board gets oge such
quarter in Kaithu, he blocks the claims of others to these quarters and no
one would be able to obtain such quarters ‘till such a4 man retires from
serviece ¢ - : ' R TR S I

i .(¢). Da-Government. propose to amend.the allgtment rples in such
a way by which either the maximum pay limit or.a maximum numper
of yeers’ stay in a particular type of quarter, whichever ix earlier,
ghould debar. the men to Government quarters until they. are, eatitled
to.a ligher type of guarter by.virtue of thejr increase in pay ! If not,
why.not, 2. TP ; Lo

of rod) Is2it @ fact that in the matteriof exchange of one unorthodex
quarter te another in Simla the longer stay n theé unorthodex quarter

(VLR PR
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has been made the eriterion in the allotment rules ! Is it also a fact
that men have been compelled under the rules to adopt the same type,
either orthodox or unorthodox, both in Déelhi and Simla ¢

“(e) Ts it also a fact that the European quarters in Delhi were declared
unorthodox on the 16th January, 1924, whereas the European quarters
in Simla were declared unorthodox only in December, 1931 ?

(f) Are Government aware that men who were really unorthodox
occupied such quarters in Delhi before 1926 when the men had to pay
minimum fixed remt for such unorthodox quarters in Delhi, irrespec-
tive of pay ?

(g9) Is it a fact that sincé that minimum ffxed rent has'¥een substi-

tuted by the 10 per ceént. rent on the basis' of pay, many people whv
were not keen before have styled themselves as unorthodox for the
purposes of - better accommadation ¥ +If so, ‘do’ Government propose to
amend the rules for exchange of unorthodox quarters in Simla in such
a way that the continuous longer stay in the umorthodox quarters since
1924 in Delhi should. be made the criterion of getting. preference for
such exchanges either in Simla or Delhi $ )
.- (h) Are.Government aware that those men who occupied unortho-
dox quarters in Delhi before the introduction of the rent on the 10 per
cent. of pay basis, suffered heavily by way of rent ? If so, will Govern-
ment be pléaséd’ to 'state the reasons why the men who haye suffered
financially ‘and gave Govérnment better Fevenues for all those' years before
1926, should not be given some preference in the matter of allotient of
quarters in :Kaithu % ' D S PC AN PRI S AT

The Honourable 8ir Frank Noyce ; (), (b) and (¢). Goyernment
are aware that as there are only two A ‘class and four B class unorthodox
quarters at Kaithu, and as persons to whom the quarters are allotted
remain in occupation until they become ‘‘‘out of class ’’, the chances of
any individual applicant obtaining quarters at Kaithli are comparatively
small. Government are not, however, prepared to change the rules re-
lating to lien whieh have‘worked satisfactorily. ’

o ooy e R
DA N A : PR

(d) The reply to the first part is in the affirmative. The Honour-
able Member will find a copy of the rules in the Library. With regard
to the seecond part, no Government servants have been compelled to-
adopt any particular style of living either in Delhi or in Simla. Ap-
plicants for Government accommodation are, however, expected to be
counsistent, .and those who are cousistent are, under the orders of Govern-
;pe_l}t,':givcz;.‘ preference over those who wish to change their style of
iving.

} . s Y : R INE o S TP S -

{e) I am prepared to take. it from 'ihfff-fbnroﬁrable ‘friend that the
Buropean quarters in Delhi were .declared to bg¢ unorthodox in 1924,
The decision was probably one of the New Capital Committee, which no
longer ‘exists. The echange was made in Simla in October 1931. -

v+ (f) 1 cannot : say . whether .the men who occupied unorthodex
quarters in Delhi before 1926 were really unorthodox or not. The per-
centage rates for the rent of all guarters, (which were very favourable),
were uniform, except during the “yéars ~1920-21- and 1922-23, when
slichtly higher rdates -were charged -for unorthodox quarters.
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(g) Government have no information as to the first part of thg
question, and do not think that any useful purpose would be served by
the amendment of the rules in the manuner proposed.

(k) The fact that certain persons may in the past have paid higher
rent for unorthodox quarters in Delhi than they would have paid for
orthodox quarters, does not justify the grant to those persons of any
special concessions in Simla or elsewhere.

CoNGESTION IN THE RooMs occupiED BY THE CLERICAL S8TAFF IN THE OFFICB
oF THE DIRECTOR GENERAL, PosTs AND TELRGRAPHS.

423, *Mr. Sitakanta Mahapatra : (a) Is it a fact that the office of
the Aceountant General of Posts and Telegraphs has been located i:
some rooms allotted to the office of the Director General of Posts and
Telegraphs ¢ Is it a fact that separate accommodation was provided for
the former ¢

(b) If the reply to part (a) be in the affirmative, will Govern-
ment please state under whose order this was done ¢

(c) Is it a fact that in consequence of this arrangement the staff

of the office of the Director General of Posts and Telegraphs has been
grertly inconvenienced ? '

(d) Do Government propose to look into the matter and see that
the congestion in the rooms occupied by the clerical staff in the office
of Director General, Posts and Telegraphs is removed %

The Honourable 8ir Frank Noyce : (a¢) The fact is not exactly as
stated ; a portion of the accommodation occupied by the office of the
Director General of Posts and Telegraphs was found to be in excess of
the standards prescribed by the Government of India. This excess was
utilised for the accommodation of some of the Branches of the office of
the Accountant General, Posts and Telegraphs, in the interest of cfficiency
and economy.

() The arrangement was made by the Director General, Posts and
Telegraphs, and the Accountant General, Posts and Telegraphs, in con-
sultation,

(e) No.
(d) Does not arise.

OFFICE ACCOMMODATION ALLOTTED FOR THE OFFICE OF THE ACCOUNTANT
GENERAL OF PosTs AND TELEGRAPHS IN THE NEW DELHI SECRETARIAT.

424. *Mr. Sitakanta Mahapatra : (a) Is it a fact that the office of
the Accountant General of Posts and Telegraphs has been shifted im
the summer months of this year from Old Delhi to New Delhi ¢ '
) (b) If so, will Government please state () what office accommoda-
tion was allotted for that office in the New Delhi Secretariat and ()
whether the accommodation provided is being used by that office ¥ If
not. why not ?

The Honourable 8ir Frank Noyce : (a) Yes.

(b)Y (¢) 3,231 square feet of floor area and a record -room.
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(#) Yes, exeept that it has been possible to surrender a room with
a floor area of 1,089 square feet, originally provided for that office, by
dccommodating certain sections of the Office of the Accountant General,
Posts and Telegraphs, in surplus space available in the office of the
Director General, Posts and Telegraphs.

CHANGE IN THE TiMINGS OF THE ARMY HEADQUARTERS SPECIAL TRAIN
RUNNING BETWEEN SuMMER Hirr AND SimMia.

495. *Mr. Sitakanta Mahapatra : (a) Are Government aware that
the timing of the Army Special Train, which used to start from Summer

Hill at 9-35 a.M. before, has been changed to 9-5 A.M. {

(b} Are Government aware that this change in the timing is causing
great inconvenience to the small school-going children of the employees
of all the Civil Offices of the Government of India who have been provided
quarters at Summer Hill ¢

(¢) Will Government be pleased to state the number of gentlemen
and lady clerks and assistants taken together who are emplcyed in the
Army Headouarters and have heen officially allotted Summer Hill Govern-
ment quarters for the year 1934-35 ?

{(d) Do Government propose to place on the table of this House a
statement showing the names of the clerks and the numbers of the
respective quarters allotted to those employed in the Army Headquarters
who are required to attend office at 10 A.m. ¢ If not, why not

(e) Will Government be pleased to state the total number 6f clerks
and assistants taken together, who are employed in the Civil Departments
of the Secretariat and other offices of the Government of India and who
have been officially allotted Government quarters at Summer Hill §

(f) Do Government propose to place on the table of this House a
statement showing the names of the clerks and assistants and the ruarabers
of the respective quarters allotted to those employed ir the Civil Depart-
ments and offices of the Government of India whose office hours are
10-30 a.m. * If not, why not ¢ s

) (g) Will Government be pleased to state the total humber of free
railway passes which have been issued by the Army Headquarters to the
clerks and assistants of the Army Headquarters and the number of free
railway passes issued to their children residing in Summer Hill quarters,
for their conveyance between Swmmer Hill and Simla ¢

(h) Will Government be pleased to state the total number of
monthly season tickets which have been issued by the North Western
Railway between Summer Hill and Simla during the current month §

_ ti) Will Government be pleased to state the total number of free
railway passes issued by the Railway Board and the North Western
Railwny administration between Summer Hill and 8imla during the same
period as in part (k) !

(j) Is it a fact that the total number of passengers
holding ‘monthly tickets on payment and railway free pass-holders, whose
offiee and school hours are 10-30 AM., is greater than the number of
passengers holding Army Headquartéf passés, whose office and :sehool
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hours are 10 a.M. or eatlier 7. If so, will Government be.pleased to-state
the reasons for ignoring the conveniences and inconveniences of a larger
number of the travelling public. by :changing the timing of the Suwmer

Hill Special ¢. .
Lieut.-Colonel A. F. R. Lumby : (a) Yes.:

(b) to (j). The attention of the Honourable Member is invited to
the réply T have just given to Sardar G. N. Mujumdar’s ‘question No. 414.
Having regard to ithe ‘explanation given in that reply, Government do
not consider that any useful purpos¢ would ke gerved. by cq{lectgng the
information asked for by him. e T S

[

FRrEE CONVEYANCE TO ONE CLASS OF GOVERNMENT SERVANTS.

426. *Mr. Sitakanta Mahapatra : Will Government be pleased to
state ‘the reasons why they should allow free conveyance to a ‘tlaés ot
Government servants and refuse the same to the Secretariat and bther
civil offices staff ¢ : : i

The Honourable 8ir Henry Craik : The Honourable Member’s refer-
ence to free conveyance to a class of Government servants ix presumably
to the free railway train service between Summer Hill and Simla for
the employees of Army Ileadquarters, a concession which is not at pre-
sent allowed to the members of the Civil Secretariat and their Attached
Offices. The question of granting this concession to the staff of the
latter has been considered more than once on representations from the
Tmiperial Secretariat Association, but in view of the differences bLetween
the pay and leave terms of the staff of Army Headquarters and that of
the other offices, Government see no justification for extending the con-
cession to the civil offices.

DisposAL OF INCOME-TAX OBJECTIONB IN THE INCOME-TAX DEPARTMENT,
Braar anND ORIssa.

427. *Mr. Sitakanta Mahapatra : (a) Is it a fact that the provise 10
section 45 of the Income-tax Act is considered a dead letter by the
Ineome-tax authorities in Bihar and Orissa, and the diseretion vasted
therein is refused as a rule ? Are Government aware that the Income-tax
officers in Bihar and Orissa make a demand within the year in all cases
in' their charge, summarily under section 23 (4) ¢

(b) Are Government aware of the huge amount of.interest that the
tax-payers lose on account of the actions of the Incometax officials
in Bihar and Orissa.! - If so, do Government propose to issue nepessary
instructions to expedite disposal of objections in all cases in which big
amounts of tax are involved or collected o .

The Honourable 8ir James Grigg : (a) As regards the first part of
the yuestion, the answer is in the negative. As regards the Jatter part,
it is not understood what is meant, a8 under the Income-tax _Aect,
all. assessments . including those under section 23 .(4) are expected
to be made during the year concerned and demands.in respeet thereof
are to he made as soon as they are completed. I ' :

(b) Al the evidenee at-my disposal goes to show that: the Homour-
able Member's allegations .are unfounded and.the question .of .issuing
instrinetions doesmot, thewefors, arise. ... . ... ... ., g

IR
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CASES REMANDED OR.RE-OPENED UNDER GERTAIN SECTIONS: OF THE INDIAN
INcoME-TAX AcT. . > SR
. 498. *Mr. Sitakanta Mahapatra ; Will Government pleasg-4ay,4n the
table a statement showing the number of cgses remanded under section 31
or 33, or re-opened under section 27 of the Indian Income-tax Act, in the
_years 1931-32, 1932-33 and 1933-34, the total amount, of tax found ve-
fundable thereon, and the pumber, of them in.which more than six months
elapsed between the date of actual collection of the tax and the date of
setual refund 4 ¢ S e e L
The Honourable 8ir James Grigg ; The required informatioti ‘is ‘nat
available. = . : o c
JUDGMENT oF THE PATNA HieE CoURT IN THE CASE OF RAGHUNATH MAHADEO,

429. *Mr. Sitakanta’ Mdhapatras «(4)Has the: sitartion -bf -Gavern-
ment been drawn te a judgment of the Patua High Court in the ease of
Raghunath Mahadeo, reported in All-India Reportet1925-Patna, page 694,
and the remarks made therein by the then Chief Justice in the following
words ? . T o o T T P G

. », - * * . *
¢« The facts as set out in the petition and as stated by Mr. Jayaswal on behalf
of the asgessee are that the accounts produced in support of the cloth,
gold, ‘silver and jute businesses, although not balariced oér not clused in
the sense I have already referred to, undoubtedly show by taking very
slight trouble and carrying out a very simple sum in arithmetic what
the actual profits made for the year in question were. If that is so
it seems to me quite clear that the Income-taz Officer was negligent in
"his dutyin failing to carry out that simple matter himself and so uscertain
what was the effect :of the books. He oannot. shirk kis duty by merely
stating that the.naecount is not balaneed.if the result. of that balance
can be ascertained by taking small amount of trouble. The hooks were
there but he apparently refuked do aedept them merely wpon-that ground.
In my opinion he was not entitled to act.in that way.”” * * * * *
- . ) . -
What steps, if any, were taken against the officer concerned to stop
repetition of such cases in future ? o
(b) Are Government aware that such -abuse -of . powers against all
rules of fairness, justice and consideration of the established principles of
law, are only too common among the Income-tax authorities in Bihar and
Orissa ? TIf so, will Government please state:if and how. they propose to
redress these every day grievances of the tax-payers in Bihar and Orissa ¢

The Honourable Sir James Qrigg : (a) The ease reféerfed to was -
decided nine years ago, and as Government do not preserve records per-
taining to matters of this kind for so long a period, the required informa-
tion is net available. , o ,

(p) The answer to the first part 6f the question is in the negative
and in consequence the latter part does not.arise,

--- . Mr. Lalchand Navalrai : May 1 know from the:Honourable Member
whether he is aware that this practice is going on all over India where
the Income-tax Officers on small grounds throw away the account books
that are produced before them.-because they are not closed. If they
only .go into them, they will know what the account really is. That is
the complaint throughout;India, and this instance having been cited, will
the Honourable Member kindly. . issue. a cirgular to the effect that the
Income-tax Officers must.take the account books as they are produced
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before them and find out for themselves by & little bit of caleulation what

the result of the accounts is Y

The Honourable 8ir James Grigg : I would certainly consider issuing
a circular if the Honourable Member would produce to me some verifica-
tion of his statement that there have been complaints of this practice
all over India. If there had been snch complaints, it is very surprising
that the Central Board of Revenue have no information as to that.

Mr. Lalchand Navalrai : May I inform the Honourable Member that
I myself have raised such questions, but unfortunately the Honourable
Member was not here in those days. In those days complaints have
been made and these are in the office and could be found out by the
Oentral Board of Revenue,

The Homourable 8ir James Grigg : If that is so, I shall look into it.

PETITIONS UNDER SECTION 66 (2) OF THE INDIAN INCOME-TAX ACT IN
Braar aAND Orissa.

430. *Mr. Sitakanta Mahapatra : (a) Will Government please lay
on the table a statement showing the number of petitions under section 66
(2) of the Indian Income-tax Act filed and the number of them actually
referred to the High Court, the number rejected by the Commissioner,
and the number withdrawn or deecided under section 33 thereof in Bihar
and Orgss?a in each of the years 1931-32, 1932-33, 1933-34 and 1934-35 (up
to date

(1) Are Government aware of the inordinate delay made by the
Commissioner in dealing with petitions under section 66 (2) of the Act
and the loss of interest caused to the assessees thereby ?

The Honourable 8ir James @rigg : (¢) A statement giving the re-
quired information is laid on the table.

(b) No. As regards loss of interest, for the information of the
Honourable Member, I would add that in the case of references to a High
Court under section 66 (2) of the Income-tax Act, when an assessee is
snceessful, the amount of tax paid is refunded with interest as per section
66 (7) of the above Act.

Statement showing the number of petitions filed under section 66 (2) and the number
actually referred to High Court, the mumber rejected by the Commissioner and
the number withdrawn or decu’led under Sectwn 33 in Bihar and Orissa in the
years 1931-82 to 1984-35 (up-to-date).

Number of Numbér Number Number
petitions aotually decided withdrawn
Year. filed under referred and rejected by
Section to by the the
66 (2). High Court. | Commissioner.| assessee.
1931.32 71 4 47 20
1932-33 51 8 30 13
1833-34 .o 51 [} 34 11
1934-85 (up-to-date). . % Ni' .02 Nl




QUERTIONS 'AND. ANSWERS, 1113

Court IN THE -CASE oF SETH BANSAIDHAR
PADDAR.

431. *Mr. Sitakanta Mahapatra : (¢) Has the attention of Govern-
ment been drawn to a recent judgment of the Honourable  the Pa.tqa
High Court in the case of Seth Banshidhar Paddar, published in All-India
Reporter, 1931, Patna 46 and the remarks of the Honourable the Chief
Justice therein, deprecating the procedure adopted by the Commissioner
of Income-tax in Bihar and Orissa, in starting an inquiry after the order
of the High Court directing him to state a case, in the following words ?

¢¢ The procedure adopted by the Commissioner in starting an inquiry
after the order of the High Court directing him to state a case i3 fo my
mind to be deprecated in this particular case, because it is clearly &
hurried inquiry undertaken in order to bring the case within the .law
as stated by the Privy Council, The assessce was all along under lhe
impression,” as was indeed the Court, ‘that the matter to be dealt with
was the state of facts which led up to the appellate order and materiuls
upon which the appellate order founded the decision. At the last minute
to oonduct & sudden inquiry even if that were a legal inquiry is hardly
s procedure in accordance with the principle of fairness to ihe assessce
nor has the inquiry, itself, such as it is, resulted in any furthor finding
of fact which is of assistance in determining the point before us.”’

JupeMENT OF THE PatNa Hieu

(b) If the reply to part (a) be in the affirmative, do Government
ropose to stop such misuse of powers by the head of the Income-tax
epartment in Bihar and Orissa, and insure justice and fairness to the

common tax-payer {

The Honourable 8ir James Grigg : (o) The answer is in the affir-
mative.

(b) Government do not admit that there was any ¢ misuse of
power ’, as the Commissioner of Income-tax thought it advisable to
make further enquiries in the case, simply because in his opinion, all the
factig ll;tiquired to state the case properly before the High Court were not
available. ' :

R2PORTS OR REMARKS WHEN OALLING POR INOOME-TAX CASES UNDER APPEAL
IN BrHAR AND ORISSA.

432. *Mr. Bitakanta Mahapatra : (¢) Are Government aware that
instead of refraining from asking for reports or remarks when ecalling
for the records of cases under appeal, as directed in the instruections
issued by the Central Board of Revenue in 1927, the appellate officers in
Bihar and Orissa as a rule not only call for such reports in all cases with-
out exception but' &leo insist invariably on the presence of either the.
Income-tax Officer or the dealing Inspector Accountant at the time of the

actual hearing of appeals ?

(b) If the reply to part (a) be in the affirmative, do Government
propose to stop this malpractice ¥ If not, why not

(¢) If the reply to part (a) be in the negative, do Government pro-
pose to make an enquiry into the matter ¢

(d) Is there a printed form for calling for such reports in appeals
and if so, what was the total number of such forms used by the different
Assistant Commissioners in Bihar and Orissa in 1932-33 and 1933-34 ¢

L270LAD _ R -
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. ¥he Honomreble Bir James Grigg : (a), (») and (c). Reports are
called for hy appellate officers, to give the assessing officer an opportunity
of commenting on the various allegations made in the appeal lodged,
which seems to me quite fair and reasonable. The assessing officer is
present during the hearing of an appeal, only when the appellate officer
@Jlsi(l<»rs it mecessary to have an explanation as regards any statement
in the Assessment Order the meaning of which may be doubtful. As
thp explanation is given in the presence of the appellant, there can he
pothing unfair mn this procedure.

(d) Yes. The number of forms used was 3,371 for 1932-33 and
3,140 for 1933-34.

QUOTATION OF FOREIGN OUTWARD STATION TO STATION GooDs RATE ON
THE NorRTH WESTERN RAILwWAY.

433. *Mr. D. K. Lahiri Ghandhury : (a) Is it a fact that an experi-
ment to facilitate the quotation of foreign outward station to station goods
rate was started on the North Western Railway in 1929 and is still in the
experimental stage ?

* (b) Is there anything in the nature of the work of the experiment
on account of which it has continued as an experiment for such a long
period ¥

(¢) Is the Railway over which it is working now in a position to say
whether the experiment is a success or not ?

(d) How much has been spent upon this experiment so far since the
beginning of it ¥ What are the recurring expenses of the experiment ?

(e) Is it a fact that the Agent, North Western Railway, had sub-
mitted his final report on the working of the experiment, recommending
that the scheme may be placed on a permanent basis ¢ If so, on what
grounds has the Railway Board decided to continue it as an experiment
for two years more ?

- Mr. P, R Rau: (a) Yes, except that the registers were not issued
to stations till the close of year 1930.

(), (¢) and (e). The Agent, North Western Railway, has reported
favourably on the experiment but his report was based only on six
months experience during which period changes in rates have been com-
paratively few. The Railway Board have decided to continue it as an
experimental measure for two years in order to obtain further data to
arrive at a decision whether the cost incurred is justified.

(d) The total cost, including cost of compllatlon and maintenance
up to the end of 1933-34 was Rs. 2,90,261. The recurring expenditure is
estimated at about Rs. 39 000 per annum.

Funorions, DuTies AND SOALES oF PAY OF JOURNEYMEN EMPLOYED IN THE
VARrIOUS DEPARTMENTS OF THX NORTH WESTERN RAILWAY.

434. *Bhai Parma Nand :' (a¢) Are the functions, duties and scales

of pay of all journeymen, employed in the various Depnrtments of the
North Western Railway similar ¢
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b) Is it & faet that the new Leave Rales issued in the Railway
Boarfi ’3 Jetter No. 8373|E., dated the 20th February, 1930, and enforced on
the North Western Railway, with retrospective effect from the 1st Apri,
1927, have deprived the journeymen of the Mechanical Workshops of the
North Western Railway of the privileges of leave that the said journey-
amen were entitled to enjoy previous to that date ! .

(c) Is it a fact that whenever Government have had the occasion
to revise schemes, overhaul systems and frp.me new rules, it has never been
the object to deprive any one of the privileges enjoyed by him under the
old set of rules ? .

(d) Is it a fact that the journeymen employed in the sheds and the
journeymen chemists and monthly rated mechanical staff other tham
journeymen employed in the shops, having their scales of pay much lower
than that of journeymen, e.g., Train Examiners, Block Maintainers, ets.,
are all allowed to enjoy the privilege of leave admissible to the super-
visory staff 1 '

(e) Is it a fact that those of the apprentices of the Mechfmical Work-
shops of Moghulpura and Sukkur who, after the completion of a five
years’ course of practical and theoretical training, are retained as journey-
men in the scale of Rs. 100—10—170, are treated as ‘‘ inferiors ’’ and
¢ labourers’’ for the purposes of the new Leave Rules ! Isit a fact that
the illiterate mistries knowing only thumb rule methods are promoted as
‘¢ junior chargemen ’’ in the same scale of pay as that of journeymen, but
are treated as supervisors and thus given the benefit of privilege leave ?

(f) Is it a fact that the practice in the Hlectrical Branch of the
North Western Railway is vice versa to that mentioned in question (e) !

(9) Is it a fact that the duties actually performed by the journeymen
in all the shops are either of supervisory or of clerical nature or of both,
but the North Western Railway Administration are always trying to
maintain that the journeymen are mere labourers ?

(k) If the answers to parts (a) to (g) be in the affirmative, do Gov-
ernment propose to abolish the distinction between the ‘‘ journeymen ™
and other staff employed on tﬁ: same scale of pay in the various depart-
ments of the North Western Railway in the matter of the application of
Leave Rules 1

_(¢) Bas any representation to the gbove effect been made to the
Railway Board by the Railwaymen’s Federation 1

(4) Have Government taken any action in this behalf ¥ If not, do
Gﬁverr':lment propose to take any action in this connection, and if so,
when

Mr. P. R. Rau: I have called for certain information necessary to
enable me to veply fully to the question and will lay a reply on the tuble
of the House in due course.

Mr. Lalchand Navalrai : I believe they will be presented in the next
Assembly !

(No answer.)

RecrRUITMENT OF PrOVINCIAL CIVIL SERVIOE MEN AS ASSISTANT SECRETARY,

UNDER SEORETARY, ETO., IN THE GOVERNMENT OF INDIA OFFICES.

435. *Khan Bahadur H. M. Wilayatullah : (a¢) Will Government be
pleased to state if Provincial Civil Service men are recruited from the
Provinces for appointment as Assistant Secretary, Under Secretary, ete.,
in the offices of the Government of India 1 *

L270LAD b ° B3
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. (b) If the reply to part.(a) be in the affirmative, will .Govern-
ment be pleased to state how many such officers were recruited and
appointed during the last ten years, and from what Provinees 7.

‘(¢) Was a member of the Provincial Civil Service from the Central
Provinces ever reeruited for these appointments * If not, are Govern-
ment prepared to consider the desirability of making a seleetion in future
from the Central Provinces also ! :

The Honourable 8ir Henry Oraik : (q) I would refer the Honourable
Member to the answer to part (a) of Mr. Lalchand Navalrai’s starred
question No. 90, on the 20th January, 1930. The position briefly is, that
in some Departments the posts of Secretary, Joint Secretary, Deputy
Secretary, and Under Secretary are reserved .for Indian Civil Service
officers. Posts of Assistant Secretary are ordinarily filled from the
Imperial Secretariat Service.

(b) T lay on the table a statement giving the information. desired.
(¢) The reply to the first part is in the negative. As to the second

part, I would point out that posts of this nature must be filled on the
basis of merit and suitability, not on provincial considerations.

Btatement showing the number of Provincial Civil Service oﬂlcéra recruited during the
- last tem years o the posts of Assistant Secretary, Under Secretary, Depuly
Sceretary, Joint Seoretary and Seoretary in the Government of India offices.

Assistant! .Under | Deputy | Joint
Department. Secre- | Secre- | Secre- | Secre- | Secre- | Province and year.
tary. tary. tary. tary. tary.
Finsnce .. N 1 .. .. .. | Punjab, 1932-33.
Education, Health and 1 Punjab, 1931-32.
. Lands, *
Legislative .. 1 Madras, 1825-26.
1 Bombay, 1028.
1 .. Madras, 1934.
Imperial Council of .. N . 1 Madras, 1929.
Agricultural Research, (Chair
Home (Dy.D.P.L) .. Deputy Director of Publio Infomatioz.\. U. P., 1932,
Foreign and Political .. None.
Commenrce Deo.
Railway Do.
Industries and Labour .. Do.
Legislative Assembly .. Do.
Army .. .o Deo.
Financial Adviser, Mili- Do.
tary Finanoe. 1
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ALLEGED COERQION IN THE MORADABAD DIVISION, East INDIAN RAaTLWAY.

436. *Maulvi Sayyid Murtuza Saheb Bahadur: Is it a fact that
coercion is the order of the day in the Moradabad Division, East Indian
Railway !

Mr. P. B. Rau : So far as Government are aware, the answer is in
the negative,

STAFF FORCED TO ACCEPT Posts ON LEss EMOLUMENTS IN THE TI0KET
CHECKING BRANOH, MORADABAD DIVISION.

437 *Maulvi Sayyid Murtuza Saheb Bahbadur: Is it a fact that
the staff are forced to accept posts carrying less emoluments than they
are drawing in the Ticket Checking Branch of the Bast Indian Railway,
Moradabad Division {

Mr. P. R. Rau : With your permission, Sir, I propose - to reply to
questions Nos. 437, 438 and 440 to 447 together.

I have called for certain information and will furnish replies in due
course.

WITHDRAWAL OF MILEAGE ALLOWANCE FROM OERTAIN TRAVELLING TIOKET
INSPECTORS POSTED AS TIOKET COLLECTORS ON THE KEAST INDIAN

RAILWAY.

+438. *Maulvi Sayyid Murtuza BSaheb Bahadur: Is it a fact that
the staff are told that the ez-gratia Consolidated Allowance sanctioned by
His Excellency the Viceroy to compensate the loss by the withdrawal of
Mileage Allowance from the old Travelling Ticket Inspectors will not be
paid to them, if and when, they are posted to stations as Ticket Collectors

on the East Indian Railway, Moradabad Division 1

MILEAGE ALLOWANCE OF THE TRAVELLING TiCKET INSPECTORS ON THE EaAsT
INDIAN RAILWAY,

439. *Maulvi Sayyid Murtusa Saheb Bahadur: Is it a fact that
the question of mileage allowance of the Travelling Ticket Inspectors, East
Indian Railway, is under disposal ?

Mr. P. R. Rau: Certain. memorials, from the Travelling Ticket

g;(:miners of the East Indian Railway, are at present under considera-

Post oF AssisTANT HeEaD TickET COLLEOTOR, MORADABAD DrvisioN, East
INDIAN RarLway.

@ 1440t *?Izulyl;a&ygiddr'drgr;uucsl?heb Bahadur : Is it a fact that
e post of Assistant Head Ticket Collector, Moradabad Divisi
Indian Railway, is scaled Rs. 120—10—140 ¥ * tvision, Kast

~(b) Is it a fact that to the post of Assistant Head Ticket Collect:
Moradabad (Rs. 120—10—140) Travelling Tieket Examiners on (ljis?cl‘g(.)’
plus Ra. 50 Consolidated Allowance are posted ! If so, will Governnent
state where the economy lies and whether avenge is not taken ?

" For answer to'thia: question,  seé- answeér. t6 question No. ‘487, -
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(c) Wil Gevernment please state whether Travelling Tioket
Examiners of the Accounts Departments will get the same emoluments

under Operating Department, if and when, posted as Assistant Head
Ticket Colectors t If not, why not ? '

CADRE OF TRAVELLING TiCKET EXaAMINERS ON THE EasT INDIAN RAILWAY.

T 441. *Maulvi 8ayyid Murtuza Saheb Bahadur : Is it a fact that
the eadre of Travelling Ticket Examiners, Grades I and II, on the East
Indian Railway is one independent unit under class ‘¢ Ticket Checking of
Commercial Group ’’ as provided in the rules for the recruitment and
training of subordinate staff ?

TickeET CHECKING STAFF ON THE EasT INDIAN RAILWAY.

1442, *Maulvi Sayyid Murtuza Saheb Bahadur: Is it a fact that
the cadre of Ticket Collectors, Grades 1, 11 and I1I, Assistant Head Ticket
Collectors and Head Ticket Collectors» Grades I and II, is as a whole one
unit on the East Indian Railway under class ‘‘ Ticket Checking of Com-

mercial Group ’’ as provided in the rules for the recruitment and training .
of subordinate staff ?

TRAVELLING TiCKET INSPEOTORS OF THE ACCOUNTS DEPARTMENT ON THE
East INpDIAN RAILWAY.

T443, *Maulvi Sayyid Murtuga Baheb Bahadur: Is it a fact that
the cadre of the Travelling Ticket Inspectors of the Aecounts Department

(now under Operating Department) is one independent unit on the East
Indian Railway -

ALLEGED HARASSMENT OF THE TRAVELLING TICKET EXAMINERS ON THE Eas?®
INDIAN RarLway.

t444. *Maulvi S8ayyid Murtuza Saheb Bahadur: Is it a fact that
under the Operating Department the Travelling Ticket Examiners on the
East Indian Railway in general and Moradabad Division in particular

work under threat and harassment by the Transportation (Traffic)
Supervising Staff 1

Work orF THE TRAVELLING TiOKET EXAMINERS ON THE EasT INDIAN
: Ramnway.

1445. *Maulvi.sayyid Murtuza 8aheb Bahadur : Is it a fact that
under the Operating Department the work of the Travelling Ticket:
Examiners on the East Indian Railway is not independent $

OEBCK OF THE TRAINS AT CERTAIN PLACES ON THE EasT INDIAN RAILWAY.

1446, *Maulvi Bayyid Murtuza Saheb Bahadur: Is it a fact that
sometime in April, May or June, 1934, an independent check of the
trains was conducted by the Inspectors of the Accounts Department, East
Indian Railway at Arreh, Diliapore and Gaya ¢ I¥ so, will Government
plesse lay on the table tleir report and the remar¥s of the Operating
Department thersen + M not, why not ¢+ - : LY, IPREVIN

T {For answer to thid questiaf, 4ce snewer, ie; uestien Ne, 487
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C'RECK OF THE TRAINS AT CERTAIN PLACES ON THE EasT INDIAN RAILWAY.

1447, *Maulvi 8ayyid Murtuza S8aheb Bahadur : () Will Government
please state the result of the independent check of trains eonducted some
time in April, May or June, 1934, by the Inspectors of the Accounts
Department, East Indian Railway at Arrah, Dinapore and Gaya
respectively 1 |

(b) Are Government satisfied with the independent check of trains
other than the Operating Department ¢ If not, why not ?

CHEOK OF TRAINS CONDUETED BY THE WATCH AND WARD AND THE ACCOUNTS
DEPARTMENTS ON THE EAST INDIAN RAiLway,

448. *Maulvi 8ayyid Murtuza Saheb Bahadur : Will Government

please state the reason why the Operating Department, East Indian Rail.way,
failed to achieve the requisite result which has hitherto been achieved

by the independent checks condueted by the Watch and Ward and the
Accounts Departments as reported by the Agent ? If not, why not ?

Mr. P. R. Rau : I regret I have been unable to understand clearly
what my Honourable friend is referring to. If he refers to the addi-
tional temporary checks imposed on the East Indian Railway -last year,
the reason was explained by me in my reply to question No. 189, asked:
by Khan Bahadur Haji Wajihuddin, on the 23rd July, 1934.

SEPARATION OF THE TRAVELLING TickET ExaMINERS, EAsT INDIAN RAILWAY,
FROM THE OPERATING DEPARTMENT.

449. *Maulvi Sayyid Murtuza Saheb Bahadur : Do Governmen®
realise the necessity of separating the Travelling Ticket Examincrs, HEast
Indian Railway, from the Operating Department and placing tlem under
an independent Audit Department ¢ If not, why not ¢

Mr. P. R. Rau : Government do not consider it necessary to transfer
the Travelling Ticket Examiners from the Operating to the Audit
Depertment.

Maulvi Sayyid Murtuza Saheb Bahadur : Will the Hononrable
Member be pleased to ascertain the reasons for ‘this f

Mr. P. R. Rau : I think the onus of proving that a change is neces-
sary rests on my Honourable friend who proposes it.

ALLEGATIONS AGAINST THE TRANSPORTATION (TRAFFIC) INSPECTOR OF THE
MoRrapABAD DivisioN, East INDIAN RATLWAY.

450. *Maulvi 8ayyid Murtuza Saheb Bahadur : (¢) Is it a fact that
the azealous and honest Travelling Ticket Examiners working conscientiously
are avenged on by the Transportation (Traffic) Inspectors when placed in
power or authority t. -

" (¢b) If the reply to part (a) be in the negative, will Governmens
please state whether it is u fact that the Transportation (Trdffic) Inspeetor
of Moradabad Division, . East Indian Railway, on 21st April, 1934y

tFor answer-th flis qosetion; dev aewes: o' question No. 487
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aovompanied by hill girls (without tickets) travelled in Second Class from
Moradabad to Delhi by 3 MD Train ?

(¢) If the reply to part (b) be in the negative, (i) what were the
inbvements of this Inspector on 21st April, 1934, (41) what business had
he on that date at Delhi ; (1:) what were the ticket numbers of second
class tickets held by these girls ez-Moradabad to Delhi or ez-Kashipur,
Ramnagar or Haldwani to Delhi ; (tv) what was the report of his enquiry
or inspection held at Delhi on that date submitted by him ; and (v) who
were these girls, relatives or friends, who travelled with him on his duty
pasy !

(d) Was the said Inspector placed to officiate as Assistant Superin-
tendent Transportation (Commercial), Moradabad Division, during June,
1934 ¢ If so, will Government please state : (¢) the total number of
punishments inflicted by him during his short period on the Ticket
Checking staff, (i) the nature of offenee committed individually by and
the punishment awarded to the Ticket Checking staff, (#4) the number
of the Gazette notification under which he was vested with the powers
of a gazetted officer to inflict fine on the staff ; and. (#w) the persons
amongst the Ticket Checking Staff to whom he sanctioned enhanced incre-
ments ?

(¢) What were his movements during his short period of officiating
a8 & gazetted officer % ‘

(f) What was his movement on 1st July, 1934 ?

(g) Do Government propose to make an independent inquiry into the
oconduet of the said Inspector ¥ If not, why not ?

Mr. P. R. Rau: (a) Government have no reason to belicve that
Buch is the case.

(b) to (g). Information is being obtained and will be laid on the
table in due course. ‘

MusLIMS EMPLOYED IN THE HEAD OFFICES OF THE EAST INDIAN RAILWAY AT
CALCUTTA.

461. *Haji Chaudhury Muhammad Ismail Khan : Will Government
be pleased to state the number of Muslims employed in the Head Offices of
the luast Indian Railway located at Calcutta ¢ Ilow many of them are
Bengal Muslims and how many belong to other provineces ?

Mr. P. R. Rau: With your permission, Sir, I propose to reply
questions Nos. 451 to 456 and 482 together. Government regret they are
gnable to supplement, with further detailed figures, the information
In regard to communal representation in Railway scrvices which is con-
tained in the Annual Administration Reports of Indian Railways, copies
of which are in the Library of the House,

MusLimMs EMPLOYED IN THE HEAD OFrices oF THE BENGAL NAGPUR RAILWAY

AT CALCUTTA. x B
1452. *Haji Chaudhury Muhammad Ismail Khan: Will Govérnnient
be pleased to state the -number’ of  Muslims employed 'in:the Head Offices
of-the Bengal Negpur Railway-located in.Calcutta ! « How many of them.
are:Bengal Musliigs and how:many:belong to.dther. provincoes t . : .«
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Musiams EMPLOYED IN THE HEAD QFFICES oF THE EASTERN BENGAL RAILWAY
AT CALOUTTA.

{453. *Haji Chaudhury Muhammad Ismail Khan : Will Goverument

be pleased to state the number of Muslims employed in the Head Offices
of the Eastern Bengal Railway located in Caleutta ¢ How many of them
are Bengal Muslims and how many are Muslims from other provinces ?

Non-BENGaLr MUSLIMS EMPLOYED IN THE HEAD OFFICES OF THE . THREE
RaiLwAays LOCATED 1IN CALCUTTA.

1454. *Haji Chaudhury Muhammad Ismail Khan : Is it a fact that
in the Head Offices of the three important railways located in the capital
of Bengal there are a large number of Muslims belonging to provinces
other than Bengal, and are Government aware that there is acute un-
employment amongst the educated Muslims of Bengal ?

BENGALI MusLIMS EMPLOYED IN THE OFFICES OF THE NORTH WESTERN RA1L-
WAY AT LAHORE.

14656. *Haji Chaudhury Muhammad Ismail Khan : Is it a fact that
there are no Bengal Muslims employed in the offices of the North Western
Railway located in Lahore ¢ 1f not, what is the total number of Muslim
employees in those offices and how many of them are Bengal Muslims ¢

BeEngaLr MusniMs IN THE Heap OFricES OF THE BENGAL NAGPUR RaAILwAY
AND THE GREAT INDIAN PENINsULA RaiLwAy AT BomMBay,

+456. *Haji Chaudhury Muhammad Ismail Khan : Is it a fact that
there are no Bengal Muslims in the Head Offices of the Bengal Nagpur
Railway and Great Indian Peninsula Railway located at Bombay ? If so,
will they be pleased to state the number of Bombay Muslims employed
in the Head Offices of the different railways located in the capital of
Bengal %

APPOINTMENT OF BENGALI MUSLIMS IN THE COMMERCE DEPARTMENT.

467. *Haji Chaudhury Muhammad Ismail Kbhan : Is it a fact that
there are several first division and second division vacancies in the Depart-
ment of Commerce of the Government of India, and that the Muslim
organizations of the Punjab are trying to force Government to recruit only
Punjab Muslims ¢ If so, do Government propose to recruit a number of
Bengal Muslim graduates and M.As.,, now unemployed in Bengal, against
such vacancies. If not, why not ?

The Honourable 8ir Joseph Bhore : There are at present no vacan-
cies in the First or Second Division in the Department of Commerce ;
nor has any representation been received from any Muslim organisation
in the Punjab urging the Department to recruit only Punjab Muslims.
The latter part of tho question does not, therefore, arise. R

prees T
e

| 1Pz sugwer to, this question, sco answer fo question No. 451
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SuMMER Hiri anp KaiTBU QUARTERS IN SIMEIA ALLOTTED TO THE ARWY
HEADQUARTERS STAFF.

458, *Mr, 8. C. Mitra : Will Government be pleased to statc the
number of Summer Hill and Kaithu quarters, to be shown separately, that
have been allotted to the men belonging to the Army Headquarters and the
rent realized from them during the year 1933 and the rent to be realized
in 1934 upto the end of September ?

The Honourable 8ir Frank Noyce : With your permission, Sir, I pro«
pose to reply to questions Nos. 458, 459 and 460 together.

The information is not readily available and Government do not
Propose to collect it as the result would not justifyy the labour involved.

SumMER HiLL AND KaITHU QUARTERS IN SIMLA ALLOTTED TO MEN BELONGING
TO OTHER OFFICES, EXCLUDING THE SECRETARIAT.

1459. *Mr. 8. C. Mitra : Will ‘Government be pleased to state the
number of Summer Hill and Kaithu quarters, to be shown separately, that
have been allotted to men belonging to other offices, excluding the Secres
tariat, and the rent realized from them in 1933, and the rent expected to be
realized in 1934 upto the end of September ?

SomMER HiLn AND KAITHU QUARTERS IN BIMLA ALLOTTED TO THE
GOVERNMENT OF INDIA SECRETARIAT STAFF.

1460. *Mr. 8. C. Mitra : Will Government be pleased to state the
number of Summer Hill and Kaithu quarters, to be shown separatelys
allotied to Government of India Secretariat staff and the total amount
realized from them in 1933 and 1934 as house-rent by the forfeiture of
house-rent allowances, to which such men were entitled under the Simla
Allowances Code, in April and May of those years ?

PREFERENCE TO SECRETARIAT STAFF IN THE ALLOTMENT OF QUARTERS IN
SIMLA.

461. *Mr. 8. C. Mitra : (a) Is it a fact that at the last Public
Accounts Committee meeting (lovernment raised the question of very
meagre yield of revenue from the house-rent realized on the basis of ten
per cent. of pay, both in Delhi and Simla ?

(b) If the reply to part (a) be in the affirmative, will Government
be pleased to state the reasons why men of the attached offices and the
Army Headquarters are being allotted quarters in Simla on the basis of
gix months’ rental from the middle of May to the middle of October in
preference to the men of the Secretariat Departments, from whom they
realize the whole of their house-rent allowance ranging from Re. 225 to
Rs. 550, which roughly works out to about 20 per cent. of their pay if
calculated on the same basis of six months’ rental from the middle of May
i6 fhe middle of October when these men live ih Simla ¥ © "

.. (¢) Do Government propose to amend the rules of allotment of clerks”
quarters in such a way that Secretariat staff would get the first preference
in the case of all Government quarters in' Simla 1 If not, what is thé
justification for Government lfosing revermner * - vt od

tFor ‘dnsWer §o thY4 dqedtlin; ‘acd antes th 4ubotton Wa: 'us®. '
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The Honourable Sir Frank Noyce : (a) I do not think that it is
correct to say that Government raised the question of the inadequate
realizations of rent in Delhi and Simla. A statement of the position was
given by the Accountant General, Central Revenues, in paragraphs
12-—16 of his report on the Appropriation Accounts for 1932-33 under
the heading : ‘‘ Administration of Residential Buildings ’’, and this
statement was naturally discussed by the Public Accounts Committee.

(b) This part of the question does not strictly speaking arise, but
I may explain that, under the rules, allotments in Simla are ordinarily
made for the financial year and that this arrangement was favoured by
the Imperial Secretariat Association. An exception is, however, allow-
ed in favour of men who receive no House Rent Allowance, and desire
that the allotment should be for the season of seven months, (1st April
to 31st October), only. Men of the Attached Offices and Army Head-
quarters ordinarily receive no House Rent Allowance, and, are, there-
fore, entitled to ask for seasonal allotments. I do not follow my
Honourable friend’s suggestion that these rent-paying tenants should
be placed at a disadvantage as against men who either pay their reu
from an allowance drawn from Central Revenues or pay no rent at all
The Ilouse Rent Allowance is not intended to be a source of profit, and
I cannot accept the view that men who are given free accommodation
in lien of the allowance are unfairly treated.

{¢) No. The rules already give a slight advantage to men who are
eutitled 10 House Rent Allowance, and no further preference can he shown
to them. Co ' I :

Mr. 8. C. Mitra.: Do Government realise their responsibility of get-
ting as much rent as possible for these quarters and not losing money by
building costly quarters for the Government of India officials ?

The Honourable 8ir Frank Noyce : Yes.
: Mr. 8. C. Mitra : Then how will he justify his decision, in view of
‘the answer just given: by letting these quarters to people who ‘only con-
‘tribute less amount of the rent according to ten per cent. of their salary ?

The Honourable 8ir Frank Noyce : I think that that question arises
more paturally in conmection with the reply I shall give in due course to
the IHonourable Member’s question No. 463.

PREFERENOE TO SEORETARIAT STAFF IN THE ALLOTMENT OF QUARTERS IN
SiMLA.

462, *Mr. 8. C. Mitra : (a) Is it a fact that all the staff of the Army
Headquarters living in Government quarters in Simla, who move down to
Delhi, pay rent only for six months of their stay in-Simla on the basis of-
10 per cent. of .their pay ? If so, will Government be pleased to state
the reasons why such persons are allowed to petain their lien on their
quarters in Simla when they do not pay rent for such quarters during
the period when they are -away in Delhi ? '

. (b) Isitafact that the men belonging to the Séeretariat Departments -
living in Government quarters in Simla gre alotited: quirters fur the whabe
of the fimaneixl’ year in’litw of the anmuai: homse-rent. allowdneces to whishl
they are entitled ?
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(¢) Do Government propose to amend the Simla allotment rules in
such a way that at the next allotment all quarters from which Govern-
ment realize only six months’ vent at 10 per cent. basis from the men
belonging to offices other than the Secretariat, should be allotted to the
Secretariat staff first # If not, why not !

The Honourable 8ir Frank Noyoe : (a) The reply to the first part
is- in the affirmative, but the summer season: is the period from
1st April to 31st October, and not a period of six months as stated by the
Honourable Member. In dealing with question No. 461, I have explained
that the men concerned are rent-paying tenants and Government see no
reason why they shonld not retain their liens from year to year.

(b) Quarters are allotted for the financial year. Men entitled to
House Rent Allowanec at the old rates draw the allowance in cash, and
pay rent in the ordinary way. Men entitled to House Rent Allowance
at the new rates occupy their quarters rent free, and do not draw the
allowance.

(¢) No. I may remind the Honourable Member that the object of
providing Government servants with residential accommodation is -ad-
ministrative rather than commercial.

Mr. 8. C. Mitra : Do Government take into consideration the com-
mercial side of this question ! Are they guided by merely administra-
tive reasons as regards realisation of rent ¥ Do they not care in the least
whether there is loss of money or not ?

The Honourable Bir Frank Noyce : I venture to think that that
question, if I may say so with all respect, comes rather curiously from
a Member of this Assembly who gets his own accommodation at what is
very far from being a commercial rate.

Mr. 8. 0. Mitra : And the Executive Councillors get it free almost.
They pay only Rs. 5, for their tennis grounds. The Honourable Member
knows it and his Department is in charge of these things.

The Honourable 8ir Frank Noyce : The Honourable Member is
under a misapprehension.

Mr. 8. 0. Mitra : He is not.

The Honourable 8ir Prank Noyce : If he is willing to go into this
question with me, I think he will find that there is no question of get-
tine more rent for these quarters. As far as I can understand him, he
seems for some reason or other to think that members of the staff belong-
ing to Attached Offices are favourably treated. That is not the case.
They are the only class who pay rent from their own pockets.

Mr. 8. C. Mitra : Is it not a fact that in assessing rent for the Gov-
ernment quarters of Executive Council Members, no rent is charged for
the ground, and the Honourable Members’ bungalows are provided with
large comnpounds which are not taken into account in awmessing rent, and
is it not a fact that the Honourable Members only pay Rs. 5 for their
tennis grounds ! ' ,

The Honourable 8ir Frank Noyce : Whether rent is charged for
the .compounds attached. to Honourable Members’ houses .or not, I can
assure the Honourahle Member that, in -my opinion and that of my
Homourable eolleagues; we pay an enormdus remt for the accemmodation .
we get. Y olie i
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PREFERENCE TO SECRETARIAT STAFF IN THE ALLOTMENT OF QUARTERS IN
Simra.

463. *Mr, 8. C. Mitra : Are Government aware that by allowing the
men of other offices than the Secretariat to retain their quarters, Govern-
ment lose heavily by way of house-rent, which was complained of by the
Auditor General at the last meeting of the Public Accounts Committee ?
1f so, do QGovernment propose to remedy these defects immediately ? If
not, why not ?

The Honourable 8ir Frank Noyce : No. The men, against whom the
Honourable Member proposes to discriminate, pay renf from their own
pockets, while the members of the Secretariat staff receive an allowance
from Central Revenues to enable them to pay their rent. I have already
expluined that residential accommomation is provided for administra-
tive rather than commercial reasons, and that Government could in no
circumstances agree to exclude a large class of its employees from the
benefits of the housing rules. I must add that I am not aware that
any complaint was made by the Auditor General at the last meeting of
the IPublic Accounts Committee.

Mr. 8. 0. Mitra : Does the Honourable Member in deciding adminis-
trative questions not take into consideration the commercial aspect at
all ¢

The Honourable 8ir Frank Noyce : Yes, Sir. Obviously the edm-
mercial aspect is taken into consideration, but there are certain cir-
cumnstances in which the administrative aspeet is much more important
than the commercial. If the Honourable Member can establish to my
satisfaction that the Government will obtain an increased revenue by
the course which he proposes that Government should adopt, 1 shall
be happy to consider his proposal. I have gone very carefully into this
question, and I can assure him that there is no question of financial ad-
vantage involved.

ALLOTMENT OF QUARTERS IN SiMLA.

464, “Mr. 8. C. Mitra : Is it a fact that the allotment of quarters
rules have been framed in such a way that they may help the Anglo-
Indian staff of the offices other than the Secretariat to retain the Govern-
ment quarters in preference to the men of the Secretariat ¢ If not, do
Government propose to take steps to increase the Government revenue by
allotting all quarters on a 12 months’ basis so that those who will move
down to Delhi would be ecompelled to pay for the whole of the 12 months
on a 10 per cent. pay basis ¥ If not, why should the Secrctariat staff
be made to forego the whole year’s house-rent allowanee in lieu of Govern-
nent quarters {

The Honourable 8ir Frank Noyoe : The reply to the first and second
parts of the question is in the negative. As regards the third part of
the question, I understand that the Honourable Member refers to Govern-
ment servants of the Secretariat staff who are entitled to the Simla House
Rent Allowance at the new rates and are allotted Government accom-
modation rent free instead of drawing the allowance in cash. I would
point out that the allowance can, in no circumstances, exceed the amount
of rent actually paid, and that so far as Government servants in this
class are concerned, the period of allotment is immaterial.
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_Mr. Vidys 8agar Pandya : May I put a question ¥ How does this
basis of ten per cent. on the salary work out at the rate of six per cent.
return on the outlay on these huildings ?

The Honourable 8ir Frank Nayce : I must ask for notice of that
question.

CREATION OF THE INDIAN ARMY CORPS OF CLERKS.

465. *Mr. 8. 0. Mitra : (a) Will Government be pleased to state the
reasons which have now led them to create the Imdian Army Corps of
Clerks in the Army and Royal Air Force Headquarters for all the new

aptrants ¢

(b) Why was the necessity of such a kind of enlistment of the Indian
establishment under the India Army Act never felt during the Great War
period and before that !

(¢) Ts it a fact that Indian Army Corps of Clerks was formed in
1928 or so ! If so, how is it that the Army Headquarters have after a
lapse of twelve years, realised the necessity of introducing the Indian
Army Corps of Clerks in the Army and Royal Air Force Headquarters {

Lieut.-Colonel A. F. R. Lumby : (¢) The reason, which led Govern-
ment te form a section of the Indian Army Corps of Clerks for new
British and Indian entrants to the ministerial establishment at Army and
Royal Air Force Headquarters, was that the previous constitutipn of that
eskablichment had failed to meet military requirements in the matter of
general efficieney.

(b) Before and during the Great War military clerks predominated
in Army Headquarters. At that time the number of Indian clerks in
these offices was very much less than it is now. More recently an cxperi-
ment was made at civilianizing the military portion of the establishmeut
This has not proved successful, and it has now been decided to revert to a
military organisation.

(¢) The reply to the first portion-of this question is in the affirmative ;
as reegards the second portion the experience of the last ten years has led
to the view that the introduetion of a military organisation into what are
after all military offices would make for efficiency.

Mr. Gaya Prasad Bingh : Is it a fact that those who get themselves
enrolled in the Indian Army Corps of Clerks will have to execute a bond
for service for a stipulated period—say ten years !

‘Ideut.-Oolonel A. F. R. Lumby : That is the case. The terms of the
hond go to show that, if their services are satisfactory, there is no reason
why they should not be allowed to serve up to the age of fifty-five,

Mr. Gaya Prasad 8ingh : Is it also a fact that such enrolment im-
poses upon the clerks the Hability to proceed on service outside India.
but that there is no such liability for those who serve on the civil side of
the staff ? -

Lieut.-Colonel A. F. R. Lumby : There is no such liability on clerks
in Civil Departments, but the terms of service of the Indian Army Corps
of Clerks do include a liability to serve anywhere on active service.

Mr. Gaya Prasad Singh : Is it also a fact that, after the stipulated
period of ten years, they are liable to be discharged !
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Lieut.-Oolonel A. F. B. Lumby : They are liable to be disehgrged
it their services are unsatisfactory ; but {think it is made quite clear
m the bond that they have to sign that, if their services are satisfactory,
they will be allowed to serve on, as I say, until the age of fifty-five.

Mr. Gaya Prasad 8ingh : Is it also a fact that enrolment in this
Indian Army Corps of Clerks confers none of the privileges attaching
to a military status, such as free quarters and other allowances ?

Lieut.-Colonel A. F. R. Lumby : No. The basic pay and the twenty
per cent. extra over the ordinary rates of pay laid down cover all the
privileges that they get.

Mr. Gaya Prasad 8ingh : On the civil side—I am asking for in-
formation— (Laughter)—there is no ‘point in trying to raise a cheer at
my expense— (Laughter)—is it a fact that those who .enrol themselves on
the military side as Indian Army Corps of Clerks are put at a disad-
vantage in the matter of free quarters and house allowances, or not, as
compared to the civil side 1

Lieut.-Colonel A. F. R. Lumby : If the Honourable Member is re-
farring to clerks in Civil Departments, I do not think there is any dis-
advantage. If he is referring to clerks of the Indian Corps of Clerks
in other statioms, the clerks at Army Headquarters do not get these other
conecessions, but they do receive a twenty per cent. addition to their
puy.

Mr. Gaya Prasad 8ingh : Twenty per cent. in addition to the pay
which the clerks on the Civil side get ?

Lieut.-Oalonel A. . R. Lumby : A twenty per cent. addition to the
pay laid down in Army Regulations for clerks in the various grades of
the Indian Army Corps of Clerks, that is, 20 per cent. more than clerks
serving, say, at Ambala or Rawalpindi.

. Mr. Gaya Prasad 8ingh : Is it not a fact that they are put at some
disadvantage as compared with the clerks who are serving on the Civil
side, even with this additional pay !

Lieut.-Colonel A. F. R. Lumby : I do not think that there is any
greater disadvantage than there was as compared with the rates of pay
hoth categories drew before.

Mr. T. N. Ramakrishna Reddi : Do people discharged after ten years
get their proportionate pension or Provident Fuund %

Lieut.-Golonel A. F. R. Lumby : 1 think I am right in saying that,
if they are discharged after only ten ycars’ service, they are not entitled
to pensions.

Mr. Gaya Prasad Singh : Ts it not also a fact that those employed
in the Civil Secretariat and Attached Offices are givem higher scales of
pay and allowances than those employed in the Army and Royal Air-
Force Headquarters ¢ '

Lieut.-Colonel A. F. R. Lumby : Yes, they always have been.

Diwan Babadur A. Ramaswami Mudaliar : I understood from the
Honourable the Army Recretary’s answer that the experiment of
civilianizing this staff has proved a failure and that *he Government
have reverted to the ‘* military clerk '’ system. May I know in what
respect this experiment proved a failure?
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Lieut.-Colonel A. F. R. Lumby : The. experiment of eivilianization
only affected the British portion of the staff, because previously that
was its only military portion. We found we did not get the best men
from regiments because at Army Headquarters they had mot such satis-
faciory prospects as in their own regiments. .

Diwan Bahadur A. Ramaswami Mudaliar : Is it a fact that the
Army Retrenchment Committee proposed. and with the concurrence of
the military authorities, that eivilianization should go on with reference
this Corps t . -

Lieut.-Oolonel A. F. R. Lumby : T am afraid I cannot give an answer
off-hand. ‘

NEw CoNpiTIONS OF SERVICE AND NEW SCALES OF PAY IN THE ARMY AND
RovaL Aik ForCE HEADQUARTERS.

466. *Mr. 8. 0. Mitra : (a) Is it a fact that the new conditions of
service together with the new scales of pay have been sanctioned, with
effect from January, 1934, for the new entrants in the Army and Royal
Air Force Headquarters ? )

(b) Will Government please state if the Public Service Commission,
while notifying their decision to hold the examination for recruitment
to ministerial éstablishment of the Government of India Secretariat and
Army Headquarters in 1932 and 1933, ever mentioned in any of their
notifications that those candidates who would be employed in the Army
Headquarters, will be required to enrol themselves under the. Indian
Army Act ? . "

(¢) If the reply to part (b) above be in the negative, how do.Govern-
meint uow justify their action in asking the candidates employed on the
result of the above mentioned competitive examinations, to enrol them-
selves ¢ Is it a fact that due to their enrolment, they would be placed in
a much inferior and disadvantageous position than their contemporaries
on the civil side ? e

Lieut.-Colonel A. F. R. Lumby : («) Yes

(1) No, Sir.

(c) As regards the first portion of the question, the attention of
the Honourable Member is drawn to the reply given in the Legislative
Assembly on the 2nd March, 1934, to Mr. Uppi S8aheb Bahadur’s starred
question No. 304. Government do not admit that the statement con-
tained in the second portion of this question is correct.

APPOINTMENTS IN THE ARMY AND RoYAL AIR Foroe HEADQUARTERS.

467. *Mr. 8. 0. Mitra : (a) Are Government aware that the men,
who have been appointed in the Army and the Royal Air Force Head-
quarters, as a result of the examinations held by the Public Service Com-
mission in 1932 and 1933 and who were never given any warning at the
time of examinations, are now being forced to enrol themselves 1

(b) Is it a fact that all the men, who have been appointed as a régilt
of the abovementioned examinations, have strongly represented against
their enrolment under the new conditions which have recentlly been

attached to the Army and the Royal Air Force Headquarters iministerial

establishment { )
(¢) Are Government aware that there is a general resentment among

the pew entrants to such an extent that a few clerks in the Royal Air
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Force Headguarters, who were asked to enrol themselves, have since
then resigned and gone away !

(d) In view of the facts mentioned in the preceding parts, do Gov-
ernment now propose to enrol those men only who will be taken as a
result of the examinations for which the Public Service Commission will
announce the new conditions of service in the Army and the Royal
Air Force Headquarters, and to exempt the men, who have been employed
ag a result of the examinations held in 1932 and 1933, from enrolment
under the Indian Army Act ? If not, why not !

Lieut.-Oolonel A. F. R. Lumby : (¢) to (d). Government have
received representations from the eclerks of the category mentioned in
part (a) of the question and these are now reeeiving considerations.

ScaLks oF Pay rorR NEw ENTRANTS ENROLLED UNDER THF INDIAN ABRMY
Acr.

468. *Mr. 8. C. Mitra : (a) Will Government please state the scales
of pay which will be given to the new entrants enrolled under the Indian
Army Act ?

(b) Will Government also state the scale of pay they propose to give
to those entrants who might be exempted from enrolment * Will it be the
scale that has been given to new entrants in the Civil Secretariat and its
attached offices, together with house rent and compensatory allowances ¥ 1f
not, why not ? '

(¢) Have Government any proposal to further reduce the rates of
pay that will be given to the entrants who will be enrolled in the Indian
Army Corps of Clerks ! If so, what are those rates {

Liout.-Colonel A. F. R. Lumby : (¢«) The attention of the Honourable
Member is drawn to the reply given to part (¢) of his starred question
No. 56 in the Legislative Assembly on the 30th January, 1934.

(3) 1 am afraid I cannot answer a hypothetical guestion of this
kind. '

(c) These rates of pay will be snhject to any general revision that
may be decided on for the pay of personnel paid from the Defence
Services estimates.

CoMPENSATORY ALLOWANCE AND House RENT FOR NEW ENTRANTS IN THE
ARMY HEADQUARTERS.

469. *Mr. 8. . Mitra : Are Government aware that the new entrants
in the Civil Secretariat and Attached Offices, whose pay has been revised,
are given compensatory allowance ang house rent, and that no sach allow-
ances have been sanctioned for the new entrants in the Army and the
Royal Air Force Headquarters ! If so, why have Government kept the
Ariny Headquarters establishment on a different footing even on the in-
troduction of the new scales of pay ¥ Is it a fact that the scales of pay in
the Secretariat and its Attached Offices have become uniform altogether 1

Lieut.-Colonel A. F. R. Lumby : Government are naturally aware

of the terms of service of all establishments under their control. The
Honourable Member

reason for the differentiation referred to by the
is the dissimilarity in the conditions of service and nature of work of
the two categories. The reply to the last portion of the question 18 In

the affirmative.
L27T0LAD . . €
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OPTION GIVEN TO NEW ENTRANTS IN THE ARMY AND RovaL Air FoRCE
- HREADQUARTERS TO ENROL THEMSELVES OR NOT.

470, *Mr, 8. C. Mitra : Is it a fact that Government have given the
new entrants in the“Army and Royal Air Force Headquarters the option
to enrol themselves or not ¥ Will there be any dlﬁ'erence between the
rates of pay of both the categones ?

Lieut.-Colonel A. F. B. Lumby : The reply to the first part of the
question is in the negdtive. The rest of the question does not arise.

SELEOCTION OF A MAN FOR APPOINTMENT to THE Post oF W. 1. X. oN THE NORTH
WESTERN RAILWAY.

471. *Bhai Parma Nand : (a) Is it a fact that a letter (No. 925
E.[1:111, dated the 27th Ma) 1933) was issued from the Divisional
Supermtendent s Office, Delhi, for the selection of a man for appointment
to the post of W. 1. X. in the grade of 150—10—190 ?

(b) Is it a fact that the posts of Divisional Inspector, Assistant
Inspector, and Sub-Inspector, Watch and Ward, were abolished and a
post of W. I. X, newly created ?

(¢) Is it a fact that no mention about the selection for the post of
the Heud Watchman was made in the letter quoted in part (a) *

(d) Is it a fact that the post of Head Watchman was not newly creat-
-ed but i¢ the same as it was prior to retrenchment ?

(e) Is it a fact that Altaf Hussain, Abdul Gani and Chandi were
selected as Head Watchmen under cover of the same selection held for
the post of W, I, X, in the grade of 150—10—190 ¢

{f) Is it a fact that abovementioned demotecs were junior to demotees
Pirthi smgh Ganga Parshad and Alamgir Khan according to entries on
the waiting list at the time of selection ¢

(g) Is it a fact that the recommendations of the Court of Enquiry, vide
North Western Railway Gazette Extraordinary, dated the 20th June, 1932,
appointed by the Government of India, vide North Western Raxlway
Qazette Ettraordmarv of February 1933, were ignored and the senior men
mentioned in part (f) were not selected ?

(1) Is it a fact that Government had assured the demotees to re-instate
them in the order of seniority, vide paragraph No. 9 of the North
Westm-n Railway Extraordinary Gazette, dated June 20, 1932 ?

T iy Is it a fact that the staff employed as Head Watehmen on the
Karachi Division was given preferenge over the confirmed hands of Delhi
Division ¢

(7) 'Will the Honourable Member in charge of the Railway Depart-
ment explain why this was done ?

(k) Will the Honourable Member also explain why the seniority basis
was not kept in view while re-instating the Head Watchmen, as was done
in all the other categories on the North Western Railway as directed by
the Government of India ¢

Mr. P. B. Rau : I have called for the information required and wﬂl
place a reply on the table in due course.
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_Mr, Lalchand Navalrai : No. 472. Was thls in abeyance ?
The Hanourable Sir James Gngg' The next one o6r two T have not
yet answered.

810PPAGE OF 188UING NEW CoOINs TO THE PuBLIiCc BY THE BoMBAY CURRENCY
OFFICE.

- 472, *Mr. Lalchand Navalrai: Will Government be pleased to
state :

(a) whether it is a fact that the Bombay Currency Office, has
stopped issuing new coins and particularly new copper
coins to the publie ;

(b) if so, the date from which the issue of new coins has been
stopped and the reasons therefor ;

(¢) whether there have been complaints from the members of the
public that the coins issued by the Currency Office, Bombay
being over-used, great difiiculty is retc by them in exchang-
ing the same ; _

(d) if the reply to part (c¢) above be in the affirmative, the rea-
sons why such over-used coins are not sent to the Mint as
uncurrent coins ¢ ]

The Honourable 8ir James Qrigg : (a) No. New coin is issued
when old coin is not available.
(b) Does not arise.

(¢) One such complaint was recently received but was found to be
groundless.

(d) The issue of a larger amount of new coin would of course in-
volve increased expenditure, and in view of the answer to (c) there
appears to be no sufficient reason for altering the existing procedure.

Mr. Lalchand Navalrai : Why is it that new coins are not issued ¢

The Honourable 8ir James Grigg : Because they are not needed and
because it would be much more expensive to hand them out.
(Laughter.) .

ReEmrrrances oF oLp CorpEr Coins FROM THE TREASURY OFFIOE TO THE
BoMBAY CURRENCY OFFICE.

473. *Mr. Lalchand Navalrai : Will Government be pleased to
state :

(@) the total amount of remittances of old copper coins from the
Treasury Offices to the Bombay Currency Office sinceé
Januvary, 1934 ;

(b) whether the coins thus remitted by the Treasury Offices were
surplus or whether new coins were issued in exchange
thereof ; :

(c) whether such remittances during this period were abnormal
for this season ; if not, the special reasons for such remit-
tances ;

(d) the total expenditure on the remittances to such of the Trea-
sury Offices from which the old coins were received and )
which new coins were sent in exchange ; v

‘ T270LAD i 1 o2
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(e) whether the expenditure on such remittances could have been
avoided by issuing new copper coins to the public from the
Bombay Currency Office ; '

(f) if the reply to part (e¢) be in the affirmative, whether they
propose to issue orders to avoid such expenditure ?

The Honourable Sir James Grigg : I would invite the attention of
the Ilonourable Member to the reply given to Mr. S. G. Jog’'s question
No. 304, which is recorded in the I'roceedings of the 30th of July, 1934.

NEw CopPER CoINS MADE DaRK.

474, *Mr. Lalchand Navalrai : Will Government be pleased to
state whether any new copper coins were purposely made dark by some
process to avoid the circulation of new coins to the public ¢ If so, what
was the extra expenditure incurred on this account, and the total number
of new copper coins made dark by this process ?

The Honourable 8ir James Grigg : 1 would invite the Honourable
Member’s attention to the reply given te Mr. S. (. Jog’s question
No. 304, which is recorded in the Proceedings of the 30th of July, 1934.
The total value of the coin which wius subjected to this mechanieal pro-
cess is Rs. 6,100.

Mr. Lalchand Navalrai : May I krow from the Tlonourable Member
if it is a fact that the coins are being made dark by some process to
avoid circulation !

The Honourable 8ir James Grigg : No, Sir. As I said, as an ex-
perimental measure, certain very small numbers of coins were made dark
by a mechanical process. That experiment is being discontinued, and
the Honourable Member can draw what conclusion he can from the fact
that it is being discontinued.

Mr. Lalchand Navalrai : What was the objeet of doing that—to
make them dark ?

The Honourable 8ir James Grigg : Because I understand that the
demard for new coins is a demand which grows by what it feeds on.
The experiment ig being disenntinued, and T think we will not repeat
it.

Mr. Lalchand Navalrai: Was it not deceitful ¢ (Laughter.)

The Honourable 8ir James Grigg : That is an expression of opinion.

Dr. Ziauddin Ahmad : Ts it not a very salutary example in which
attempts are made to show new things as old while people always gene-
rally try to make old things appear new ?

The Honourable 8ir James Grigg : I merely think it was an attempt

to carry out the Secriptural injunction not to mix up old and new wine.
(Laughter.)

Non-Issue BY THE BomBaY CURRENCY OFFICE OF CorPER COINS WORTH LESS
THAN Ruprees Firry.

14756. *Mr. Lalchand Na.v.alrai: (a) Will Government be pleased to
state whether the copper coins worth less than Rs. 50 are not issued to
the public from the Currency Office, Bombay ¢

. {For answer to this question, sce answer to question No. 392,
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(b) Is the practice in other currency offices in India the same as
the one in Bombay ! If not, what is the practice in other currency
offices ! _

(¢) What are the speeial reasons for adopting a special practice in

Bombay !

ExcHANGE oF SMALL CoINS BY THE BoMBAY CURRENCY OFFICE.

1476. *Mr. Lalchand Navalrai : Will Government be pleased to

state :
(a) whether the Currency Office, Bombay, accepts for exchange
from the public, small coins worth less than Rs. 100 ;
(b) whether on account of this rule the members of the public
have to pay commission to the Marwaris for exchanhging
small coins for less than Rs. 100 ;

{c) the authority for fixing this minimum of Rs. 100 ;

(d) the practice obtaining in other curreney offices in this res-
pect ;

{e) whether it would not be possible in the interest of the public
to change the practice prevalent in Bombay in favour of
accepting small coins of any amount $

REPORT OF THE COMMITTEE APPOINTED TO EXAMINE THE RULES REGARDING
PAYMENT OF THE VALUE OF THE LosT CURRENCY NOTES.

477. *Mr. Mubammad Muazzam S8ahib Bahadur : (¢) Has the Ex.
pert Committee appointed to examine the question of the rules regard-
ing payment of the value of the lost currency notes referred to in the
Honourable the Finance Member’s speech on the 31st August, 1933,

submitted its report ¥ If so, when {

(b) Have Government taken any action on the recommendations of
the Expert Committee 1 If so, to what extent ¢ Will Government bhe
pleased to place the report and other connected papers on the table ¢

(¢) Do Government propose to publish the recommendations of the
Committee for public criticism before taking final ‘action ?

(d) Will Government be pleased to state whether they are prepared
to look into hard cases that had occurred in the past and in particular
the case of the Bank of Hindustan, Limited, Madras, and others out of
which arose the discussion in the course of which the Honourable the
Finan¢ce Membher made the speech referred to in part (o) above !

. (e) Has the Expert Committee recommended any substantial redne-
tion in the cost to the public of remitting money through :

() Post Office—
(1) Money Orders, and
(2) Insured letter post,
(%) Supply Bills,

tFor answer to this question, see amswer to question No. 392,
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(iis) Currency Telegraphie tranafer; and !
(iv) The Imperial Bank of India ? .

What progress has been made in carrying out the Committee’s recom-
mendations in each case ! N

(f) Are Government aware that Insurance Companies are in a posi-
tion to protect parties against losses of currency notes sent through
ipsured post at rates which are substantialiy $he same as the cheapest
rates of the Imperial Bank of India ? If so, are they prepared to con-
giger the grant of cheaper remittance facilities to the public ?

The Honourable 8ir James QGrigg : With your permission, Sir, I
shall answer questions Nos. 477 and 478 together. The Expert Committee
which was appointed to examine thé Currency Notes (Refund) Rules
submitted their report on the 11th of May, 1934. Their recommenda-
tions have been under the consideration of the Government of India, and
I hope that it will be possible very shortly to publish the report and to
make an announcement on the subject.

Government have no information regarding the rates offered by
insurance companies for protection against the loss of currency notes.

Mr. T. N. Ramakrishna Reddi: Is the report of the Committee
unanimous ?

>+ 'The Honouyrable 8ir James QGrigg : 1 am not sure whether the
Honourable Member on the Honourable Member’s left did not make
A certain reservation. Anyhow, the report will be published as soon as
it is possible to do so.

_ Mr. Vidya Sagar Pandya : Government issued a communiqué, dated
the 6th June, 1934, evidently based on the report of the Expert Com-
mittee, and. again on the 11th July, 1934, the same has been cancelled.
I should like to know what is the object of that ¢

. The Honourable 8ir James Grigg : Tn order that the recommenda-
tions of the Committee may be dealt with as a whole.

Mr, Vidya Bagar Pandya : Are they going to take up the matter soon
or will it be taken up only after the formation of the Reserve Bank and
when the Bank begins to function ¢

The Honourable 8ir James Grigg : T am sorry T did not hear the
Honourable Member.

. Mr. Vidya sdgar Pandya : Is it the object of the Government to
issue these final rules after the Reserve Bank has been constituted and
after consultatioq with' the Bank, or before that ?

The Honourable 8ir James Grigg : T should like to have notice of
that _question.  But speaking off-hand, and I "can confirm it if a
question is put down, I think it is not proposed. to. wait until the
constitution of the Reserve Bank. As I saigf we shall publish the report
very shortly and also make an announcement on the subjeot.

~ ...Mr. Vidys Sagar Pandya : Is it possible for tﬁe Honourable Member
to say with reference.to question No. 478 whether the pledge given by the
previous Finance Member will be honoured ! ‘ o

.
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The Honourable Su‘ James Grlgg Surely, Su’ fam: nat expectod

to go beyond what I have already said at this moment, namely, that we
will publish the report very shortly and also make an announcement on
the subject. I hope the Honourable Member would no¢ insist on our
making a piecemeal announcement on this subjéét as he’ has already called
attention to the fact that we started off by makmg a pmemeal anmonuce-
ment_and then had to withdraw it. o

Mr. Vidya Sagar Pandya : What T wish to know is whether the hard
cases which have occurred in the past are likely to be considered ¢ That
is the main question.

! ‘The Honourable 8ir James Grigg : I am sorry I could not hear the
Honourable Member.

- Mr. Vidya Bagar Pandya : I wish to know whether the hard cases
that have occurred in the past will be considered as promised by the
Honourable Member’s predecessor !

The Honourable 8ir James Grigg : Presumably they will be consi-
dered, but I cannot make any announcement on the subject.

REPORT OF THE COMMITTEE APPOINTED TO EXAMINE THE RULES REGARDING
PAYMENT oF THE VALUE OF THE Lost CURBRENCY NoTES.

1478. *Mr. Vidya S8agar Pandya: In view of the statement made
by the Honourable the Finance Member on the 31st August, 1933, ‘“ that
if as a vesult of the work of the Expert Committee (regarding Currem‘y
Notes Refund) it was possible to- devise clearer- and: mare.irestricted
rules which would regulate the position for the future then ‘the Govern-
ment might be willing to consider looking into hard cases that had
occurred in the past ’’, are Government prepared to consider such hard
cases (including that of the Bank of Hindustan, Limited, Madras) now
that the said Committee has submitted its report ?

TraFFIC INSPECTORS IN THE MORADABAD DivisioN, East INDIAN Ramway.

479.*Bhai Parma Nand : (a) Is it a fact that out of five Traffie
Inspectors in the Moradabad Division, East Indian Railway only one
was & Hindu ¢t

(b) Is it a fact that on account of the recent decision of Govern-
ment the Divisional Superintendent, Moradabad, appomted a Mushm
as Traffic Inspector ¢ e

(¢) Is it a fact that soon after, another post of Traffic Inspector
was created and given to an Anglo-Indian, and that the claims of the
Hindu candidates were ignored ? ey

{d) If t':- replies to parts (a) to (c) abpve be in the afﬁrmatwe,
will Goverrp-nt be pleased to state if this was in accordance with the
lntenfglon af th&‘ll‘ deczsmn'? ~ et mamoais i Ledt o o
. Mr. P.R.Rau: (a) to (d). ‘Government have no mfmmatlon aboat
the particular cases referred to by the Honmourable Member, but havé'ne
reoson to beheve that theu- pohcy Mmmtment to railway services

tFor answer to this question, see answer to question No. 477. *
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is not followed by the East Indian Railway. As I have pointed out more
thau once in this House, it is impossible to give communal considerations
any place either in promotions or in the staffing of individual oflices.

Duties oF SuB-AssiSTANT SurGEONS IN THE CrviL Hosprrar, DELHIL

480. -daji Ohaudhury Muhammad Ismail Khan : (a) Is it a fact
that Sub-Assistant Surgeons in the Delhi Civil Hospital are deputed to
attend to emergent cases in the nights ?

(b) Is it a fact that the Assistant Surgeon in that Hospital is in
receipt of an allowance of Rs. 50 per mensem and has also been allotted
a residential quarter in the Hospital compound with the sole object of
being made responsible to attend to such cases ?

(¢) If the reply to part (b) above be in the negative, will Govern-
ment please explain what this allowance and the allotment of a resi.
dential house within the Hospital compound are intended for ?

. (d) Is it a fact that Sub-Assistant Surgeons required to attend to
emergent cases at night are made to work constantly for 28 hours ¢

(e) 1Is it a fact that none of the Sub-Assistant Surgeons so deputed
is residing within the Hospital compound ¢

(f) Are Government aware of the inconvenience caused to these
Sub-Assistant Surgeons in consequence of this unusually lengthy period
of duty and the fact that their families have to live alone during this
period ?

(9) Is it a fact that after completing the 28 hcurs’ duty at nights,
these Sub-Assistant Surgeons are required to do the normal outdoor
duties ?

(h) Will Governmen.t please state if this prolonged duty is not in
contravention of the ordinary rules intended for Government servants,
so far as their hours of work are concerned ?

i (7) What acj(.ipn do Government propose to take for the ameliora-
tion of the condition of the Sub-Assistant Surgeons concerned !

(4) Do Government propose to consider. with a view to remove
the grievances of the present staff, the question of the appointment of
one more residential' medical officer to attend to emergent calls at
nights and to act as leave reserve when necessary ¢

Mr. G. 8. Bajpai : With your permission, Sir, T shall answer ques-
tions Nog. 48Q and 481.together. The information has been calledqfnr.
and replies will be furnished in due course.

MepIOAL DEPARTMENT OFFICERS EMPLOYED IN DELHI FOR THE MepicaL
InspECTION OF ScHOOLS. :
t481. *Haji Ohaudhury Muhammad Ismail Khan : (a) Is it & fact

that some officers of the Medical Department are emplo in °
(City) solely for the medieal inspeetion of schools t ployed in -Delh"i

tFor answer to this question, sec answer to question No. 480.
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(b) If the reply to the preceding part be in the aflirmative,
will Government please supply the following information in connection
with those officers :

(t) the number of part time officers so employed, or the num-
ber of those who are in receipt of an allowance for the
work in addition to their pay ;

(#) the number of the whole time officers so employed, aund
the pay and allowances granted to them ; and

(i) the total expenditure incurred by the State !
(¢) Is it a fact that the schools in the rural areas in Delhi Pro-
vince are medically inspected by the medical officers of the respective
Ilaqas ?* If so, will Government please state why a similar arrange-
ment cannot be made in Delhi ¢

(d) Is it a fact that no arrangement similar to that existing at
present in Delhi is in operation in the Punjab ¢ If so, will Govern-
ment please state why this arrangement is being continued in Delhi at
an additional expense ?

(e) Will Government please state whether, with a view to curtail-
ing the expenditure, they are prepared to consider the advisability of
reducing the appointments of Medical Inspectors of Schools in Delhi ?

.
.

MusLiMs, EUROPEANS, ETC., IN CERTAIN APPOINTMENTS ON THE NORTH
WEsSTERN RaiLway.

1482, *Haji Chaudhury Muhammad Ismail Khan : (a) Will Govern-
ment be pleased to state the number of Muslims, Europeans and other
non-Muslims in the following appointments on the North-Western Rail-

way :
(i) Traffic Inspectors,
(i) Station Masters in Grades II, III, 1V, V, VI and VII,
(#17) Assistant Station Masters in Grades II, ITI, IV and V, and

(tv) Assistant Controllers ¢
(b) Will Government be pleased to state the number of vacancies
that occurred in the appointments referred to in part (a) above during
the years 1931, 1932 and 1933, and the number of Muslims who were
‘recruited in each appointment in those vacancies ?
(e¢) Will Government be pleased to state the number of Muslims
at present on the waiting list for the appointments referred to abeve ?

(d) Is it a fact that the number of Muslims at present holding
::lll!}l’e,of the above appointments is shortly going to be reduced ¢ If so,

REDUCTION oF Pay oF SUBORDINATES ON THE NoRTH WESTERN RATLWAY.

483. *Haji Chaudhury Muhammad Ismail Khan : (a) Ts it a fact
that the scales of the Senior and Junior Subordinates on the North
Western Railway have been reduced !

tFor answer to this question, sse answer to question No. 451.
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. f(b)'Is it a fact that the reduction in these scales was effected
when a few Indians were admitted to these services { .

.. (c) If the answers to parts (a) and (b) sbove .are in: the affirma-
tive, is it a fact that the admission of Indians has resulted in the re-
duction of pay of these appointments %

Mr. P. R. Rau : (a) I presume my Honourable friend is referring to
the new scales of pay introduced for all new entrants into the subordinate
services on the North Western Railway from the 1st August, 1934 ; if so,
the answer is in the affirmative.

(b) and (¢). No.

FaLL 1N INCOME-TAX REVENUE oWING TO THE EARTHQUAKE IN BIHAR.

484, *Mr. Sitakanta Mahapatra : (¢) Are Government aware that
there will be a fall in Income-tax revenue, under the head ¢ property’
owing to the earthquake in Bihar ¢ If so, what is the expected defieit
to the estimated income-tax revenue from Bihar and Orissa ?

_ (b) Do Government propose to grant remissions of income-tax
revenue to the people in the area affected by the earthquake !

The Honoursble 8ir James Grigg : (a) Yes, but it is not possible at
present to give any reliable estimate of the short fall. :

(b) A notification has been already issued granting an increase

allowance on account of repairs in the case of house property situated in
the affected area. .

. Mr. Gaya Prasad 8ingh: May I know what the Finance
Department of the Government of India, especially the Central Board of
Revenue, is going to do towards those affected by the earthquake in Bihar
as regards the remission or suspension of income-tax ¢

The Honourable 8‘r James Grigg : If the Honourable Member wants
to know the views of the Government of India on a general question like
this, I shall be very grateful if he will put it down on paper. This speci-
fic question relates to granting an increased allowance on account of repairs

in the case of house property situated in the affected area. That point
has already been dealt with.

PosTING OF CERTAIN INCOME-TAX OFFICIALS AT A PARTICULAR STATION FOR A °
Lone TIME IN Biaar AND ORisga.

485. *Mr. Sitakanta Mahapatra : (a¢) Is it a faect that certain
Income-tax officials (Officers, Inspectors, Accountants, Head Clerks and
Personal clerks) in Bihar and Orissa have been posted: to a -particular

station (distriet) for a very long time ? If so, do Government propose
to transfer them to other places ¥ If not, why not ¢

“(b) 'Will ‘Government be pleased to ‘state the number of. Tnevme-tax
officials in Bihar and Origsa who, have continued in one place fow.more than
three years and the pumber of those who are posted in .‘their native
districts ? - - Do

(¢) Will Government please state whether. there is .any .minimum
nuinber of assessments -fixed: {exeluding lower ineomes below Ra: 2,000)
which must be completed each month by an Income-tax Officer in Bihar
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and- Orissa, and whether there is any such minimum fixed in other
provinees ?

v (d) Will Government please state the total number of requests for
leave made by Imcome-tax Officers in Bihar and Orissa during the years

1932 and 1933, and the number of them that were granted leave ?

(e) Are Government aware that this sense of inseeurity in service,
as well as the insistence of longer hours of work at the cost
of the health of the staff of the Income-tax Department in Bihar and
Orissa was expressed in a Resolution passed by the Bihar and Orissa
Income-tax Officers Association ¢ If so, what steps have Government
taken to ifemeve ‘those ‘grievances of the staff of the Income-tax Depart-
ment in Bihar and Orissa ¢ If they are not aware, do Government pro-
pose to inquire into the service conditions of that Department in Bihar
and Orissa ¢

The Honourable Sir James Grigg : With your permission, Sir, I pro-
pose to answer questions 485 and 486 together. - Enquiries are being made
and the result will be laid on the table in due course.

vy

S1aNDING CoUNSBEL TO THE INCOME-TAX DEPARTMENT IN BIHAR AND ORISSA.

486, *Mr. Sitakanta Mahapatra : (¢) Are Government aware that
the present Standing Counsel to the Income-tax Department - in- Bihar
and Orissa was alse implicated along with the present Commissioner of
Income-tax, Bihar and Orissa in the sensational allegations made by
Maharajadhiraja of Dharbhanga in the suit filed by him against the Income-
tax guthorities in Bihar and Orissa in 1928 ?

(b) Is it a fact that the present Commissioner of Ineome:tax is

responsible for the selection of the present Standing Counsel in succession
to the Honourable Justice Agarwala, when he was promoted to the Bench 1

RETRENCHED HANDS OF THE BiHAR AND ORISSA INCOME-TAX DEPARTMENT.

487. *Mr. Sitakanta Mabapatra : Will Government please state if
the names of retrenched hands in ‘Bihar and Orissa Income-tax -Depart-
ment are retained on a waiting list for reinstatement for being offered
posts against vacancies that occur, according to their assurance given to the
men retrenched from the Railways, and particularly when the Honourable
the Finance Member stated on the 20th April, 1934, in his reply to my
question No. 792 that retrenchment is not punishment ? -

The Honourable 8ir James Grigg : The answer is in the negative.

Mr, Sitakanta Mahapatra : Do not Government propose to treat the
retrenched officers of the Income-tax Department in the same way as the
retrenched railway officers ¥

The Honourable 8ir James Grigg : As a matter of fact, I have made
inquiries into this matter and the explanation is this that the retrench-
ment of Income-tax Officers in Bihar amd Orissa-was-confined to-those
whose. work was consistently unsatisfactory, and that is the reason why
they will not be re-instated: s o o

Maulvi Muhammad Shafee Daoédi : Will Government make further
iuquiries in view:of the representatjons.recently made by some of those
who have been retrenched ! . S

1For answer to this question, see answer to question No. 485,
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The Honourable 8ir James QGrigg : Certainly, but there can be no
question of re-instating those officers whose work was found to be con-
sistently unsatisfactory.

Mr. Gaya Prasad 8ingh : Am I to take it that the work of all these
officers who have been retrenched in the Province of Bihar and Orissa
has been uniformly unsatisfactory 1

The Honourable 8ir James Grigg : That is my information.

Mr. Sitakanta Mahapatra : May I ask, Sir, whether these officers
have been retrenched as a punishment %

The Honourable 8ir James Grigg : I did not say that at all, but
obviously commonsense requires that if you are retrenching officers in a
Department you should get rid of the most unsatisfactory first.

Maulvi Muhammad Shafee Daoodi : In view of the persistent com-
plaint made in regard to the injustice done to the retrenched officers of
the Income-t®x Department in Bihar and Orissa, will the Honourable
Member see his way to look into this matter once again !

The Honourable Bir James Grigg : 1 have already, in conneection
with this question, made inquiries into the matter and certainly, as I
said before, I will not be a party to the re-instatement of people whose
work has been consistently unsatisfactory.

Diwan Bahadur A. Ramaswami Mudaliar : Does the Honourable
Member realise that if a Government servant is to be removed for un-
satisfactory conduct, a charge has to be framed and an opportunity has
to be given to him to show that the charge or the orders passed are
justified ¥ Tn the present case, no charge has been framed
and no explanation has been taken, and if the Honourable
Member now says that they have been retrenched because of their unsatis-
factory work, does it not really mean that they have been dismissed
without the elementary principles of justice being satisfied ?

The Honourable 8ir James Grige : The explanation given by me
does not mean anything of the sort. There is a world of difference between
officers who have been retrenched and those who have been dismissed as a
consequence of a specific charge.

Maulvi Muhammad Shafee Daoodi : Can a member of the service,
drawing a high salary and having served for a number of years, be re-
trenched without giving any reason whatsoever, and when vacancies are
being filled now, his case is not being considered at all ¢

The Honourable 8ir James Grigg : T do not quite understand the
point of the question. As I said, a certain number of officers were re-
trenched and the Department chose quite sensibly to retrench those who
were least efficient and most unsatisfactory. Obviously, it will be a folly
to re-instate in the service, when the vacancies arise, people whose work
was consistently unsatisfactory.

Mr. Gaya Prosad Singh : But the fact that the work of these officers
has been consistently unsatisfactory was brought to the light of the Central
Board of Revenue only at the time of the retrenchment. Was there any
bad record of these officers previously also ?

The Honourable Bir James QGrigg : T imagine that the Central
Board of Revenue were perfectly well aware of the unsatisfactory nature
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of their work but it did not amount to its being so unsatisfactory as to
justify their dismissal on disciplinary grounds or on grounds of incompe-
tency, but quite naturally when you have to get rid of officers, you should
get rid of the least efficient.

Mr. Lalchand Navalrai : May I ask, Sir, if there are no more unsatis-
factory officers in the Income-tax Department ¢

The Honourable 8ir James Grigg : I would not like to give a cate-
gorical answer to a question of that nature.

Dr. Ziauddin Ahmad : In view of the fact that this is not a
golitary example and there has been similar examples in other Pro-
vinces to which the attention of the Finance Department has already
been drawn before the present Finance Member came to India, namely,
that retrenchment has been misused by the Departments and that
persons, against whom the Government did not like to frame charges,
were retrenched, will Governmeni inquire into such cases ?

The Honourable 8ir James Grigg : What I am going to say now
will illustrate the point of my reply to my Honourable friend, Diwan
Bahadur Mudaliar’s question. When these people were retrenched,
they presumably got compensation or pension under the ordinary
retrenchment terms. They were in fact people who were not so un-
satisfactory as to justify dismissal. They have got full compensation
for their services, and the only thing is that we are not going te put
them back into service again.

Mr. 8. C. Mitra : Was there any inquiry, departmental or other-
wise, before these people were retrenched for uniformly unsatisfactory
work, and whether they were given any chance to refute those charges ¢t

The Honourable 8ir James Grigg : No charges were brought against
them. They were retrenched and given full compensation for their
services. All I say is that presumably the quality of their work was per-
fectly well known to the heads of their Departments. It would be an act
of gross folly to put back people whom we rcgarded as incompetent.

Mr. Gaya Prasad Singh : The quality of their work was perfectly
weil known to the officers. Am I to understand from this that there
was evidence on record to show that their work was uniformly unsatis-
factory from before the time they were given orders of discharge ?

The Honourable Sir James Grigg : In the case of everv officer
there is a confidential record of his work kept every year throughout
his service.

Sir Abdur Rahim : Is it the case of the Honourable Member that
retrenched officers were men whose work was found unsatisfactory

The Honourable Bir James Grigg : Does the Honourable Member
mean generally or specially ?

8ir Abdur Rahim : Generally. -

The Honourable 8ir James Grigg : I could not possibly give any
eategorical answer, ’

Mr. B. R. Puri: If it had not been on account of retrencliment
consideration. would yvoit have framed charges against these people
on account of their uniformly bad work ?
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The Honourable 8ir James Grigg : I have not said any such thing.
Everybody knows that there are always border-line cases in an gﬁoe
of peopie who are uniformly inefficient, but who have not commitied
any offence or any wrong and whose inefficiency would not justify their
being dismissed out of hand without any compensation or pemsion.

Mr. B. R. Puri : What I should like to know is this that, if their
work was uniformly bad and if the question of retrenchment had net
come in and you wanted to get rid of that lot, would you or would you
not have framed charges against thém and give them an opportunity
of explaining those charges !

The Honourable 8ir James Grigg : I cannot answer a hypothetica
question like that. :

Mr. B. R. Puri : That is not a hypothetical question. It is a very
concrete question.

The Honourable 8ir James QGrigg : This is certainly s hypothetical
question. ‘“ Would I have done a certain thing if a certain thing had
happened ’ is certainly a hypothetical question.

Mr. B. B. Puri :° How long was this uniformly bad work on the
part of these people known to the Department ? :

The Homourable 8ir James Grigg : It varies in the case of the
different officers. '

Mr. B R. Puri: Was it or was it not known to the officers in
charge of these people long before retrenchment came in f

The Honourable 8ir James Grigg : In some cases at any rate,
ves.

Mr. B. R. Puri : Then why were they not got rid of earlier ?

The Honourable Sir James Grigg : I have answered that earlier
that. their work, though unsatisfactory, yet was not so unsatisfactory
as to justify their dismissal out of hand without any compensation or
pension

__Mr. K. C. Neogy : Do I take it that it was the unsatisfactory con-
dition of the Government finances that aggravated the unsatisfactory
character of their work ? (Laughter.)

The Honourable 8ir James Grigg : That is a question which does
not arise out of this.

Maulvi Muhammad Shafee Daoodi : May T know why one Mahesh

Prasad Chaud_hury, who had very satisfactory work throughout his
13 vears service, was retrenched ¢

Mr. President (The Honourable Sir Shanmukham Chetty) : Ob-

viously that question camnot be answered off-hand by the Finance
Member.

_Maulvi Muhammad 8hafee Daocodi : There are only three cases
which are under discussion and no more than that. I am agking a par-
tmulr_xr question, because the Honourable the Finance Member has been
eva(.hnz rephes. to ques?ions. That is the reason why I am asking this
particular question. Is it not a fact that one Mahesh Prasad ‘Chandhury
had a good record of work for 13 years and he has been highly spoken
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of by pﬁicers of his Departmént and still he was retrenched without
being given any . chance for showing that -he was not inefficient t. -

The Honourable 8ir James Grigg : As pointed out by you, Sir, I am
af:’)axd I cannot answer any questions of this particular nature on. this
suhject.

ORIYAS EMPLOYED IN THE TELEGRAPH DEPARTMENT IN THE ORrissa CIRCLE.

488. *Mr. Sitakanta Mahapatra : Will Government please state the
number of Oriyas employed in the Telegraph Department in the Orissa
Cirele ¢

The Honourable 8ir Frank Noyce : I presume that the Honourable
Member is referring to the Bihar and Orissa Circle. The information

has been called for and a reply will be placed on the table of the House
m due course.

EMPLOYMENT OF UNQUALIFIED MEN IN THE GOVERNMENT OF INDIA OFFICES.

489. *Mr. Sitakanta Mahapatra : (¢) Will Government please state
the number of permanent and quast-permanent (e.g., vacancies caused by
men on leave pending retirement) posts in the ministerial establishmnent
of the Government of India Secretariat and its attached offices, which are
<hown in the registers of the Accountant General, Central Revenues, as
lying unfilled or having been filled temporarily or in an officiating
capucity ?

(&) Is it a fact that a number of permanent, deputation and tempo-
rary vacancies in the Railway Board, Office of the Director General, Posts
and Telegraphs, Home, Foreign and Politica!. Finance, Industries and
Labour Departments and the Imperial Council of Agricultural Research
are at present being held by unqualified candidates ? If so, will Govern-
ment please state the number of these vacancies and the period for which
they have been existing in the respective offices and have been held by
unqualified candidates ¢

(¢) Is it not a fact that the Public Service Commission have been
holding regular examinations for the recrvitment of ministerial staff since
1931, and have been supplying the offices with lists of candidates who are
qualificd for temporary appointments ! If so, will Government please
state how these unqualified men could be appointed in preference to the
men on the lists of the Commission and why no steps have been taken to
replace them ¢ Are Government not under a moral obligation to provide
those candidates who appear at and pass their examinations to the
vacancies existing, permanent or otherwise ?

(d) TIs it permissible to appoint unqualified men to officiate in perma-
uent vacancies or to appoint such men in long period temporary or depu-
1alion posts when qualified men are available ? .If so, under what rules ?

The Honourable 8ir Henry Oraik : (a) and (b). The information
is being collected and will be supplied to the House in due course.

(¢) and (d). The answer to the first part of clause (¢) is in the
afirmative. As regards the right of Departments to employ unquali-
fied men in temporary vacancies, I would invite the Honourable Mem-
ber’s attention to the reply given to parts (¢) and (d) of Sardar Sant
Singh’s question No. 212 on the 21st February, 1934.
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REVISED SCALES OF PAY FOR THE CLERICAL Esunmsmam OF THE ATTACHED
OFFICES. .

490. *Mr. Sitakanta Mahapatra : (a) Is it a fact that Government
have announced the revised scales of pay for the clerical establishment of

the attached offices {

(b) Is it a fact that under that announcement all clerks in the lower
division of attached offices are to be classed as second division clerks and
that a third division shall be introduced gradually in those offices throngh
fres<h recruitment ?

(¢) Are Government aware that there already existed two divisions,
tiz., second and third divisions, under two different sources of recruit-
ment in the lower division of attached offices before the announcement was
made ?

(d) Is it a fact that as a result of this announcement many clerks
who were recruited on the results of the Second Division Examination have
been placed in the third division while many clerks who were recruited
as a result of the third division examination have been placed in the xecond
division and that the latter class of clerks have thus gained an advantage
not only over the former class but also over their confreres in the third
division of the Secretariat ?

(e¢) Are the third division clerks in attached offices, who are thus
classed as second division clerks, to receive preference over or equality
with 1lose clerks who were recruited as a result of the second division
examination and who continue to remain in the second division along
with them in matters of seniority and promotion ? If not, do Govern-
ment propose to issue clear instructions on this point ?

(/) In making the announcement, was there any reason not {o recog-
nise the two divisions in the lower division of the attached offices which
were in existence at the time of the announcement and on the basis of
which recruitment had been made upto that time ? If there was any
reason, what was it ?

(0; Is it not a fact that the net result of the new announcement has
been to benefit the old third division, that is to say the typists and routine
clerks at the expense of other clerks who are qualified for the first and
second divisions of the Secretariat ¥ If not, why not ?

‘') Are Government aware that the latter class of clerks in the
attached offices have already doubly suffered in comparison with their
confreres in the Secretariat by being given a third division rate of pay
which has also been the pay for the third division clerks in their 0&8
and lesser scope of promotion to the first division 1 If so, do Qovern-
ment propose to ensure that the rights and privileges of the old second
and the first division qualified clerks in matters of promotion, etc., at least
continue as they were at the time of the announcement ¢ If not, why
not ?

The Honourable Bir Henry Oraik : (a) and (b). The reply is in the
affirmative.

(¢) Prior to the re-organisation effected in conjunction with the

introduction of rates of pay for new entrants to Attached Offices, there
were only two Divisions in such offices, namely the First and the Second.
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+ The latter, however, contained two categories df men, vsz., 'those 'who had
qualified for the Second Division and those who had qualified for the
Routine Division.

(d) No. The orders provide that all those in the old Second Divisisn
will remain in the new Second Division. No existing members of the
Second Division are to be placed in the new Third Division which is to
be formed by future recruitment.

{e) to (h). I find it difficult to understand the point of these clauses,
but I may say generally, that it is not proposed to disturb the existing
orders fixing the proportionate basis of recruitment to the First Division.
If the Honourable Member will let me have the details of any particular
case or cases he has in mind I will have them examined.

CoMMISSIONED OFFICERS SERVING IN THE INDIAN ArMY, THE INDIAN AIR
ForcE AND THE INDIAN MARINE.

491. *8irdar Harbans 8ingh Brar : (¢) Will Government please
state the total number of commissioned officers serving in the Indian Army,
the Indian Air Force and the Indian Marine %

(&) Will Government please state the average mumber of annual
retirements in each of these branches ?

(¢) Will Government please state the average number annually
recrnited to the commissioned ranks of these services ¢ How many of them
are to be British and how many Indians according to present arrange-

mwents ?

Lieut.-Colonel A. F. R. Lumby : (a), () and (c¢). The number of
King’'s Commissioned officers, at present serving in the Indian Army, is
2,990. The average number of those who have retired during the last
three years is 110. During that period the same average number has
been recruited annually, made up of 90 British and 20 Indian officers.
When the Indian Military Academy begins to turn out its full quota the
number of Indian officers recruited annually will increase to about 60.
I presume that the Honourable Member is not asking for information
regarding the Viceroy’s Commissioned officers of the Indian Army as he
has put down a separate question on this subject.

The number of commissioned officers at present serving in the Indian
Air Force is nine. It is impossible to estimate the average wastage in
a service which has only been in existence for g little over a year. 8ix
Indian cadets are now receiving training at the Royal Air Force Col-
lege, Cranwell, to which normally two Indian cadets are sent each year.
The British officers at present serving with the Indian Air Force have
been loaned to it from the Royal Air Force to supervise its formation.
Its establishment will ultimately be entirely Indian.

quormation regarding the Royal Indian Marine is being obtained
and will be laid on the table at an early date.

8ir Abdur Rahim : It appears from the answer given by the Army
Secretary that he is not quite sure that 60 will be the output of the
g;ﬁt:ry College at Dehra Dun this year or every year. Is that the posi-

L270LAD , o o
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Lieut.-Colonel A. F. R. Lumby : There may always be a’cerlain
4mount of wastage. Some cadets may not qualify for commissions ; so
I qualified my statement by saying ““ about 60 >, I hope there will be
the full 60.

Sir Abdur Rahim : What will be the exact number ¢ T think he is
in possession of it.

Lient.-Oolonel A. F. R. Lumby : I believe 23. ;.We were not able
to make good the wastage during the first term as you can well under-
stand.

RECRUITMENT OF VICEROY'S CoOMMISSIONED OFF.CERS.

492. *8irdar Harbans 8ingh Brar : («) How many Viceroy’s Com-
missioned officers are gencrally recruited in one year ? Is the recruitment
to continue or not ? If not, when will it stop ?

(b) How many Viceroy’s Commisgioned officers are to Le 1ctired
annually from now onwards, and when will this service become extinct
according to the present plans of Government ?

Lijeut.-Colonel A. F. R. Lumby : (a) and (b). Viceroy’s Commis-
sioned officers are not generally recruited direct, but are usually pro-
moted from the non-commissioned ranks of the Army. The average
nomber of Viceroy’s Commissions, granted during the past three years,

is 828. This figure excludes those appointed to Pioneer Battalions which
have been disbanded.

The existing system of granting Vieeroy 's Commissions will continue
for the present except in the case of units which are being Indianised.
The non-commissioned ranks of such units will still be eligible for pro-

motion to Viceroy's Commissioned rank in units which are not being
Indianised.

_Approximately 300 Viceroy’s Commissioned officers, now serving in
Indianising cavalry and infantry units, will be retired between January,

1935,.nnd the end of 1940, but the exact annual proportion is not yet
certain.

The rank of Viceroy’s Commissioned officer will not become entirely
extinet until the Indianisation of every part of the Indian Army is com-
plete. As regards the extension of the policy of Indianisation beyond
the existing programme, 1 would refer the Honourable Member to the
answer to part (¢) of question No. 63, asked in the Counecil of State,
by the Honourable Rai Bahadur Lala Jagdish Prasad. on the 20th
February. 1933,

Oaptain Sher Muhammad Khan Gakhar: May I ask if Govepn-
ment have made any arrangement for the young Indian officers who will
. be replaced by the cadets from Abbettabad from the Indianised units ?

Are there not voung Tndian officers who have not completed the service
for penvion ?

Lieut.-Colonel A. F. B. Lumby : I want notice of that questien.
There is certainly no intention of getting rid of any Vieeray's Com-
missioned officers prematurely without compemsation, '

[ ]
o .
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8ir Abdwr Bahim ; If the Indian Viceroy’s Commissioncd Officers
are gradually eliminated, does it not mean that it will
require practically double the number of officers from
Dehra Dun than would be otherwise under the present system in which
Vieeroy’s Commissioned officers are to be found in the Indian Army ¢

Lieut.-Colonel A. F. R. Lumby : The Honourable Member is per-
fectly correct. The figure of 60 which is the present output of the
Indian Military Academy is based on the figures of the officer establish-
ment of the division which His Excellency the Commander-in-Chicf has
anuounced, is to be Tndianised first of all. The officer e.tablishwent of
that Division is reckoned on the basis of 28 Indian Commissioned officers
for an infantry unit and the full establishment of Indian Commissioned
officers in every other kind of unit.

8ir Abdur Rahim : What will be the increas:d cost under the new
system that is proposed ?

Lieut.-Colonel A. F. R. Lumby : To take an Indian infantry batta-
lion, T understand the saving will be somewhere in the region of Rs.
20,000 a year.

8ir Abdur Rahim : If the Viceroy’s Commissioned offlcers are
replaced by the Dehra Dun officers, then will there be a saving or an
increase in the cost ? )

Lieut.-Colonel A. F. R. Lumby : I am referring to the time when
the new establishment is complete and there are no British officers, but
a full establishment of Indian Commissioned officers paid at the rates
which are being fixed for new entrants to the Indian Army.

8ir Abdur Rahim : Even taking into account the fact that there
will be no more Viceroy’s Commissioned -officers ¢

Lieut.-Colonel A. F. R. Lumby : Even taking that fact into con-
sideration, and even taking into consideration the fact that the establish-
ment is to include some nine warrant officers who will be more highly
paid than any non-commissioned Tank at present serving in an Indian-
regiment. Thete warrant officers will be paid nearly as mu¢h as a
Jamadar, and still there will be a saving.

Lieut.-Colonel 8ir Henry Gidney : Is it not a fact that the gradual
and ultimate complete extinction of the Vieceroy’s Commissiou does ot
meet with any approval amongst the Indian officers ?

Lieut.-Colone] A. F. R. Lumby : There is at least one ez-Indian
officer in this House who approves of it.

Lieut.-Colonel 8ir Henry Gidney : Does one constitute tife whole

12 NOON.

lot ¢
8ir Abdur Rahim : Will not the saving be effected by considerably
lowering the pay of the officers of the Dehra Dun Academy ¢

Lieut.-Colonel A. F. B. Lumby : The initial rate of pay was an-
nounced in 1932. The starting pay is Re. 300 a month instead of the
present rate of Rs. 400.

8ir Abdur Rahim : Will the scale of pay be lower throughout and
also the pensions ¢

Lieut.-Colomel A. . R. Lumby : Yes, Sir. The idea is to baqe
the seale of pay on purely Indian standards. This, I understand, it is

L2TOLAD . D2
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proposed to do, throughout the Indian services. The rates of pay pro-
posed are practically identical with the rates of pay that are at present
drawn by officers of the British army serving in England.

Sir Abdur Rahim : Was any inquiry made by the military authori-
ties hefore embarking on this experiment of reducing the scale of pay
of future officers ? :

Lieut.-Colonel A. F. R, Lumby : I am not quite clear irom whom
the inquiry was to be made,

Sir Abdur Rahim : From officers who are there and from public
bodies generally ¢

Lieut.-Colonel A. F. R. Lumby : I think I am correct in saying
that, when the reduced scales were being framed, it was understood
that this was being done in accordance with the wish of Indian public
opinion that future scales of pay should be le:s than they are at present.

Sir Abdur Rahim : Was that public opinion ascertained by any
specific inquiry or investigation ¥

Lieut.-Colonel A. F. R. Lumby : I am afraid I cannot say how the
inguiries were made, or indeed whether we made any inquiries.

Mr. Vidya Sagar Pandya : Was it not also public opinion that the
British service and salaries should be curtailed ? If one part of publie
opinion is carried out, why should not the other part also be carried
out ?

EUROPEANS RECRUITED TO THE COMMISSIONED RANKS OF THE ARMY.

493. *8Sirdar Harbans Singh Brar : Will Government please state
the number of Europeans who are at present annually recruited to the
commissioned ranks of the Army, and the number which will be recruited
if the Indian Army Act is passed into law and the recruitment to the
Vieeroy’s (ommission is discontinued ? m

Lieut.-Colonel A. F. R. humby : With your permission, Sir, I pro-
pose to answer \questions Nos. 493 and 494 together.

T would refer the Honourable Member to the answer which I gave
today to his question No. 491,

As o member of the Select Committee on it, the Honourable Member
should be aware than the Bill he refers 1o deals with diseipline and kiudred
matters and will not, if passed, have any effect on recruitment. Simi-
larly, the decision gradually to discontinue the grant of Viceroy's Com-
missions ‘will have no effect on the number of Indian Commissioned
officers recruited ; on the contrary the pace of their reeruitment will
regulate the number of Viceroy’s Commissions to be granted.

Sirdar Harbans 8ingh Brar : Is it not a fact that by the extinction
of Viceroy’s Commissions, the number of King’s Commissioned officers
who are recruited in those Divisions which ought to be Indianised will
he doubded, while the rate of Indian Commissioned officers appointed to
those Divisions will remain stationary !

. Lieut.\Colonel A. F. R. Lumby : T do not understand where the
difference comes in. The Indian Commissioned officers reeruited from
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Delira _Qun will gradually replace the Viceroy’s Commissioned officers and
the British officers in the establishments of infantry units which will
gradually be expanded to a strength of 28 Indian officers.

-Sirdar Harbans 8ingh Brar : Are you going to increase the Indian
Commissioned officers in the same proportion as the Viceroy’s Commis-
sioned officers are to be reduced in addition to the present number of
Indians recruited as Commissioned officers ¢ Is it not a fact that at
prescnt every Regiment has 14 King’s Commissioned officers and 18
Viceroy's Commissioned officers, but in future there are to be no Viceroy’s
Commigsioned officers, but only King’s Commissioned officers 28 per
regimnent instead of 42 % Are Government prepared to allot all
these additional 14 vacancies in each Regiment for Indians in addition
to the present recrnitment of 60 Indian Commissioned officers per year ?

Lieut.-Colonel A. F. R. Lumby : As I have already said in answer
to another supplementary question, the figure of 60, which is to be the
output of Dehra Dun, is based on the Indianisation of one division, the

ofticer strength of which is worked out on the increased estahlishments
of Indian officers. '

INDIANS RECRUITED TO THE COMMISSIONED RANKS OF THE ARMY.

1494. *Birdar Harbans 8ingh Brar : Will Government please state
the number of Indians now recruited to the commissioned ranks of the
Army annually and the number of Indians which will be recruited
annually if the Indian Army Act is passed into law and the reeruitment
1o the Vieceroy’s commission is diseontinued ?

INDIANISATION OF THE (COMMISSIONED' RANKS OF THE ARMY.

495. *8irdar Harbans 8ingh Brar : Will Government please staie
ithe number of years within which the commissioned ranks of the Army in
India will be wholly Indianised at the present rate of Indianisation ?

Lieut.-Colonel A. F. R. Lumby : The attention of the Honourable
Member is invited to the last sentence of the answer I have just given to
his guestion No. 492,

Sirdar Harbans Singh Brar : Will I be correct in assaming that
the answer of (Government is that it is never going to be Indimnised $

Lieut.-Oolonel A. F. R. Lumby : The answer of Government is, as
T have said twice before this morning, that the figure of 60 as the out-
put of the Indian Military Academy is based on the proposal to Indianise
one Division only. It was never the intention that the fizure of 60
should [ndianise the whole Indian Army. It certainly could not.

8ir Abdur Rahim ; Will that take nearly 20 years !

Lieut.-Colonel A. F. R. Lumby : I find that it was estimated that
the time it would take to Indianise one complete Division, taking into
account the Indian officers that we have at present and the outpui from
Delua Dun, was about 18 years.

TFor answer to this question, see answer to question No. 498.
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 8ir Abdur Rahim : And supposimg the output is reduced to 23 as
in the case of the very first year, how mueh longer will it take ? -

Lieut.-Colonel A. F. R. Lumby : The reason for the reduction to
23 in the very first term is that it was impossible in the: first -term to
fill up the vacancies caused by cadets who fell out. In future, there
should only be the wastage that happens at the end of each term, be-
cause cadets fail to qualify at the end of the course. Every vacancy
that occurs during the course is filled up at the latest at the beginning
of the term after it occurs.

8ir Abdur Rahim : Is it not a fact that there are ten times ‘s
many applications as there are vacancies in the Academy and that you
had a selection out of that number this year 1

Lieut.-Oolonel A. F. R. Lumby : The applicants are many, but I
do not think they are quite as many as ten times the number of vacan-
cies. They were considerably more on one occasion. But the numbers
who qualify are not very many more than the vacancies which have
to be filled.

8ir Abdur Rahim : Are there not six Divisions in the Indian
Army ¢

Lieut.-Colonel A. F. R. Lumby : Actually the organised Divisions
are four, but you could probably, if you tried, make more than four.
You could probably squeeze out the infantry of as many as cight.

MaRRIED Lapy CLERKS IN THE RaiLway BoArp’s OFFICE.
496. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the number of married lady clerks in the office of the Railway Board 1!

Mr. P. R. Rau: One lady stenographer is married and one lady
clerk is a widow.

STATEMENTS LAID ON THE TABLE.

Information promised in reply to starred question No. 223, asked by Mr. Bhuput
Sing on the 25th July, 1934.

ProvisioN OF A TURNSTILE GATE AT THE GAREI HARSARU RAILWAY STATION
ON THE BoMBAY, BARODA AND CENTRAL INDIA RATLWAY.

The Agent, Bombay, Baroda and Central India Railway, replies as follows :
‘¢ (a) Yes.

_(b) Hardly & large number.
(¢) No.

(d) There is a third class passenger waiting shed with an area of 720 sq. ft.
to accommodate 80 passengers at 9 sq. ft. per passenger. 'There are, so
far as we #re aware, no ferocious wild animals or dacoits.

(¢) Qur information is that a Dharamshala was provided at s cost of Rs. 20,000
for the use of any ome whether travelling by rail or not.

(f). Our poliey is not to allow outsiders to supply water to passengers in trains

or on platforms. As a special case, however, one Reth Kishnnkil'has. gt
his own request, been allowed to send 4 men to supply water to paueng’:n.
Rut they are actually superfiuous, as besides the travelling watermen in
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trains’ there are two Hindu wotermen and one Bhfsti during ihe hot
wenther and one waterman and one Bhisti at, other times, . ., .
(9) Yos. , '

(h) Possibly so, but on further consideration the appliesnt was. advised by
this Railway’s Traffic Superintendent that it was not proposed to provide
the gate. .

(i) The applicant was asked by this Eailway ’s Departﬁéutﬁl officers to agroe
to pay, for the facility asked for, the usual annual rental payable in
similar cades as per this Company’s Rales.’ : '

(j) Yes.

(k) Yes, but as an opening already exists in the BRailway fencing far the
convenience of passengers and it was considered that the travelling publie
going to and from the Dharamshala and the station were not put to
any undue hardship by using it, the request for a separate gate im the
fencing opposite’ the Dharamshala was refused.’’ : ‘

(1) No. Government consider a further enquiry minecelsary.

Information promised in reply to starred questions Nos. 251 and 252 asked by Seth
Haji Abdoola Haroon on the 30th July, 1934.

WATCH ON THE ACTIVITIES OF YOUNG MEN IN BALUCHISTAN WHO READ
NEWSPAPERS.

Queslion No. 251..
No. .

PERMISSION TO CERTAIN GENTLEMEN TO ISSUE NEWSPAPERS FROM
BALUCHISTAN,
Question. No. 853,

Applications from these persons are at present under the consideration of the
local offteials. ’

Information promised in reply to starred question No. 300 asked by Mr. 8. G. Jog
" on the 30th July, 1934. o
ExXTENSIONS GRANTED IN THE CURRENCY OFFICE, CAWNPORE.
{a) Yes.
{b) and (o). Extensions have been granted to three persons only since 1925.
(@) One in the Cawnpore Office and three in other Currency Offices in India.

ELECTION OF A MEMBER TO THE FUEL OIL COMMITTEE-

Mr. President (The onourable Sir Shanmukham Chetty) : I have
to inform ilie Assembly that up to 11 A.af, on Monday, the 6th August,
1034, the time fixed for receiving nominations for the Fuel Oil Comimittée, -
only oné nomination was received. As there is only one candidaté for the

vacancy, I declare Mr. F. E. James to be duly elected.



o THE INDIAN ARMY (AMENDMENT) BILL.

PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE.

Lieut.-Colonel A. F. R, Lumby (Army Secretary) : Sir, I beg to
present the Report of the Select Committee on the Bill further to amend
the Indian Army Act, 1911, for certain purposes.

THE ASSAM CRIMINAL LAW AMENDMENT (SUPPLEMENTARY)

LL.

The Honourable 8ir Henry Oraik (Home Member) : Sir, I beg to
move :

‘¢ That the Bill to supplement the Assam Criminal Law Amendment Act, 1934,
be taken into.consideration.’’

This legislation is largely of a formal character and is of a class with
which this House is familiar as it has passed several Acts of a somewhat
siinilar character. The necessity for the Act arises out of the fact that, in
March of this year, the Assam Legislative Council passed an Act conferring
on certain officers certain special powers for dealing with terrorism and
that Act contained two sections which were ultra vires of the Local Legisla-
ture. Section 15 conferred on persons convicted by certain Special Tri-
bunals set up by the Aect a right of appeal to the High Court ; and section
29 abrogated the powers of the High Court under section 491 of the Code
of Criminal Procedure. As the House is well aware, a Loeal Legislature
is not competent to pass any legislation modifying or adding to the jurisdie-
tion of the High Court as laid down in the Letters Patent, and. therefore,
those two sections of the local Act are of no effect, and unless this Supple-
mentary Bill is passed, persons convieted by these Special Tribunals will
have no right of appeal to the High Court. It may be asked, why the Local
Legislature passed these two sections which they were not competent to
pass. 1 am afraid that, as regurds (lat, the debates in the Assam
Legislature do not throw any light. T tried to find out whether the point
of the competence of the T.ocal Legislature was raised in the ecourse of the
debate, but apparently it was not. Section 15 of the Assam Act was
passed without any debate at all, and section 29 was passed after only a
short debate and not a debate on this particular point........

Mr. Gaya Prasad S8ingh (Muzaffarpur cum Champaran : Non-
Muhammadan) : Then why not refer it back and keep the thing pending ?
The Honourable 8ir Henry Craik : What is the good of referring it
back ? They cannot pass these sections, they are admittedly not competent
to pass them. I do not think it is necessary for me to say anything more
about this Bill ; as I have said, this Central Legislature has on more than
one occasion passed Bills of almost exactly similar character to cure defi-
ciencies or to supplement lacunae in local Acts, and I hope that the House
will accept the same principle and agree to the passage of this Bill. Sir, I
move :
Mr. President (The Honourable Sir Shanmukham Chetty) : Motion
noved :. ) - . _ e
¢“ That the Bill to supplement the Assam Criminal Law Améndment ‘Act, 1934,
be taken into consideration.’’ . . .
- Mr. Amar Nath Dutt (Burdwan Division : Non-Mihammbdan
Rural) : On & point of information, Sir, T would like to know whether the
Honourable the Home Member wants to delete section 3, because he has not
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referred to the abrogation of section 491 of the Criminal Procedure Code
which is a very valued right, viz., the right of Habeas Corpus.

The Honourable 8ir Henry Oraik : Sir, I did refer to that. I ex-
plained that section 29 of the local Act purported to abrogate the powers
of the High Court, the Habeas Corpus powers : I am not quite sure that T
apprehend the Honourable Member’s point. I did explain that the
local Act purported to abrogate those powers and that that was not within
the competence of the Local Legislative Council. This Bill purports to do
exactly the same thing, which the Local Legislative Couneil did without
having the authority to do it. I hope that is elear.

Mr. T. R. Phookun (Assam Valley : Non-Muhammadan) : Sir, I
think it is usual to have the original Aet before the Members: on other
occasions it has been done, but, unfortunately, I do not find the original
Act to which this is going to be an amendment ; and before the House is
asked to judge about the matter, I hope the Honourable the Home Member
will think about it as it was done by Sir Harry Haig on a previous occa-
sion.

Mr. 8. C. Mitra (Chittagong and Rajshahi Divisions : Non-Muham-
muadan Rural) : Sir, the same question was raised on a similar ocecasion
and I think you gave a direction ; and it will be doing an injustice to the
House if we are asked to pass a legislation on subjects of which we are
quite ignorant, and T hope that some direction from the Chair will rectify
this. There have been repeated complaints about this. We are not in a
porition to judge the Supplementary Bill unless we are supplied with the
main Act.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Chair explained the other day that, where we have got an amending Bill,
it is not possible to supply to every Member of the House a copy of the
original Act of which this is an amendment. But, what the Chair under-
took was that it would see that a sufficient number of extra copies were
kept in the Library of tlie House for reference purposes, and, in accordance -
with that, there are lying on this very table extra copies : if any ‘Member
had cared to look, or ask for it, it would have been supplied. '

Mr. T. R. Phookun : 1 think it should have been supplied to Members
in good time so that they could have studied it : simply putting it on the
table just now does not make up for the deficiency T am speaking of.

Mr. President (The Honourable Sir Shanmukham Chetty) :.Is it the
contention of the Honourable Member that, if there is a Bill to amend the
Civil Procedure Code, for example, the whole of the Civil Procedure .Code
should be given to every Honourable Member ?

Mr. T. R. Phookun :- The Act we are going to amend is not the Civil
Procecure Code—it is an Aect of another Legislature and we must know its
provisions : we merely know that the Assam Council has passed a measure
which neither the Government there nor the Members knew that they had :
any jurisdietion to pass.

. Mr. President (The Homourable Sir Shanmukham Chetty) : The
Chair undertook to see that a sufficient number of extra copies were placed
in the Library. Beyond that, how is the Chair to give a direction generally
that copies of the original Act should always be given whenever there is
&n amending Bill ¢ '
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‘8ir Abdur Rshim (Calcutta and Suburbs : Muhammadan Urban) :-
Copies of the Bengal Act were supplied to Members, if } remember aright.
In matters with which the House is familiar, like the Civil Procedure Code
or fhe Criminal Procedure Code, there is no necessity. But when theré is
an amending Bill, and the Act sought to be amended is of an’ abscure
nature, not known to the House, and is not very bulky, I think the Govern-

ment might consider whether they could not distribute copies to every
Member.

The Honourable 8ir Nripendra 8ircar (Law Member) : Sir, may I
explain what happened ? 1f these copies had to be distributed, they would
have been distributed by the Legislative Assembly Department. On the
last occasion, when this question was discussed, as soon as the question was
raised, as many copies as were available were supplied to Members, and it
was said that if there was any demand for any Act which was being dis-
cussed, as many copies as were available would be supplied. This Bengal
Act and the Assam Aect appeared on the agenda on the same day ; I thi.nk
these have been appearing on the agenda for the last 15 days, and during
these last 15 days not one Member has made any application either to the
Legislative Department or to anybody, nor did they show the least anxiety
10 have a copy of this Act. That is why it has not been possible to supply
copies.

Mr. K. C. Neogy (Dacea Division : Non-Muhammadan Rural) : Sir,
so far as T am concerned, 1 have got a copy.

8ir Abdur Rahim : It was said just now that the Legislative Depart-
ment did supply a few copies of their own motion. '

The Honourable 8ir Nripendra S8ircar : Yes, because there was a
demand for them, and it was also stated that if, in respect of any Act there
was a demand, as many copies as were available would be supplied, and
not that copies would always be supplied to each of the Members.
8ir Abdur Rahim : They had supplied a few copies without applica-
tion ? ’

The Honourable 8ir Nripendra Sircar : A grievance was made that
eopies were not made available, but that is not correect.

Mr. T. R. Phookun : It is understood that even copies of ihe proceed-
ings of the Assam Legislative Council are not available in the Library.
llow are we to judge then of the effect of this measure ? Tt may be that
one particular Member is interested in it, and, therefore, is going abegging,
but should others ? When a measure of such importance is going to be
placed before the Assembly, I think the Departments concerned should not
mind a little trouble or expense in getting ready as many copies of the
Act as possible for the use of Honourable Members. Now, Sir, in this
particulsr case, not even the proceedings of the Assam Legislative Council
are available in the Library of the House, not to say that no cepy has been
placed on the table of the House. Therefore, I would urge that Honour-
able Members who do not know mueh of Assam or who do not take much
interest in Assam should be made fully aware of how things are going on
there, and as many copies of the proceedings and also of the Agts which

will be discussed here should be made available for use of Honourable
Members. v

Mr. B. Das (Orissa Division : Non-Muhammadan) : Sir, T went to
the Library to ask for a copy, and I was told that there was only one copy,
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and Mr. Neogy pinched it in my presence. 1 do net kmow how many
copies were supplied to the Library by the Department concerned. - -

Mr. President (The Honourable Sir Shanmukham Chetty) : Did-the
Honourable Member ask for a copy in the Library {

Mr. B. Das : There was only one copy in the Library, and it was
taken away by another Member,

Mr. President (The Honourable Sir Shanmukham Chetty) : Did the
Honourable Member, Mr. B. Das, want a copy and he was not given a
copy ?

Mr. B. Das : Because there was no other copy available.

Mr. President (The Homourable Sir Shanmukham Chetty) : The
Chair has asked a speecific question. '

Mr. B. Das : The Librarian told Mr. Neogy in my presence that only
cne copy was available.

Mr, President (The Honourable Sir Shanmukham Chetty) : Did the
Honourable Member, Mr. B. Das, ask for a copy in the Library and he was
refused ?

Mr. B. Das : The only copy available was given to Mr. Neogy.

Mr, President (The Honourable Sir Shanmukham Chetty) : Did the
Ionourable Member, Mr. B. Das, want a copy, and it was ot given to him ?

Mr. B. Das : Because there was no other copy available.

Mr. President (The Honourable Sir Shanmukham Chetty) : Was a
copy «f the Act refused to him *

Mr. B. Das : The Librarian told Mr. Neogy in my presence that only
one copy was available.

Mr. President (The Honourable Sir Shanmukham Chetty) : There-
fore, the Honourable Member says that sufficient copies were not available.

Mr. B. Das : There was only one copy in the Library.

Mr. President (The Honourable Sir Shanmukham Chetty) : Is that
correct ?

Mr. Abdul Matin Chaudhury (Assam : Muhammadan) : The Libra-
rian told me when 1 went there for a copy that there was only one copy
available.

Mr. Amar Nath Dutt : Sir, my copy was taken away by Mr. S, C.
Mitra, and T was deprived of it.

Mr. President (The Honourabhle Sir Shanmukham Chetty) : The
Chair is told that the Legislative Assembly Department asked for a suffi-

cient number of copies to be placed on the table, and the Legislative
Department were not in a position to supply those copies.

Mr. & H. Spence (Secretary, Legislative Department) : No such
request was made to me. If any such request had been made to the Legis-
lative Department, it is very improbable that it would not have come to
my knowledge. ; '

Mr. President (The Honourable Sir Shanmukham Chetty) : Here is
the endorsement—*‘ Copies of this Act have not been printed, and, there-
fore, these have not been received.’’
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~Mr, @ H. Spence : I do not know anything about the request for
copies of this Act.

'Mr. President (The Honourable Sir Shanmukham Chetty) : We.'are
referring to the Assam Act as passed by the Assam Legislative Couneil.

.Mr. G. H. 8pence : I take it that somebody from the Legislative
Assembly Department approached somebody in the Legislative Depart-
ment for copies and received the reply that you have read out, but the
matter was not brought to my notice.

Mr. K. C. Neogy : Sir, may I make a correction ? What 1 find in my
hand was given to me as a copy of the Assam Act, and it is merely a copy
of the Bill. I do not know whether this represents the Act as finally passed.

Mr. President (The Honourable Sir Shanmukham Chetty) : The. .
complaint is perfeetly clear now. Let us hear what the Honourable the
Home Member proposes to do in the light of the discussion that has taken
place.

The Honourable 8ir Henry Craik : Sir, I would like to point out
that this Bill merely purports to amead only two seetions. (Laughter
from the Opposition Benches.)

Mr. K. C. Neogy : The Honourable Member should not stare at us
like that. Why is the Honourable Member ruffled by the laughter ¢ This
is not the Punjab Council.

The Honourable 8ir Henry Craik : Sir, ] was going 1o say that two
sections only of the Assam Act are affected by this Bill, and those {wo
sectivns are firstly section 15. Scetion 15 of the Assam Act is exactly the
same as clause 2 of the Bill, except that there is only one change. In the
Assam Act, the Code of Criminal Procedure is referred to as ‘‘ the Code ”’,
and in this Bill it is referred to as ¢ the Code of Criminal Procedure, 1898 .
That, I think, is the only difference. In faet, it merely re-enaets seetion 15.
1t is merely proposed to re-enact sectipn 15 of the Assam Act in identical
language. Then, the other section of the Assam Act affected is section
29 which dealt with two things. It ran as follows :

¢¢ No suit, prosecution or other legal proceeding shall lie aguinst anv person for
anything which is done in good faith........ v

There was no suggestion to amend it........

Mr. 8. C. Mitra : Sir, unless we know what is in the Act, how are
we lo judge of the provisions in the Supplementary Bill ¢

The Honourable 8ir Henry Craik : We are not proposing to amend
it at all. The Bill has no effect on that at all,—and the section then goes
on : ' : '
¢¢ and the powers conferred by section 491 of that Code shall not be exercised in
respect of any person.................. under ‘this Act.’”’

Now, 8ir, clause 3 of the Bill.......

Mr. President (The Honourable Sir Shanmukham Chetty) : Perhaps -
the Honourable Member will please resume. his seat for the moment. The.
Chair does not think at this stage he need go into the explanation relating -
to the provisions of this Bill. What the Chair wants to know first is this.
It is now clear that copies of the Assam Act are not available in theé Library,
and. therefore, are not available to Honourable Members. In ‘view of that,

the Honourable Member, Mr. Phookun, proposes that fhe considerition of
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this motion should be postponed until the copies of the Assam Act are
made available. The Chair wants to know from the Honourable the Home
Member what he has to say on that point,

The Honourable 8ir Henry Oraik : I am quite prepared to meet
the wishes of Honourable Members on that matter, but I hope that shis
measure can still be passed in this Session. The point is, I understand,
that certain trials are going on under this Act in Assam, though none, so
far as I am aware, have been concluded yet........

Mr. W. L. 8cott (Assam : Nominated Official) : Two, Sir.

The Honourable 8ir Henry Craik : Until our Bill is passed, if any
persons are convicted, they will have no right of appeal there. However,
if we pass it this Session, it will be all right. Anyhow, if clause 4 i3
passed, the question of limitation will not arise.

The Honourable 8ir Joseph Bhore (Leader of the House) : Sir,
after consultation with my Honourable colleague, the Law Member, 1 am
able to say that I think it will be possible to print the Assam Aect and
circulate it to Honourable Members at a very early date, and iu that case
we can take up the consideration of this measure perhaps on Monday.. ...

Mr. Gaya Prasad 8ingh : What about the fact........

Mr. President (The Honourable Sir Shanmukham Chetty) : Let the
Ilonourable the Leader of the House finish what he has to say.

The Honourable 8ir Joseph Bhore : I think a proposal like that
chould meet the wishes of the House, and if the Chair agrees, we shall get
a fair number of copies printed, and circulate them as soon as possible.

Mr. Gaya Prasad 8Singh : What about the fact that even the debates
in the Assam Legislative Council on the original Bill are not available in the
Library of the House ¢t

Mr. President (The Homnourable Sir Shanmukham Chetty) : As a
matter of fact, the debate has just been received, but that will not perhaps
be a sufficient ground for asking a postponement of consideration of the
Bill. The Chair thinks it will meet the general desire of the House if the
consideration of this motion is postponed till Monday next. In the mean-
time, the Chair hopes steps will be taken to make available the Assam Act
to Honourable Members.

THE INDIAN CARRIAGE BY AIR BILL.

The Homnourable 8ir Frank Noyce (Member for Industries and
Labour) : Sir, I beg to move :

‘“ That the Bill to give effeet in British India to a Convention for the unifica-
tion of certain rules relating to international carriage by air, as reported by the
Belect Corimittee, be taken into consideration.’’

This Bill has emerged unscathed from the Select Committee and it
is, therefore, unnecessary for my remarks on it to be anything but very
brief. There are one or two points which have been raised with regard
tc it. The first was the representation of India at the Conference at
Warsaw, the outeome of which is embodied in the Schedule attached to
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the Bill. ‘The meeting at Warsaw took place in 1929 at .a time avhen
civil aviation in India had not advanced to the degree that it has reached
now. We were invited to send representatives to the Conference but it
was thonght sufficient to entrust Indian interests to the British represen-
tative. The House knows, as well as I do, the progress that we have
made in respect of civil aviation in recent years, and 1 have no doubt what-
ever that, should a similar octasion arise and an International Conference
in regard to the regulation of eivil aviation be convened, Indin will have
its own representative, That, Bir, deals with the first point. In the
Select (‘ommittee certain doubts were expressed in regard to oue clause
of the Convention which is embedied in sub-clause (2) of article 20 of
the First Schedule to the Bill. That sub-clause reads as follows :

‘“In the carringe of goods and lugguge the carrier is not liable if he proves
that the damage was occasioned by negligent pilotage or negligence in the handling
of the uircraft or in navigation and that, in all other respects, he und his agents
have tuken all necessary mensures to avoid the danmage.’’ -

. 'The point of my remarks will be seen when it is realised that under
the terms of the Convention the carrier is not liable for damage to goods
and luggage ; he is liable to damages for injury to passengers. As often
happens, this sub-clause, in the form in which it emerged from the Con-
vention, represents a compromise between two different points of view.
The British point of view which was supported by the French represqn-
tatives was that the carrier should not be responsible for any mistakes
made by the pilot whether in regard to passengers or to luggage. That
is the British point of view in regard to marine law, and ‘the British
representatives naturally wished the same principle adopted  in
respect of the law of aviation. I imagine that the British practice arose
from the faet that British requirements in regard to the qualifications of
ships’ captains and similarly of air pilots, are so high that they did aot
consider it desirable to impose the further obligation on ecarriers that
would follow if the sub-clause applied to both passengers and goods and
luggage. Russia, on the other hand, which is not a maritime nation,
pressed for the view that the liability should apply in respect of ‘both
pussengers and goods and luggage. The sub-clause in the form in which
it appears in the schedule is, as I have already said, a compromise which
is as put forward by the German representatives. I hope, Sir, that sufii-
ciently explains the point. It is quite obvious that at International Con-
ferences there must be give and take, and that the countries "which
subseribe to the Convention have to adopt it as a whole whether they
like all its detailed provisions or not. I think that is all T need say, and
T commend the motion to the House.

Myr. President (The Honourable Sir Shanmukham Chetty) ; Motion
moved : )

““ That the Bill to give effect in British India to a Convention for the unifiea-
tion of certain rules relating to intermational carriage by air, as reported by the
Belect Committee, be taken into consideration.’’

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions :
Miuhammadan Rural) : Sir, the unique feature about this Bill is that it has
come out of ‘the Seleet Committee with a unanimotis verdict and without
even the change of 4 comma, or semi-colon in it. It is a fact that the high
contracting parties are very big nations and India too is roped with them
‘and thus the ‘Select Committee is no doubt to be congratulated .at their



THE INDIAN OARRIAGE BY AR BILL, 1159

report. My idea is that the Members, who attended the Seleet Com-
mittee or who were members of the Select Committee, did not read the
Bill beforehand or there was some mystery about it that no umendment
is made. The personnel too is such that none of us here on this side of
the J{ouse at least could ever think that there could be any likely ehange
in the Bill, and our hopes. have been realised to the full. The Bill has
the hearty support of every one of us inasmuch as there are no great poli-
tical or eponomical guestions of importance to India involved in the Bill
and I do not think that at present there are auy Indian or Asiatic compa-
nies who are undertaking this great adventure. 1 hope that this Bill,
when it is enacted, will be a great encouragement to Indians and that the
Government will come forward to give all kinds of encouragement to
Indians to undertake to form an aerial company. Sir, with these remarks
I support the motion. :

Mr. Gaya Prasad Singh (Muzaffarpur cwm Champaran: Non-
madun) : Sir, this Bill seeks to implement certain rules and conventions
whieh were adopted by the International Convention held at Warsaw in
1929, India was not represented at that conference, but those present
adopted these rules and the Government of India think that they arc quite
suitable for our adoption. As a member of the Select Committee, { may
say that on the whole the Bill is not open to any serious objection. Tt
was pointed out to us that we must adopt the whole set of rules or we
may not adopt them at all. There was no question of making any changes
in the Bill, because that was the set of rules adopted by the International
Convention. It was for that reason that we could not suggest any changes
in the Bill. No changes are also necessary. There was only one point
which I raised myself in the Select Committee and which has been referred
to by my Ilonourable friend, Sir Frank Noyce, and that relates to Article
200 of this Bill, in which negligent pilotage or negligence in the handling
of the aireraft or in navigation is being sought to be indemnified. This
is a point which is open to objection because in the case of every publie
carrier, for instance, the railways, if there is negligent driving which
results in damage to goods or injury to persons. then the man who suffers
is entitled to get some sort of compensation and so on, but thiy particular
sub clause seeks to prevent any person suffering damage either in limis
or property from getting compensation from a public carrier and is,
therefore, open to objection ; but as it was clearly understood that ¥ng-
laud and other international powers have accepted it we must also accept
it in tolo or reject it in foto. It was on this that we accepted il. On the
whole, after the explanation which has been given by my Honourable
friend. T do not think any serious harm will be done if this clause is re-
lained as it is. There is only one little point to which I should like to
make a reference, and it is contained in clause 33 of the Bill which reads
as follows:

¢ Nothing contained in this Schedule shall prevent the carrier cither from refusing
to enter into any contract of earriage, or from making regulations which do not
conflict with the provisions of this schedule,’’

Tbhis also, as I pointed out. is open to some objection, because a public
carrier should not be given the option of refusing to carry a person with-
out assigning any reason, if he is prepared to pay the fare and so en.
Under thé Railway Act. for instance, the railways are not given power to
refuse to carry a person who purchases a regular tieket and se an. bnt
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here power is sought to be given to air carrier to ﬁefuse to carry a per-
son without assigning any reason. This is open:to objections. I hope in
practice it will not be necessary to exercise this power. But as I stated
at the outset, we had to adopt the whole set of rules in fofo or to reject
themn in toto. These two points, I admit, are not of very serious importance,
and so the Select Committee thought it proper to adopt the whole set of
rules. I am glad that the Government of India has after all decided to
adopt the International Convention relating to this subject. India has
been in its infaney, so far as this subject of aviation is coneerned, and I
think the Government of India will not lag behind in giving the proper
impetus to the development of Civil Aviation and the traiming and
appointment of Indians, so that in later times it may not bhe said that no
suitable Indians are available to take up the important superior appoint-
ments in this new service. With these few words, I support the motion

which is before the House.

The Honourable 8ir Frank Noyce : I do not think that T have very
much to say in regard to the point raised by my Honourable friend,
Mr. Gaya Prasad Singh, whose keen interest in Civil Aviation is well-
known to this House. I am not quite clear whether I understood him
correctly in regard to the exact meaning of sub-clause (2) of Article 20.
As I endeavoured to explain, this sub-clause only applies to goods und
luggage and, if a pussenger is injured, he is entitled to compensation. .

Mr. Gaya Prasad 8ingh : I stand corrected to that extent.

The Honourable 8ir Frank Noyce : It is a point of some importance
and that is really the only reason why I have got up to speak. I have
no doubt whatever that, when another International Conference comes to
consider the working of the Warsaw Convention, all the points that have
been mentioned will receive due consideration in the light of the experi-
ence of the working of the Convention in the interval.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘¢ That the Bill to give effect in British India to a Convention for the unifica-
tion of certuin rules relating to international carringe by air, as reported by the
Select Coemmittee, be taken into consideration.’’

The motion was adopted.

Clauses 2, 3 and 4 were added to the Bill.

The First Schedule and the Second Schedule were added to the Bill.
Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable 8ir Frank Noyce : I move :

‘“ That the Bill, as reported by the Select Committee, be passed.’’

Mr. President (The Honourable Sir Shanmukham Chetty) : The

question is :
‘¢ That the Bill, as reported by the Select Committee, be.passed.’’

The motion was adopted. (Applause.) )

[



- THE INDIAN AIRCRAFT BILL,

The Honourable 8ir Frank Noyce (Member for Industries and
Labour) : Sir, I move : ’

‘¢ Tuat the Bill to make better provision for the control of the maunuiacture,
ossession, use, operation, sale, import and export of aircraft, as reported by the
gdect Committee, be taken into consideration.’’

This Bill was not quite so fortunate in the Select Committee as the
one in regard to which I have just made a motion, but as a matter of
fact the changes made by the Select Committee were very few and un-
important or rather comparatively unimportant, having regard to
the subject matter of the Bill and its importance in connection with the
control of Civil Aviation in India generally. There were only three
changes. Clause 5, as originally worded, empowered the Governor General
in Council to make rules prohibiting or limiting the manufacture, pos-
session, use, operation, sale, import or export of any aircraft or class of
aircraft. The Select Committee felt that this was giving the Governor
General in Council rather drastic powers and that it was advisable to omit
the words ‘‘ prohibiting or limiting ’’. That amendment the Government
were very willing to accept as they felt that the power of regulation
left in the elause should be sufficient for all practical purposes. Then,
in clause 6, it was originally provided that the compensation eould be
determined by such officer as the Governor General in Council might
appoint in this behalf. The Select Committee felt that it was desirable
to make a provision that the determination of the amount of compensa-
tion might be left to Courts and they have, therefore, provided that it
should be determined by sueh authority as the Governor General in
Counecil might appoint. The Select Committee also felt that as the
provisions of this Bill deal with a comparatively new and rapidly deve-
loping braneh of activity, it was desirable that any rules which it is
proposed to make should be given wide publicity and that ample notice
should, therefore, be given in order to enable criticisms to be submitted
and duly considered. They, therefore, inserted in the Bill a provision
requiring that the period for which draft rules should be published
before being taken into comsideration in aceordance with the procedure
set forth in the General Clauses Act should not be less than three months.
Those, Sir, are the changes whiek were made by the Seleect Committee,
and, as I have said, they camnot be called extensive. There was, how-
ever, one point raised in the Select Committee on which I promised to
make a statement to this House when moving this motion. The Select
Committee naturally wanted to know exactly what the position of Indian
States was, vis-a-vis the Government of India, in regard to the control of
- Civil Aviation. T am glad to have this opportunity of explaining that
position, and, it is especially desirable that I should do so, in view of the
fact that the settlement of the exact relationship took a very long time
to effect, and that it was really because it took such a long time that it was
not possible to place this Bill before the House at an earlier stage. The
problem was considered by the Standing Committee of the Chamber of
Princes for no less than eight years—from 1923 to 1931—in consultation
with representatives of the Government of India. At long last, a summary
of principles was evolved and was formally adopted at a meeting of the
Chamber of Princes in March, 1931. It was only after that, that we were
able to get on with the formulation of this measure. The main prineiples
adopted by the Chamber of Princes were these. The Princes were recog-
nized to have sovereignty over the Air in their States, in the same measure
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as their sovereignty over the territory of their States is recognized. The
Princes recognized that the International Convention for the Regulation of
Air Navigation, 1919, was signed on behalf of India as a whole. They
recognized that the Government of 1ndia have the responsibility of imple-
menting this Convention for the whole of India, British India and the
States alike. In order to secure compliance with the International Con-
vention, the States agreed that aircraft should be registered and certitied
and provided with log books, and aircraft personnel licensed by arrange-
ment with the Government of India. They also agreed to the investigaticn
of accidents and the inspection of aerodromes and aircraft factories in
Niate territory by representatives of the Government of India. It was
agreed that the States were entitled to declare prohibited areas in their
territory after consultation with the Government of India. They may also,
in order to safeguard their fiscal rights, establish customs aerodromes in
their territory. Finally, every State has the right to reserve to its national
aircraft the carriage of persons and goods for hire between two points in
its territory. In accordance with these principles, a working arrangement
was made with the Jodhpur Durbar in November, 1931. This arrange-
-ment has been found a suitable model and has been adopted by other States
which have sinece become concerned with aviation in their territories. The
essence of the arrangement is that, in all matters of routine, including the
registration and certification of aircraft and the licensing of personnel,
correspondence is carried on directly with the Director of Civil Aviation as
if the aircraft and personnel concerned were located in British India. On
all technical matters, the appropriate authorities in the States communicate
directly with the Director of Civil Aviation. On all matters of policy or
principle, communiecation passes through the normal channel—the Agent
to the Governor General or the Resident and the Foreign and Politieal
Department of the Government of India. Sir, I trust I have said enough
to convinee the House that our relations with the States in this matter
have been placed on a very sound and satisfactory basis, and that the
States have shown a very gratifying willingness to co-operate with the
Government of India in all respects. I think that is all I need say in
support of this motion, and I would commend this Bill to the favourable
considerution of the House. I should like to add that although the
changes made by the Select Committee have been very few, the Seleet
Commniittee took a very great deal of trouble over the Bill and spent a
whole afternoon in examining its provisions very carefully.

fir, T move.

Mr. President (The Homourable Sir Shanmukham Chetty) : Motion
moved :

¢ That the Bill to manke better provision for the control of the manufacture,
possession, use, operation, sale, import and export of aireraft, as reported by the
Belect Coununittee, be taken into consideration.’’
) Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran : Non-
Muhammadan) : Sir, this Bill has been conceived on right lines. In 1919,
there was an International Convention for the regulation of aerial naviga-
-tion to.which India was a signatory, and this Bill is intended to give effect to
the conelusions arrived at at that Conference. So I have nothing very im-
portant -to say on thi§ Bill except on one or two points which I should
yuention presently. Reference has already been made by my Honourable
friend, Sir Frank Noyce, to clause 5, a few words of which were.deleted
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by the Select Committee. But even as the clause stands at present, I
think it is upen to a certain objection. The clause reads as fotows :

‘“ The Governor General in Council may, by notification in the Gazette of India,
make rules regulating the manufacture, possession, use, operation, sale, import or
export of any aircraft or class of aireraft.’’

This gives too wide a power to the Governor General in Couneil ; but
we did not carry our opposition to the point of recording a minute of dissent
in the Select Committee, on the clear understanding that the Governor
General in Council would certainly exercise his discretion in the proper
manner, especially in view of the fact that aerial navigation is in its infaney
in this country and requires encouragement ; but I personally should have
thought that the powers which this Bill seeks to eonfer on the Governor
Geuneral in Council should have been curtailed a little more if possible.
Then, Sir, I come to clause 6 of the Bill, which also purports to give
great powers to the Governor General in Council. I will read out
the relevant portion of this clause :

‘¢ If the Governor General in Council is of opinion that in the intcrests of the
public sufety or tranquillity the issue of all or any of the following orders is ex-
pedient, he may, by notification in the Garette of India,’’

do certain things, and these certain things ccmprise the cancellation or
suspension of licenses or certificates issued under this Act ; he may pro-
hibit or regulate the flight of all or any aircraft or class of aircraft
over the whole or any portion of British India ; he may also prohibit,
either absolutely or conditionally, or regulate the erection, maintenance
or use of any aerodrome, aireraft factory, flying-school or club, ete. ;
he may also direct that any aircraft or class of aircraft or any aero-
drome, aircraft factory, flying-school or club, ete., together with any
machinery, plant, material or things used for the operation, manufae-
ture, repair or maintenance of aircraft shall be delivered, either
forthwith or within a specified time. to such authority and in such
maaner as he may specify in the order, to be at the disposal of His
Majesty for the publiec service. I eould understand such wide powers
being taken by the Governor Gereral in Council during times of war,
or certain grave emergencies, but the Bill is not intended to limit the
operation of this clause to that contingeney. It ogly says that if in
the interests of public safety or tranquillity it was essary, the Gover-
nor General in Council may exercise all these powers. Sir, we can say
from our own experience in the past that wide powers, which have
been granted by law to executive officials, have been often misused.
Nov:. for instance, T will mention the case of section 144 of the Criminal
Procedure Code. This section was intended to be applied in particular
circumistances, but it has within the last few years been misapplied to
cases to which it was never intended to apply, in checking, for instance.
certain acts connected with the Non-Co-operation Movement, and so on.
I am, therefore, of opinion that even as this clause stands it gives the
Governor (feneral in Council very extensive powers, inasmuch as in
the interests of public safety or tranquillity he is authorised to give all
or any of ‘the directions which T have already mentioned. Personally,
I would have wished that these powers should have been curtailed or
the wording was changed suitably :to indicate that these powers, or
such of them as may be necessary, to be exercised would be exercised
only during the time of war or grave emergency. Then, Sir, there-is
T.270T.AN =9
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clause 14 of the Bill to whi¢h 1 should like to refer for a minute. This
clause says :

‘¢ Any power to make rules confevred by 'this Act is aubject ‘to the conilition
of the rules being made after previous publication for a period of not less than
three monthe.’’

The Seleot ‘Committee added the period of three months. But, even
as it is, there is mo provision in this clause to indicate
hoew public opinion is to be elicited. I would have
‘been glad if in this clause, or somewhere else, some definite provision
bad been made asking the public to send in their views which would
be oonmsidered by the Governor General in Council. This is, after all,
a minor point, but the other points which I have mentioned are of some
substance. As, however, no one has tabled an amendment on this point,
and as the report of the Select Committee has been an agreed one to
which 1 was a party, 1 did not think it proper to give any notice of any
amendraent, but 1 hope that in actual practice the apprehensions, to
which I have given expression on the floor of the House just now, will
not he realized and the law will be .operated in the best manuner possible
80 as to be conducive to the expansion of Civil Aviation in the coumtry.
With these few words I support the motion.

The Honourable Bir Frank Noyce : Sir, I am very glad indeed that
my motion has received, if not a satisfactory measure of vocal support,
a satisfactory measure of implicit support from the House. Mr. Gaya
Prasad Singh has objected that the powers, conferred under this Bill, are
very wide, but he has not carried his objections sufficiently far to propose
amendments, I am glad that he has sufficient trust in myself and in my
Depariment to believe that we shall endeavour to work the rules with as
little friction and harassment as possible.  As regards his remarks on
clause 6, T would point out that this clause only applies in times of trouhle
and that there are ever more extensive powers in the existing Act. Mr.
Gaya Prasad Singh has expressed the hope that we shall go ahead with
Civil Aviation and do all we can to foster it. I am very glad indeed
that he has given me an opportunity of doing what this House so often
asks the Members on these Benches to do and that is to take it into their
confidence. We have, for some time past, had under our consideration
extensive proposge for capital expenditure on Civil Aviation. We hepe
before long to place before the Standing Finance Committee proposals
which T trust will not frighten them for very substantial expenditure on
the improvement of our principal routes. We hope, in the first instanee,
to take up the trans-India route, and the Karachi-Bombay-Madras-Colombo
route. On those routes, our programme is to comsolidate runways on
impertant aerodromes, to enlarge and generally impove the aerodromes,
to (;)rovide edditional hangars and additional emergency landing grounds,
und to floodlight the Karachi-Caleutta section, a point to which my
Honourable friend attaches considerable importance and on whiech he hag
raised -questions in this House from time to time. We also hope to pro-
vide observatory buildings and quarters for meteorologists.

My, :‘Gaya Prasad Singh : What about the traiming of Indians on
these lines ¢

The Homourable Sir Frank Noyce : I should like to finish what 1
have to say on this subject before passing on to the point my Hopourable
friend has just raised. As I have said, the two main routes will be taken

1 P.M!
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up in the first instance, and when we have finished with. them, we shall
go on to the Bombay-Caleutta, Calcutta-Madras and Karachi-Lahere
routes. These proposals are now being worked out, and, I hope, that we
shall be in a position to place a skeleton programme before the Standing
Finance Committee before the close of this Session. If the Standing
Finance Committee agree to our going ahead with this capital expendi-
ture and also if* this House approves, we shall go forward as rapigl'y as
we ean,

My Honourable friend, Mr. Gaya Prasad Singh, has raised the ques-
tion of the training of Indians, I think he knows, as well as T do, that T
have explained very frequently in this House, that we do all we can to
train Indians in every poussible way, for all possible openings, in the
Civil Aviation Department and we shall go on doing so. I cannot repeat
off-hand cxactly what we have done or are doing, but my ITonourable
friend knows. that we are doing our best and I shall be very glad to give
him any information on the subject that he may require.

My. Gaya Prasad Singh : Can a statement, as was called for in the
Seleet Committee, be published, showing the progress of Indianisation in
this particular department ¥ I think my friend, Mr. Tymms, at that
time undertook to do so. It may be done at a later stage but a full
statement as to how Indianisation is progressing in this branch would be
very welecome to Honourable Members of this House.

The Honourable 8ir Frank Noyce : I shall be very glad indeed to
attach a statement of that character to the memorandum that we hope in
due course {o be placing before the Select Committee. I would once again
thank the House. (Applause.)

Mr. President (The Honourable Sir Shanmukham Chetty) : The
auestion 1s -

““ That the Bill to make better provision for the control of the manufacture,
Jossession, ume, operation, sale, import and export of aireraft, as reported by the
Seleet Committee, be taken into consideration.’’

The motion was adopted.

Clauses 2 to 20 were added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable Bir Frank Noyce : Sir, T move :

‘“ That the Bill, as reported by the Select Committee, be passed.’’

Mr. President (The Honourable Sir Shanmukham Chetty) : Motion
moved -

““ That the Bill, as reported by the Seleet Committee, be passed.”’

Bir Leslie Hudson (Bombay : European) : Sir, not only the House,
bul the country at large, will have heard with great satisfaction the news
which the Honourable the Member for Industries and Labour has given us
this morning, that there is the intention of providing a large scheme for
the improvement of aviation requirements in this country. We have.
been told that India is as suitable for aviation as, say ®America or Canada,
and we all hone that aviation will increase far quicker after the provision-
of these amenities to which the Honourable Sir Frank Noyce referred.
There are at the present time only four or five companies operating in
aviation in India and there is plenty of room for more. My Honourable
friend, Mr. James, who has just come hack from America, tel's us that
there is an hourlv service between Chicago and New York, an ht.mrl’y:
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piane service between these two big cities. We can hardly hope for an
hourly service between Bombay and Calcutta in the near future.

Mr. B. Das (Orissa Division : Non-Muhammadan) : We will wel-
come it.

8ir Leslie Hudson : But I think we can hope at any rate for a daily
mail service between the great cities in India. (Hear, hear.)

I think the chief reason why expansion in commercial aviation has
been slower than it has been in other parts of the Empire is duc to two
causes. The first is the inability of the commercial aviation firms and the
Government to agree on terms for the carriage of mails, such carriage being
necessary for the success of any service of that sort, and the second is lack
of up-to-date and altogether adequate ground facilities. In order to effect
an increase in aviation generally and, more particularly, commercial avia-
tion, the first absolute necessity is the provision for full facilities for night
flying over the main routes. I am not here to detain the House by going
into details of the particular routes, but there is no doubt that provision
for night flying, at the earliest possible moment, is a great desideratum.
"Increased speed and saving of time can only be obtained by further provi-
sions of ground services, flood-lighting and so forth and adequate provisions
for safety which must go hand in hand with progress in the other branches.
The ground organisation requires to be developed to the full hy the
provision of wireless stations as well as the flood-lights emergency landing
grounds and so forth. Sir, I support the motion for passing the Bill into
law.

Mr. Gaya Prasad 8ingh : Sir, I join Honourable friend. Sir Leslie
Hudson, in congratulating my Honourable friend. Sir Frank Novce.
for the proposals which he has adumbrated and which will be shortly
placed before the Standing Finance Committee in connection with the
development of civil aviation. In this connection, T should weleome the
formation of as many public air-carriers as practicable, aviation ecom-
panies and so on ; but there is one point which should not be lost sight
of. and it was a point which was specifically laid down by this House in
earlier years, namely, that in the formation of these companies, care
must be taken to limit them only to those who are nationals of this
country, and that the capital which they subscribe must be rupee capital,
with a majority of Indian Directors. That is a point on which we lay
special emphasis. That is a point which, if I remember aright, was also
erphasised by the predecessor of the present Member in charee of the
Department. of Industries and Labour, I mean Sir B. N. Mitva. There-
fore. I would urge that all encouragement should be given to the forma-
tion of these companies with this reservation and stipulation which we
have mentioned. ~We are all grateful to this department for what is
being donc in the way of encouraging civil aviation, but T must again
point out that the position of Indians must be carefully safeguarded in
this branch of natignal activity. T hope that my Honourable friend
will spare no pains il practically ecarrying out all that he has said on the
floor of the House this morning.

The Honourable 8ir Frank Noyce : Sir, there is just one point
made by my Honourable friend who has just spoken, to which T should
like to refer. T have just got a statement of what my department has
done and is doing about the training of Indians and have been informed
that this statement was given to the Standing Finance Committee in ac-
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cordance with a promise made to my Honourable friend himself at its
meeting three weeks ago. This will be printed up in the proceedings of
the Standing Finance Committee, and, I will also take care to have a
copy of .it sent to him at once so that he may satisfy himself on the ques-
tion. As regards his further point about the formation of public com-
panies in connection with civil aviation, that of course is a point which
will be borne in mind. I would only remind the House that the¢ Indian
National Airways Company which is working in very close co-operation
with Government fulfils the conditions which he has laid down.
Mr. Gaya Prasad Singh : They are doing very well indeed.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘‘ That the Bill, as reported by the Beleet Committee, be passed.’’ o

The motion was adopted.

The Assembly then adjourned for Lunch till Thirty-Five Minutes
Past Two of the Clock.

The Assembly re-assembled after Lunch at Thirty-Five Minutes Past
Two of the Clock, Mr. President (The Honourable Sir Shanmukbam
Chetty) in the Chair.

THE MECHANICAL LIGHTERS (EXCISE DUTY) BILL.

The Honourable 8ir James Grigg (Finance Member) : Sir, I beg to
nove :

‘“ That the Bill to provide for the imposition and collection of an excise duty
:n n:m:chunicul lighters, as reported by the Selcet .Committee, be taken into consicera-
10N,

Perbaps 1 might say a very few words in regard to the alterations
which have been made by the Select Committee. Those in clause 4 and
clause 9 are simple and self-explanatory alterations reducing the amount
which may be recovered by way of penalty, and they are not very impor-
tant. The definition has been amended in order to exclude spark produe-
ing tovs used by children. The Committee satisfied itself that the defini-
tion was not wide enough to include some of the simple implements used
by aboriginal tribes for producing ignition. The main alteration in the
Bill is the reduction of the excise duty and of course the additional customs
duty by eight annas. The view was expressed in the Committee that
Re. one would be sufficient. The view taken by the Official Members of
the Committee was that Rs. two was the proper figure. The Committee
was very much divided but the majority was in favour of maintaining the
original figure of Rs. two ; in order, therefore, to produce a unanimous
report on this subjeet, Government offered to reduce the duty to Rs. 1-8-0.
I am not very comfortable over this. It is quite clear that at Rs. two the
excise duty would be sufficient to ensure the purpose which we have in
view. which was to protect the indigenous match industry and the revenue
from the match excise, but we are taking a certain risk in proceeding on
the basis of a duty of Rs. 1-8-0. However, Government are prepared to
take the risk, but of course, if the duty proves to be insufficient to secure
the object in view, we shall have to come back to the Assembly, on a later
occasion, to raise it. I do not think, Sir, at this stage I need say anything
more. There are one or two amendments down and I have no doubt it
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may lbe necessary to!ss%} something on those specific gmend'menm. At-'thv
moment I only move that the Bill be taken into consideration. .

Mr. President (The Honourable Sir Shanmukham Chetty) : Motion
moved : )

¢ That The Bill to provide for the ing)oaition and collection of nn excise duty
on mechanical lighters, as reported by the Select Committee, be taken into ¢onsidera-
tion.”’

Mr. B. Sitaramaraju (Ganjam cum Vizagapatam : Non-Muham-
madan Rural) : Sir, I was one of the members of the Select Cqmmttee,
and T thought it desirable that I should rise a little early in this debate
and speak out the point of view whieh I have expressed in the Select Com-
mittee and in whigh the majority of the Members of that Select Comumittee
could not see eye to eye with me. Before dealing with that point I should
like to make one general observation. The Government of India, with
the consent of this House, imposed an excise duty upon matches. They
have also imposed an excise duty on sugar ; and at the present moment
the Select Committee on the Steel Bill are considering whether an excise
duty should be imposed upon steel. But in all these cases the duty of
an excise has taken the shape of a duty on production. I do not know
whether in pursuance of this policy of imposing duties on produection and
in view of the great increase of population in this country, as disclosed in
the last census report, the Government of India are considering the desir-
ability of imposing an excise duty upon the production of children ! DBut,
Sir, in all those cases while Government were pursuing a poliey of impos-
ing an excise duly upon production, in this particular case 1 find that it
is not exactly a case of imposing a duty upon production. This Bill has
taken the shape of a birth control, because there is no such industry as a
mechanical lighters industry in this country as yet. T am a conscientious
objeetor to birth control, and T do believe that in this point of view the
principle at any rate will be accepted by my Honourable friend, Raja
Bahadur Krishnamachariar, representing the Sanatanists and my Honour-
able friend, Dr. DeSouza, representing the Catholic community in the
country. But, unfortunately, both of them are absent from their seats
now. Sir, I say that it is rather remarkable that we should be called upon
to impose a duty before the industry has established itself, and, therefore,
I cxpressed this opinion which Honourable Members might not have
noticed as it was printed on the other side of the page. It runs as follows :

“1 am of opinion that us there is as yet no established indigenous industry in
the manufacture of mechanical lighters, it would be sufficient if this legislution were
to be permissive. To bring this legislation into immediate operation, before the
tndustry in able to establish itself in the country, is I consider premature. The duty
on imported lighters is sufficient for the present to protect the match interests and
the Government revenue.’’

To this point of view the majority of the Members of the Select Com-
mittee did not express any reasons why they could not acecept it, but they
merely stated that they could not accept it. I daresay, some of them will
give reasons why we should not adopt it as a permissive measure ; not
because there is any virtue in this measure being permissive that I recom-
mended it, but I recommended it for the reason that the Legislative
Assembly, in sending this Bill to the Select Committee, did accept the
principle of imposing an excise duty. Subjeet to that principle it was not
open to me in the Select Committee to ask for no exeise duty at all. While
my view so far as this excise duty is concerned is that it should not be
imposeq for the simple reason that there is no such industry as yet estah-
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lished in this country, I took the other alternative available to me, namely,
tha¢ it should be at least a permissive measure. That is to say, we pass
the Aet, but give the Governor General the power to bring it only into
operation by a subsequent notification, if necessary. That is to say again,
the Governer Gemsral will have power, under the provisions of this Aet
which you now may pass, by which he can at any time bring into operation
the provisions of this Act should eonditions arise to justify that course.
By postponing the operation now he would give a reasonable time for an
industry to establish itself and when that industry grows into a menace he
will exercise the powers vested under these provisions. For these reasons
I thought that it would be more reasonable if this Bill were to be merely
permissive, giving the necessary power to the Governor General in Council
to bring it into operation at sueh time as he may deem fit if he were to find
that by that time the industry had established itself and has produced
enough lighters in order to constitute a menace to either the revenue of the
(fovernment or to the mateh industry itself,

Mr. Bhuput 8ing (Bihar and Orissa : Landholders) : Lir, at the
outset 1 may say that I have no difference of opinion with that expressed
by the Honourable the Finance Member as to the objeet of the Bill as
stated by him on the 19th July, 1934. With your permission I may read
a small passage from his speech : he said :

‘“ It is tc protect the revenue from the oxcise on matehes and it is also to
protect the indigenous match manufacturing industry from the abmormal devclop-
ment of the use of mechanical lighters which would otherwise result from the
imposition of an excise duty on matches.’’

For mysclf I wish to see the cxpected revenue from matehes fully
protected, as on the realisation of that revenue depends the refund of a
portion of the jute duty to the Government of the Province to which 1
have the honour to belong, and I may frankly say that I quite agree with
the Honourable the Finance Member’s statement where he desired to
protect the indigenous mateh manufacturing industries from the
abnormal development of the use of mechanical lighters. I would request
the House specially to mark the words of the Finance Member ‘¢ abnormal
de_velopment of the use of mechanical lighters ”’. As far as I am aware
this House is at one with him and this House would have no objection to
adopt methods by which the development of abnormal use of mechanical
lighters may be stopped. At the earlier stages of the Bill when Govern-
ment accepted my motion for circulation of the Bill, I think I made my
position clear. As far as I think the method required for the stoppage
of the development of the use, and not manufacture, is to stop the importa-
tion of the article. But I for ome cannot understand how the present
Government, which claims to be a civilised Government before the interna-
tional world, can with equanimity bring forward the suggestion of an
excise duty on an article, which, according to the very objects and reasons
of the Bill, is not manufactured in India at the present moment. I wonder
how the Government can, without a blush, bring forward the suggestion
of an excise duty for an industry not yet in existence in India but which
ay be hoped to come into being at some future date. It sounds as para-
doxical as to pass a judgment of internment on a man who is yet to be born,
or the passing of a judgment of hanging or heavy fine on a person yet to
:ee the light of day. Bl'lt that is not all. We are also asked to be a party
ﬂ0l such a novel idea which would appear to be most stupid to any man in

e whole world having a grain of common sense. At the time when I
made the motion for circulation, I expected that strong objection would be
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taken by most of the parties consulted to that part of the Bill which related
to excise, and I will presently show from the opinions received that my
expectations have been realised. The Honourable the Finanee Meinber
the other day, in moving the motion for reference of the Bill to Se‘leqt. Qom-
mittee, termed the Bill to be a simple measure. 1 do not think it is so
simple as it has been pictured. This House is being asked to put its foot
into a trap, probahly unknowingly or unconscientiously. This House 1s
being asked to be a party for creating a very dangerous precedent, that is,
to pass a iegislation on future industries not yet born. Here I challenge
the Finance Member about his statement which he made the other day
about his nniversal experience in other countries about the imposition of
excise duty on mechanical lighters. I would request him to prove that
such an excise was levied in those countries before the industry for the
production of mechanical lighters was established in such countries. I
would ask him to give one example of any civilised Government, worth
the name. where such an excise duty was imposed where there was no
industry of mechanical lighters already in_ existence. I pause here for
a reply from him. But no reply is forthcoming. (Laughter.)

An Honourable Member : The pause was not sufficient !

Mr. Bhuput 8ing : As I said before, if this House agrees to this
Bill being passed into law in its present form, it will be creating a very
dangerous precedent and who knows that such a procedure would not he
adopted in future for checking the birth of any new industry in the
country. T may state here, in the very words of the Finance Member, that
it is a matter of practicallv universal experience that an execise duty.is
never levied, by any independent country, on any of its industries, except
on very rere occasions for raising revenue in very difficult times, provided
always that sueh a duty does not kill the indnstry.

Now, I come to the opinions received, and I am glad to note that most
of the opinions support my view that the proposal of an excise duty is
altogether unnecessary as there is no concern in India at the present
moment producing mechanical lighters. I may inform the House that
if we analyse the opinions we find the following results. In Paper
No. 1 there are altogether 51 different opinions received, of which 12 are
from non-official bodies. Out of these 12, two are from non-commereial
bodies and ten are from commercial bodies and Chambers of Commerce
in different parts of India. Of the two non-commercial bodies one is
strongly opposed and the other one, of which my friend, Sir Henry Gidney
ig the representative, has given their support to the excise duty. Of the
ten ecommercial bodies, six are strongly opposed to the excise duty and two
are neutral and the remaining two support the principle of an excise duty.
Out of the 39 officials, who should have dittoed their master’s view, there
are as many as 12 Government officials, including some Directors of
Industries. who have condemned the prineiple of excige duty on an industry
not yet born. With your permission. Sir, T shall read a few of them.
The Commissioner, Assam Valley Division, says :

¢ My personal opinion is that the danger of u flood of mechanieal lighters has

been greatly exaggerated, and that there is no necessity for suel Bill e,
the rate of duty P"Oposo,d as exorbitant,?’ Y ch a Bill. T regard

Mr. A, H Ghumavi (Dacca cum Mymensingh : Muhammadan
Rural) : The rate of duty has been reduced. §
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Mr. Bhuput 8ing : Exorbitant does not mean that the reduction of
eight annas from' Rupees two is sufficient. Then the Deputy Commissioner,
Bhandara, says ;: . _

LA Purther it would be a tyrannous interference with trade to prehibit the

......

manufacture or import of mechanical lighters in the manner and for the purpose
contemplated in the Bill.. I comsider the Bill should be abandoned.’’

Then I read the opinion of the Director of Industries, Punjab. He
gives the opinion of the President, Simla Trades’ Association, and of the
Honorary Secretary, Indian Chamber of Commerce, Lahore. Both are
against the Bill. The President of the Simla Trades’ Association says
this :

R The Bill is uncalled for in that the industry has not yet developed in
India and u verdiet of the kind proposed should not be passed.’’

The Honorary Secretary, Indian Chamber of Commerce, Lahore, says
thiS H .o '

‘“ Tt is added that mechanical lighters making industry is not yet in existence
in India, and the imposition of high duty in anticipation of its establishment is most
objectionnble. No case has been made out for killing the industry before it js
started.”’

Then he gives his own opinion. This is what he says :
‘¢ In my opinion, the proposed measure would not affect an existing established

industry, but it is bound to prejudice the starting of a new one for the manufacture
of mechanical lighters.”’

Sir, out of the remaining 27 officials, as many as 18 are neutral and
have no remarks to offer. In Paper No. II there are two opinions, and
both are strongly opposed to the Bill.

In Paper No. III, there are 46 opinions out of which four are from
commercial bodies and the rest from officials. Of the four received from
commercial bodies, one is from the Indian Merchant Chamber, Bombay.
which is also strongly opposed, and with your permission, Sir, T shall read
a few sentences from it. This is what they say :

‘“ They feel that there is no justification for the imposition and colizction of an
excise duty on Mechanical Lighters. Even on Government’s own admiesion, there is
not us yet in the country any established industry for the manufactare of these
lighters. There is therefore no justification for presuming that Government revenue
will be affected by the establishment of such an industry and for forestalling the
same by the impesition of any exeise duty. My Committee are also opposed to excise
duty on principle, as they consider it detrimental to industries. The proposed
legislation, if accepted, will prevent the initiation and development of this industry.
My committee are, therefore, strongly opposed to the proposal for the cxcise duty.”’

Then it goes on to say this :

‘¢ My Committee are, therefore, of opinion that Government should confine
themselves, for the present, to the proposal for an import duty and abandon the
proposal for an excise duty.’’

One is neutral and one has given a conditional support. The only one
amongst the commercial bodies which has given unconditional support to
the Bill is the Chamber of Commerce, Bombay, consisting entirely of
European members.

Sir, it appears to me all the more strange that out of the 42 opinions
received from officials who are all Government officers not less than 15
have given their opinion against the views of their own masters, the
Government of India, to whom they have to look up for their future
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prosperity. Sir, they went against the Bill; as-conscientiously they believoc
t];::tspﬂ?ety proposed yexcise duty on a future industny, which may.
come into being in India, is. altogether 'absurd and, untensble, If oPe
goes through the opinions earefully, he will find' that' in most of the cases.
where even a2 favourable opinion Has been expressed, it has beem so
expressed that a.duty proposed in.the Bill is necessary for cheecking the
development of the use of mechanjcal. lighters. In most cases they have
not understood the actual principle of the Bill as in almost all such
cases they have overlooked the fact that the development of the use of
mechanical lighters in India, at the present moment, may be checked by
the levy of an excise duty on an article which is not at all manufactured
in this country. Now, the next argument by Government that has been
adduced is that the industry for the manufacture of mechanical ligh'gers
may immediately be developed in the country. Sir, to think that India,
which could not develop the industries for the manufacture of her neces-
saries even after 250 years of British rule, would develop an industry
for these lighters which are nothing but luxuries immediately, ean only
be believed by men of no common sense. The development of such an
industry requires the importation of necessary machinery, and the neces-
sary production of raw materials. It will further require skilled labour
and trained technical experts. Is it so easy to get together all these
things in the twinkling of an eye ? Is it an Alibaba’s ‘ Open Sesame '’ ?

Lastly, Sir, before 1 conclude, I would request the Government to
wait and see at least the establishment of one such concern in this line
of industry in India, and if and when such an industry is established,
Government will be in a better position to fix the excise duty on the basis
of the data that would be available about the cost of production of such
a lighter. 1 am asking the Government only not to put the cart before the
horse. I do not even for a moment disagree with Government that an
excise duty would not be required if and when such industries are estab-
lished, but, at the same time, what I protest against is the Government’s
policy in not allowing India to develop such an industry.

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : Sir, I
beligve the principle of the Bill is to impose and collect an excise duty
on mechanical lighters, and when this Bill was committed to the Select
Committee, 1 believe that principle was accepted, and, therefore, I think
it will be quite irrelevant now to quote opinions from several bodies to
the effect that an excise duty should not be imposed.

Now, Sir, coming to the Bill itself, I do realise,—and 1 am very strong

2 Pt on that point,—that the industries of India should be
orotected, and that their development should not be

hampered in the least degree. With that end in view, I did my utmost in
the Select Committee to see that this industry, which is not yet in existence
now, but which may be likely to come into existence soon,—I wish it came
into existence very soon,—should not be affected in a manner that its
growth and development may be impeded. Sir, 1 lent my support in the
Seleet Committee to the conclusion which the Committee came to in the
matter. When this Bill was sent to the Select Committee, I submit, certain
objections were raised, and I was very keen to see that those objections
were fully met. On that point the first question raised in the House was
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with regard to the definition of mecchanical Tighters. Tt was urged in the
House that-the definition was too wide, that it might include such articles
which shonld mot properly come under the definition of meehanieal
lighters. It was apprehended that eoils producing spark, whien children
generally use for play, might eome under this definition. It was also
feared,-—and the Honourable Mr. Jadhav referred to it,—that even stones,
which give fire when they are brought in contact with anether article,
might come under this Bill. Then our attention was also called to a kind
of rope, which is generally hung in Calcutta and other places outside
shops whieh sell cigarettes, and which generally ignite, so that any passer
by might hight his eigerette in fromt of these shops. All these points were
placed before the Select Committee, and they came to the coneclusion that
it was not proposed to imclude all these things in the definitions. With
that view the Seleect Committee amended the definition, and this is what
they say : '

‘¢ We arc satisfied that the terms of the definition as now amended exclude the
separate stome and stcel employed by aboriginal tribes for the purpose of producing
ignition, and exclude also such contrivances as the ropes of cocomnut or ether fibre
which when themselves ignited are employed in some parts of India for comveying
afm.cm;i' ‘;): ,i;gnition from onc place to another or for maintaining a temporary source
or 1M’ .

I know, that the question of principle was very vehemently and hotly
disenssed in the House but so far as objections were concerned, they were
not lost sight of in the Select Committee.

Then, Sir, the second question raised by my friend, Mr. Raju, is that
the duty should not be ixed now, that Govermment should have waited till
this industry came into operation and that when this industry developed,
only then it should be imposed. That means in other words it shounld be
a permissible measure. The idea was to see that the revenue from the
match industry was not in any way affected, and the Gevernment appre-
hended that there might be a great flow of a small number of concerns
manufacturing these mechanical lighters and it would be wrong on their
part if no forewarning was given. We were also anxious to see that the
duty should not be such that it should affect the development of the
mechanical lighter industry. What happens in these small industries is
this, that when a man begins an industry, other people like sheep follow
him and start a number of similar concerns, with the result that the whole
industry is destroyed. 'Therefore, this is a cantion against such a con-
tingency, and, from that point of view, I agree to the imposition of the
excise duty. But there was great contest with regard to the amount of the
duty. Some Members were of opinion that it should be less than the
match excise duty, because the mateh industry is already established
whereas this is & new industry which has yet to come to this country. With
that idea we tried to reduce it to one rupee. There was a division, and
there were seven Members on one side and six on the other, and it was lost
by a majority of one vote. Though we lost it, I am glad to say that the
Honourable the Finance Member then came forward, and there was a
mutual understanding to make it Rs. 1-8-0 and it was unanimously agreed
to. If this duty is considered oppressive or affects the industry adversely,
then I sybmit it will be left to the House ta reduce it or to bring it to the
notice of the Government, and, I am sure, the Honourable the Finance
Member, if he is there, will certainly consider it, because he knows that we
are absolutely against putting a heavy excise duty on the industry.
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Therefore, 1 submit that this Bill, as it has emerged from the Select Com-
mittee, is such that it should be accepted. Coming to the quqstxon—-l find
my Honourable friend, Diwan Bahadur Rama,sviva.ml Mudaliar, laughing
at something. I do not know if he laughs at this.

Diwan Bahadur A. Ramaswami Mudaliar (Madras City : Non-
Muhammadan Urban) : I was not listening to the Llvnourable Member
at all T am afraid.

Mr. Lalchand Navalrai : I never thought that Honourable Mewmbers
do not listen. 1 always think that Honourable Members listen to what an
Honourable Member says in this House, whether the ideas expressed by
him do or do not meet with their views ; listening is very necessary in the
House.

Then, there was another question, very small though, about the penalty
in case the duty is not paid. Four times the duty was provided in the
original Bill and it was reduced with the consent of the Honourable the
Finance Member to three times. 1 find the Bill as it has emerged from the
Select Committee is not objectionable. The principle having been accepted,
we had to see whether the duty should be one rupee or Rs. 1-8-0 or even
less and that is an open question. I support the motion that the Bill be
taken iuto consideration.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions :
Muhammadan Rural) : During my last five years experience of the
Assembly, T have been noticing that the Government of India have been
suffering from periodical fits. When I first arrived in this House, I
found that they were suffering from the fit of Imperial Preference, and
the result was that some of the most distinguished Members had to
resign their seats on the Assembly as they could not stand the fit. When
the scene changed and the new Assembly was formed, a new fit arose,
and that was the fit of retrenchment and we have had a good deal of
experience of this new fit. We discussed several cases this morning,
and probably we will discuss many more later on. This fit continued
for over two years, and 1 am not sure whether the Government of India
have quite overcome this fit of retrenchment ; at least in certain depart-
ments it is still continuing.

An Honourable Member : There has been a relapse.

Dr. Zianddin Ahmad : Now, this year, the Government began to
suffer from a new fit, and it is the fit of excise duty. We first noticed
that when an excise duty was proposed to be levied on sugar,
it was pleaded that the duty was levied merely to correct a mistake that
was committed in 1931 in increasing the duties by 25 per cent. through-
out. Tt was said that the mistake committed then should be rectified
by putting an excise duty on sugar. We noticed the fit again on the
occasion of the match excise duty. Then there is an excise duty on steel
ingots which are really the prime produet of the whole steel industry.
This is due. to the fact that they want a certain amount of revenue and
they said, ‘‘ let us put a duty all round, let us put some excise duty and
let us put some revenue duty so that the two things may balance each
other . So far, the action of the Government was to a certuin extent
reasonable, but when in the fit they lose their conscience, .then their
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actiopns, as Dr. Dalal would say, cannot be justified. They e¢an levy a
duty on articles which exist, but now they go a step further in their fit
and levy a duty on articles which do not exist, on hypothetical articles.
The Government argues in their hysteria that some factories may possibly
be cstablished in India, in this century or in the next, and it is useful
to keep an Act ready for future exigeucy. I have said before that in
tnis it the Government have lost their senses and they are now going
to levy a duty on an imaginary article which may or may not come into
existence at all. When we ask questions, the Members on the Treasury
Lienehes often  rebut in their replies, ‘‘ this is a hypothetical question
and we are not bound to answer ’’. We have been accustomed to hear
this reply. Now, here we are going to levy a duty on a hypothetical
article, which does not exist in this country, and we on this side of the
ijouge reply the Government in their own coin, and say that we are not
bound to consider a question of levying duty on a hypothetical commodity,
which does not exist in this country. The other day 1 was reading a
pamphlet discussing whether the meat of Buraq, which is an animal,
that will wait on our graves on the day of resurrection to take us to
varadise, is lawful or unlawful to eat.

Mr. B. R. Puri (West Punjab : Non-Muhammadan) : Take you or
rake us also ?

Dr. Ziauddin Ahmad : We will not discuss that point. The present
company is excepted. The whole discussion in this pamphlet related to
the question—buraq ka gost halal hai ya haram. The whole question was
whether it is lawful or unlawful for a pious Muslim to‘eat the meat of burag
and there were all kinds of arguments. The discussion on this Bill is
practically of the same type—whether it is lawful to levy a duty on this
industry which does not exist. The discussion here is practically
cquivalent to the discussion in this particular pamphlet. I, therefore,
see no justification to introduce this particular excise duty here. It is
argued that it did not matter very much if the duty is levied. No harm
will be done to any person. But, Sir, the principle underlying this Bill
18 very harmful, and in this connection I will just relate a story. The
fowl of a person died in his house, and he began to ery and weep. Then
the peighbours came and asked him what happened. The man said
that his fowl died. Then the neighbours said, why are you crying. It
costs only eight annas and we will give you 'a rupee. He said, the
death of the fowl did not matter, but what matters is that the angel
Izrael, the angel of death has seen the house ; today it is fowl tomorrow
it may be anv inmate of the house. Today they are taxing this
commodity. Tomorrow it may be some other industry. We are
not so much afraid of this particular industry. My friend, the Finance
Member, and his staunch supporter, the Commerce Member, have both
taken upon themselves to levy all sorts of taxes upon the consumers of
this country. We do not know on what industry the tax will be levied
tomorrow. TIf an industry was in a flourishing condition, I could have
undesstood, but by no stretech of imagination can you levy a duty on an
article which has not come into existence. It is really the surest way
of killing an industry before it is born. If this principle is adopted,
then T am afraid the industries of this country will enormously suffer.

Bhai Parms Nand (Ambala Division : Non-Muhammadan) : You
Wwere in favour of the excise duty on sugar. It was an infant industry ¢
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. Dr. Zianddin Ahmed : Certainly—and there were good reasons for
it. Those people who opposed it did so for entirely personal reasons.
My misfortume is that I am neither influenced by propeganda ner
by selfish arguments. We did give sugar the same proteetion which
the Tariff Board reeommended. What we did was to rectify the mis-
take which the Legislature made in 1931. Here you are levying a duty
on an article which does not exist, an article which may or may net come
mto existence in the future. That is Lhe immportant poiut, and here I
say that the angel of death has seen the house and we do not know what
may happen.

Major Nawab Ahmad Nawaz Khan (Nominated Non-Official) :
This is not the first visit. You are acecustomed to such visits for many
long years.

Dr. Ziauddim Abmad : That may be my friend’s experience but it is
not my experience.

Mr. B. V. Jadhav (Bombay Central Division : Non-Muhammadan
Rural) : I rise to support the motion of my friend. the Honourable the
Finance Member. In the first place, I should say that the title of this
Bil is improper. 1t is to provide for the imposition and collection of an
execise duty on mechanical lighters. The Honourable the Finance Mem-
ber with the assistance of this House may impose an excise duty on
mechanical lighters, but I am quite sure that his ingenuity and the
ingenuity of all the officers under him will not bring in a pie into the
coffers of Government from the realisation of this execise duty. There-
fore. the title of this Bill is not a proper one.

Of course, he will make some money by the operation of the last
clause, clause 16, by which he levies a higher import duty on mechanieal
lichters coming from outside. But that ought to have been put in the
title, instead of this imaginary levy or collection from exeise. I may
assure him that no officer is required to collect any excise duty now, nor
in future, because I do not think that any manufacterer will be foolish
enough to invest his capital in the manufacture of mechanieal lighters.
The more honest thing would have been to prohibit the manufacture of
mechanical lighters altogether. In clause 6, powers have been taken for
preventing the import of mechanical lighters from Indian States.
A gimilar section would have done as well, that no mechanical lighter
should be manufactured within British India and that would have saved
the trouble of drafting all these elaborate clauses for the levy of excise
duty and collecting it.

It is the primary object of the Government to protect the inceme
or revenue from matches, and I think that is a legitimate object and for
that purpose it was necessary to check the excessive use of mechanical
lighters. Latterly, the import of the latter has increased no doubt and,
therefore, an import duty on mechanical lighters is a step in the right
direction. But in order to balanee it, an excise duty on mechanical
lighters is levied, and this is simply, I think, in order to provide some
weight in the other scale of the balanee. On a previous occasion. |
pointed out that no revenue would be colleected from ‘this souree and
therefore I raise a voice of protest on this qccasion too that this
‘elause ought to be done away ‘with, and there showld be put on a pro-
hibition en the manefacture o6f meehanieal lYighters. I am met much
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interested in the amount of the duty—whether it is Rs. 1-8-0 or Rs. 2 —

beeause the purpose is the same, vz, to discourage the starting f
factories for mechanical lighters. And, Sir, the manufacture of mecha-
nical lighters is a very minor industry, and we need not mourn the loss
of it. There are other industries which one can take to with greater
advantage to the country, but, then, as my Honourable friend, Dr. Ziaud-
din. Ahmad, has said, the angel of death has seen the house and we are
all afraid. Sir, that the Finance Member may come forward to propose
excise on any industry which is started or is likely to be started, and
in that way eripple the industrial advancement of this country. I hope,
Sir, that an assurance will be given by the Honourable the Finance
Member that there are no reasonable grounds for this apprehension.

The Honourable 8ir James Grigg : Sir, I am a little shocked at the
spectacle of Dr. Ziauddin shedding gallons of crocodile tears over our
proposal to put a tax upon an imaginary article. Sir, what has he been
doing all his life but pursuing the square root of minus one—I think
that is an imaginary quantity ! (Laughter)—into more and more rore-
fied regions where ordinary mortals cannot follow him ?

Dr. Ziauddin Ahmad : My friend probably knows—he is a better
mathematician than myself—that this imaginary number is of greater
imporiance than a real number. Real numbers represent points on a
line, while complex numbers represent points on a plane.

The Honourable 8ir James Grigg : My Honourable friend canmnot
get away with it like that. It is quite definitely an imaginary quantity.
Incidentally, on his point of ‘‘ what on earth are you doing, putting an
excise duty on an imaginary article ? >’ T should rather like to Lnow
whether he is prepared to go to the wheat growers of the Punjab and
hear what they will say to him if he proposes to remove the duty on the
imaginary imports of wheat ! I rather fancy his tears would be rather
nmore real than they are on this occasion. Sir, I am not sure whetheir
it would be proper of me to follow my Honourable friend, Mr, Sitarama-
raju, in the somewhat indelicate illustration that he gave in connection
with this proposal. He expressed himself, I think, as strongly opposed
to birth control ; but, as far as I ean see, throughout the whole of his
argument he was quite prepared for a subsequent illegal operation or at
any rate for an infanticide. DBut, Sir, T do not want to pursue that
particular metaphor, I will change it. My objection to the arguments
brought forward against this Bill is that Honourable Members opposite
are only prepared to lock the stable door after the horse has been stolen.
Mr. Bhupnt Sing sa2id : ‘‘ Could T ever give examples of countries where
a precautionary duty had been imposed ?’’ Certainly, Sir,—the Uaited
Kingdom ; but in any case even if there were no examples, there are two
very good examples of locking the stable door after the horse is stolen.
Burma is one ; T do not want to elaborate that ; T referred to that at
lengtl: on the motion to refer the Bill to a Select Committee. But since
then T have been furnished with information as to what happened in the
case of Java where the neglect or the delay in imposing an excise duty
has absolutely ruined the revenue from the excise duty on matches. To
prevent that, Sir, is our whole purpose. T quite agree that we ought ‘aot
In ordinary circumstances to kill, at whatever stage of its life we da it,
un industry which might be developed in this country. But the House
has gone too far already over that. The Indian mateh industry, whieh i
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a very large industry, has been established by a scheme of protection
_which has cost the consumer in this country crores of rupees and which
yields to the Government of India a very considerable revenue. Is it
not really rather absurd to expose an industry of such magnitude to the
chanees of extinetion in the desire to develop what can never be anything
‘more than a very puny infant ? Even if an industry for the manufacture
of mechanical lighters could be established in this country, it would be of
inconceivably small importance in comparison with the existing match
industry. And now if I may just end by going back to some of the lethul
metuphors that have been used, the proposal of those who object to this
Bill i& that you should allow a rather sickly infant to grow up and that
you should encourage people to spend money on fostering it. But once
it gets into a position where it can be impertinent or even a nuisance
to its grown-ups, you can bring down a bludgeon on its head and kill
it stone dcad. But, Sir, the unfortunate features of that are two. First
of all, it is extremely wasteful to spend money in bringing up a child
that you are going to kill anyhow, and apart from that and much more
than that, if this wicked child in the meantime is going to kill a healthy
adult, the extravagance and folly of nurturing it are all the greater. That
-is all 1 have to say, Sir. I hope the House will now accept the motion
to take the Bill into consideration.

Mr, President (The Honourable Sir Shanmukham Chetty) : The
question is :

*¢ That the Bill to provide for the imposition and collection of an excise duty
on mechanical lighters, as reported by the Select Committee, be taken into considera-
tion.’’

The motion was adopted.

Mr. President (The Homnourable Sir Shanmukham Chetty) : The
Chair intends taking clause 3 first. The question is :

¢ That clause 3 stand part of the Bill.’’

The amendment of Mr. Bhuput Sing is not in order. That euts at the
root of a principle to which this I.Iouse has already subscribed. It is
perfectly open to the House to reject the clause, but the Honourable
Member cannot move his amendment.

Mr. Bhuput 8ing : Sir, if the Preamble were amended, as suggested
in my amendment, then that would be in order ?

Mr. President (The Honourable Sir Shanmukham Chetty) : As a
matter of fact. the Honourable Member’s amendment to the Preamble
is a consequential amendment. If clause 3 is omitted. then that amend-
ment will follow as a consequential amendment.

The question is : _

¢¢ That clause 3 stand part of the BilL’’

.Mr. Bhmput Bing : Sir, I heg to move :

%hat in clavse 3 of the Bill, the words ‘ and eight annas ’ be omitted.’’

My purpose in moving this amendment is: that. the duty as proposed
in the :Rill iy exorbitant. The price of the lighters generally varies from
anngds four to Rsx~‘2,?n even more. so- the duty of Rs. 1.8-0. on a small
lighter-costing annas: feur seems to be very exorbitant. The Government

L]
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:said that these lighters will be extensively used by the masses, but these
lighters require petrol which is not stocked by common people, and also
th:y require frequent change of flints which also costs something. There-
fore, the Government position, that the people will go 'using these lighters,
is rather over-estimated, and I think that a duty of one rupes will be
sufficient to protect the match industry and also the loss of revenue from
the meteh excise duty. Therefore, I move the duty be reduced to one
rupee.

Mr. President (T'he Honourable Sir Shanmukham Chetty) : Amend-
nient moved -

¢ That in clause 3 of the Bill, the words ‘ and eight annas ’ be omitted.”’

The Honourable Sir James Grigg : Sir, I have dealt with this
question in anticipation, and I have very little more to say. The Govern-
ment are a little uncasy that they may have overshot the mark in reducing
the duty from Rs. 2 to Rs. 1-8-0, and certainly they would not feel safe
if the duty were reduced any further. If, at a later stage, it does become
clear that the duty is fixed too high, the Government can reconsider the
matter. DBut the fact remains that a duty of Rs. 1-8-0 is the equivalent
of three-quarters of a gross of boxes of matches of the ordinary size and
that, I think, will not be an excessive measure of the efficacy of a mech-
anical lighter in relation to matches. Now, if you fix the duty so low that
it is still very much cheaper to use a mechanical lighter than to buy
matches, the whole purpose of the Bill will be defeated.

Dr. Ziauddin Ahmad : Sir, I do not know in what way these cal-
culations were made.

The Honourable 8ir James Grigg : Mathematically.

Dr. Ziauddin Ahmad : I am told that this duty should be the same
as the duty on the three-quarters of the gross of matches because the age
of 1his mechanical lighter will be approximately the same and it will serve
the same purpose as the three-quarters of a gross of matches. But there
are certain factors which my friend entirely forgot in his mathematical
calculations, and those are that the mechanical lighter may be lost. These
mechanical lighters are just like the fountain pens which really never see
the end of their life. They are lost much earlier than the time at which
they would cease to function. So. he entirely forgot that by the time
another man will use only one dozen match boxes, this mechanical lightey
would have disappeared altogether. Another point about these mechsnica)
lighters is that they go wrong, and when they do go wrong due to some
misuse, they cannot function at all. These are really two important
points which were not taken into consideration at the time the calculations
were made. Then, Sir, this is not the only ground on which I stand. I
stand on an entirely different ground. It is an accepted principle of the
Government that the excise duty is always lower than the import duty
on the same article. As an example, I will mention kerosene, On
kerosene, the excise duty is less than the excise duty on the imported
kerosene. If my friend stands on the ground that the excise duty and
the import duty may be the same, then it i his duty to present a Bill
tomorrow to equalise the excise and impont duty on keroseme. And 'if
he does that, we can get a crore of rupees to the public chest. Again, Sir,
we have seen in the case of the Steel Protection Bill that ‘whatever the
duty may be, we always say 13 and 13 of the excise duty plusi....

I270LAD . re
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Mr. A. J. Raisman (Government of India : Nominated Official) :
May I point out that the eustoms duty will be considerably higher than the
excise duty ¢ It will be higher by no less than 50 per cent. of the value
of the imported article,

Dr. Ziauddin Ahmad : But in the case of the duty mentioned in the
Stcel Bill we have seen everywhere that the import duty will be 14 or 1%
of the excise duty plus something which my friend, Mr. Raisman, has
reminded me about. I consider it to be an established principle that the
exeise duty is slightly less than the import duty on that article, so that
our manufacturers may have some advantage as compared to the manu-
facturers of the foreign countries. Therefore, this proposal of my friend
is very remsonable, namely, whatever duty you may impose as a kind of
import duty for matches, the excise duty should be slightly less than this
import duty. With these words, I beg to support the amendment moved
by my friend, Mr. Rhuput Sing.

Mr. B. V. Jadhav : Sir, I am afraid my friend, Dr. Ziauddin Ahmad,
is under some misapprehension. The excise duty is an imaginary duty and
the import duty is a real one. Therefore, the excise duty is not cqual
to the import duty. An imaginary quantity cannot be equal to a real
guantity. At the same time, the Honourable Member, Mr. Raisman, has
pointed out that the import duty is to be added to 50 per cent. ad valorcm
duty. The Honourable the Finance Member has held out a promise that
when Government realise that the excise duty is too high, they will come
before this House and ask for its reduction. I am at a loss to know how
Government are to come to that decision. Is it by the loss of all import.
duty or by the absence of any revenue from excise ? As a matter of fact,
as 1 have pointed out just now, there will be no revenue from excise and
some little revenue is expected from the import duty. So, when the
imports have stopped altogether, will he come forward and ask for the
reduciion of the excise as well as the customs duty ? That is a question
which is troubling me more.

The Honourable 8ir James Grigg : My answer is, no. The circum-
stances, which would induce the Government of India to come beiore the
Assembly to make revised proposals on this, are entirely based on the
relation of the excise duty on mechanical lighters to the excise duty on
matches. If the excise duty on matches were reduced, then it will be
quite proper to reduce in proper relation the excise duty on mechanical
lighters. The essential function of this excise duty is to protect the
match revenue and the duty on matches will be the criterion.

Mr. President (Thc Honourable Sir Shanmukham Chetty) : The
question 1s :
¢ That in clause 3 of the Bill, the words ¢ and eight annas ’ be omitted.’’

The motion was negatived.

Mr. President (The Honourable Siy Shanmukham Chetty) : The
question is :

¢ That clause 3 stand part of the Bill.?’

The motion was adopted. .

Clanse 3 was added to the Bill.

Clauses 4 to 16, both inclusive, were added to the Bill..
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Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is : :
¢¢ That clause 2 stand part of the Bill.”’

The Chair thinks that the amendments of Mr. Bhuput Sing have
now hecome unnecessary,

The motion was adopted. N
Clause 2 was added to the Bill.

Dr. Ziauddin Ahmad : Sir, I beg to move :
‘“ That after clause 1 of the Bill, the following new clause be inserted, and the
subsequent clauses be re-numbered accordingly :
¢ 2. Pection 16 of this Aet shall come into force at once and the remaining
shall ecome into force from such date as the Governor General in Council
may determine ’.’’

Sir, T hope the Honourable the Finance Member would see no objec-
tion to this particular amendment. The powers are there, but unfor-
tunately the factories are not there, and my motion is that as soon as the
factories come inte existence, apply the law at once and do not follow the
example of the Buraq which I have just stated. We say that if at any
time this thing is available, then this rule should particularly apply. He
has really done a great injustice in putting a duty on an imaginary article.
He has asked us to pass a hypothetical Bill, to meet a hypothetical case
in order to stop a hypothetical industry.

The Honourable 8ir James Grigg : You are moving a hypothatical
amendment.

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-
Muhammadan) : You will get a hypothetical revenue as well.
(Laughter.)

Dr. Ziauddin Ahmad : My object is to make this hypothetical pro-
position a reality, a reality which can only come if we accept this amend-
ment that to whatever really exists, we should apply the section imme-
diately. Whatever may come in future, then this section should be
applicd on some later date. This is really my object in moving this
motion and that is to take the Honourable the KFinance Member out of
this difficulty. 1 do not want to repeat all the arguments that I said
on a former occasion, but I do implore the Honourable the Finance
Member to consider seriously the question of keeping these clauses in
abeyance and apply them, if and when the opportunity arises. I am sure
that so long as this particular Bill is there the opportunity would never
arise and the Governor General will be relieved of considéring and framing
an order. Sir, [ beg to move my motion.

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved :
. ““ That after clause 1 of the Bill, the following new clause be inserted, and the
aub_sequent clauses be re-numbered accordingly : P

¢ 2. Rection 16 of this Act &hall come into force at omee and the remaining
shall corhe into forco from such date as the Governor Genmeral in Gouncil

LR :

may determine ’.

. The Honourable 8ir James Qrigg : I am: afraid that Homgr has
nodded again. - If he.would look at.section 16, he; will see that ‘section
16 has no reality, except in relation.to. the imposition of an excige .uty,
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Sir, if he proposes that section 16 of this Act shall come into force at once
and the remaining on some subsequent date, then section 16 caunot
posaibly come into foree either, so that in effect either Homer has nodded
completely or he has a deep laid scheme, an alternative form of raising
again Mr. Raju’s point, which is that this Bill should be permissive, and
80 not come into force until after the damage has been done which it
seeks to remedy. I have already argued that and I do not think it is
either necessary or desirable that I should do so again.

Mr. President (The Honoursble Sir Shanmukbam Chetty) : The
question is :
‘¢ That after clause 1 of the Bill, the following new clause be inserted and the
subsequcnt clauses be re-numbered accordingly :
¢ 2. Rection 16 of this Act shall come into force at once and the remaining
shall come into force from such date as the Governor General in Council
may determime ’.’’

The motion was negatived.
Clausc 1 was added to the Bill.
The Title and the Preamble were added to the Bill.

The Honourable Sir James Grigg : Sir, I bez to move :
¢‘ That the Bill, as reported by the Select Committee, be passed.’’

I think every conccivable point that can possibly arise on this Bill
has been discussed already. I have no new poinis to muke. I merely
tbank the House for the very patient way in which they have dealt with
this matter, and I hope it will not be necessary for me to strain any more
the patience of the House. Sir, T move.

Mr. President (The Honourable Sir Shanmukham Chetty) : Motion
moved :
‘¢ That the Bill, as reported by the Beclect Committee, be passed.’’

Mr. B. Das (Orissa Division : Non-Muhammadan) : Sir (Applause),
I do not know whom I shall congratulate, whether it is the Swedish match
combine or the Japanese match combine that finance the Indian match
factories in India, or the simple Simon-like faith of the Government of
India, that they have found a remedy to what was advocated by the
representatives of the Swedish match ecombine in the Select Committee
on the Matches (Excise Duty) Bill. Sir, whenever this Government see
a chance to collect some more revenue, they do it, but they forget their
obligations to the tax-payer, to the people.- They forget the obligatioms
that are laid upon them by the report of the Indian Fiscal Commission
or by the very Tariff Board that made enquiries about the protection to
the match industry. Sir, sixty per cent. of the money that has been
invested in India on match industry is foreign. It has been the com-
plaint of this House that the Swedish combine should be controlled by
the Government of India. It is true that there are cne or two Indian
Directors on the Swedish match combine. :

[At ‘this stage, Mr. President {The : Femoursble : Sir. Shanmukham

Chetty) vacated theé Chair which was then oécapied by Mr. Deputy
Pi‘é&gé‘xit"’(M‘él Abdu) ‘Mot Chaudhiry).] " ’;pr e Sl
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But they are never called upon to attend meetings. The Indians do
not hold shares in the Swedish companies, nor are Indian boys allowed
proper training in the Swedish firms. Yet, when the Government of India
in their benevolence or simplicity, I do not know what it was, or even the
Select Committee—when they permitted the representatives of the Swedish
match combine to give evidence, they suggested to the Government of
India this new tariff on mechanical lighters and Government and the
Seleet Committee in their simple faith swallowed the suggestions of the
Swedish gentlemen who gave evidence before the Select Committee on the
Matches (Excise Duty) Bill

Mr. A. H, Ghuznavi : There were others also.
Mr. B. Das : T am coming to the Japanese shortly.
Mr. A, H. Ghuznavi : No, not Japanese. They were all Indians.

Mr. B. Das : But financed by Japan.
Mr. A. H. Ghuznavi: No, they are not financed by Japan.

Mr B. Das: I shall be glad if my Honourable friend, for whom
1 have great respect and great friendship, will clear the suspicion that is
in the minds of many of us that the Calcutta match firms and also certain
firms on the West coast of Bombay are not financed by Japanese syndicates-
and they are not controlled by the Japanese people. S8ir, at that time the
House expressed the opinion that Government should exercise control
over these foreign combines as was recommended by the Tariff Board, and
the then President or Member of the Tariff Board, Sir Padamji Ginwala,
wrote his minute of dissent on the match protection and he himself is now
the Financial Adviser of this Swedish match syndicate itself. Wir,
Krugar is dead ; Krugar swindled the European financial circles to the
extent of two hundred millions sterling. I do not know whether
England lost any money on it, but the spirit of Krugar, Krugarism is
still prevailing in India, and it is this spirit which has so much enchanted
the Government of India that the Government of India dare not ask
these Swedish firms in India to come under the control of the (Govern-
ment of India in the line of the recommendation of the Indian Fiscal
Commission, or in the line of the recommendations of the Tarit Board.

Now, Sir, I am glad to hear from my Honourable friend, Mr.
Ghuznavi that certain Indian gentlemen owning match factories repre-
sented that these mechanical lighters should be taxed. But I should like
to know from my Honourable friend what is the amount of Indian capital
that is invested in the Indian match industry. My own view is that
Indians have financed only the small match factories. But, Sir, if the
Swedish people are exploiting, because they are the cousins of the Gov-
ernment of India or of the British people and they have got protection
by the hack door, so also the Japanese from the East have invaded and
they are investing money. They are investing money and taking ad-
vantage of the protection that was given to the match industry. My
Ifonourable friend, the Finance Member, is very anxious to safeguard
the receipts of the Government of India. One of the complaints, that
was made against these foreign mateh manufacturers, was that they
should not import foreign logs and foreign timber from Sweden or Japan,
but that s still going on, and Government have as yet taken no steps ta
control these foreign mateh combines and stop the importation of foreign
tinber from Sweden or from Japsn. So, what is the use of the Finance
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Member trotting out before this House the plea that the Indian match
industries have been protected by this ¢ It is true that Indian labour is
employed in these industries, but if and when any industry receives pro-
tection there are certain rules which the Honourable Member for Industries
and Labour has laid down and sees to it that they are observed. One is
that the raw materials should be Indian. All the chemicals come from
outside. It is a shame that when the Government of India spend so much
money on Indian forests and when timber is available in India to produce
matches, these Swedish combines still import timber. And yet in simple
Simon-like faith this Government bows down to the representatives of the
Swedish match factories and perpetuates a piece of legislation by which
the Government of India will be laughed at by the people of the world.
For these reasons, Sir, I oppose the Bill.

Mr. Bhuput 8ing : Sir, I do not want to go into details at this stage
when the Bill is going to be passed into law. But I want to ask the Finance
Member one question. He said that the criterion for the reduction of
duty on mechanical lighters would depend on the reduction of duty on
wmatches. 1 should like to ask him this. Supposing an industry is
established in India for the manufacture of these lighters and it is found
that this industry cannot compete with foreign manufacturers, will Govern-
ment then be prepared to lower the duty on these lighters or will they
still maintain that the duty bas not been reduced in the case of matches
and, therefore, the duty cannot be reduced in the case of mechanical
lighters +

The Honourable 8ir James Grigg : Sir, I admit that T was not very
clear. What I meant was that Government would be quite prepared to
consider reducing the duty on mechanical lighters when it is quite clear
that they can safely do so having regard to the necessity of preserving
the matel revenue. I am afraid, 1 cannot be more specific than that.

Mr. Deputy President (Mr. Abdul Matin Chaudhury) : The question
18

‘‘ That the Bill to provide for the imposition and collection of an excise duty
on mechanical lighters, as reported by the Sclect Committee, be passed.’’

The motion was adopted.

: THE INDIAN NAVY (DISCIPLINE) BILL.

Lieut.-Colonel A. F. R. Lumby (Army Secretary) : Sir, I move :

‘* That the Bill to provide for the application of the Naval Discipline Act to
the Indiun Navy be reforred to a Select Committee consisting of Diwan Bahadur
Ramaswami Mudaliar, Khan Bahadur H. M. Wilayatullah, Mr. D. ¥. Lahiri
Chaudhury, Mr, B. V. Jadhav, Mr. Gayn Prasad Singh, Kumar Gupteshwar Prasad
Bingh, Rno Bahadur M. C. Rajah, SBir Hari Singh Gour, Mr. 8. G. Jog, Sir Leslie
Hudson, Captain Sher Muhammad Khan Gakhar, Sir Abdulla-al-M#imiin Suhrawardy,
Lieut.Colone! 8ir Henry Gidney, and the Mover, and that the number of members
;ho;e presence shall be necessury to coustitute a meeting of the .Conunittec ehall
o five.”’ o

As you remember, Sir, when this Bill was last before the House it
was-decided on the motion of my Honourable friend, Mr. B. Das, to circulate
1t with a view 16 eliciting opinions upon it. In eirculating the Bill, we
took advantage of ‘a suggestion made during the course of:the:debate by
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my ITonourable friend, Mr. James, to send with the Bill a short summary
of the reasons which led up to its introduction, so that members of the
public. who wished to express an opinion on it should have a better
realisation of the causes underlying it. The opinions that have been
received are now in the hands of the Honourable Members, and, as far
as I can see, they are generally favourable to the Bill. At any rate,
the House can congratulate itself that no point of importance has been
raised in them which has not already been discussed on the floor of this
House during one or other of the previous debates on this Bill.

First, 1 want to deal with a point which was raised during the last
debate by the Honourable Member, the Leader of the Opposition, and
which has been referred to again in the opinions by a number of people.
This concerns the form in which the Bill has been brought before this
House. 'The complaint is that we have not introduced a self-contained
measure. The reason lies in the amended section 66 of the Government
of India Aect which reads :

‘‘ Subject to the provisions of this Act, provision may be made by the Indian
Legislature for the application to the naval forces raised by the Governor Gencral
in Council of the Naval Discipline Act, and so on.”’

It is held that the word ‘‘ application ’’ precludes us from doing more
than we have done in the case of this Bill, and prevents us from pro-
ducing a self-contained measure,

Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran : Nou-Muham.

R madan) : Will the Select Committee be precluded
) from making amendments in the Bill, so as to make it

a self-contained piece of legislation f

Lieut.-Oolonel A. F. R. Lumby : I gather that the legal position is
that the Bill can only be applied and that therefore it will have to comne
up in some such form as at present. It cannot be made into a self-
contained measure.

Mr. Gaya Prasad 8ingh : Why not in the form in which we have
got the Navy Bill in England with such suitable amendments as the Select
Committee may think fit to incorporate ? It can come as a self-contained
Bill in that form,

Lieut.-Colonel A. F. R. Lumby : I gather that that would not be in
keeping with section 66 of the Government of India Act which says : '

‘¢ Subject in the application of the said Act to the forces and ships........to
such wadificntions and adaptations, if any, as may be made by the Indian Legislature

to adapt the Act to the circumstances of India.’’

Diwan Bahadur A. Ramaswami Mudaliar (Madras City: Non-
Muhammadan Urban) : May I ask the Honourable Member another
question which is really very vital ¥ The Bill as placed before the
House refers only to certain sections of the Naval Discipline Act. Is it
open to the Select Committee to take up other sections not referred to
in the Bill and modify them. The power to do so is certainly given in
section 66 of ‘the Government of India Aect.

_ Lieut.-Oolone] A, F. R. Lumby : That is so. The whole Naval
Dlsaipline Act will be before the Select Committee and they can suggest
amendments other than those which have already been ‘included in ' this
draft Bill. What T ‘was just going to say was that-1 understand that-the
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procedurc we have proposed is that which has been adopted in the cuse
of the self-governing Dominions. The Aet has been applied to their
navies in exactly the same way as it is proposed to apply it in this Bill ;
and if this is the only way in which we can get for the Indian Navy the
increased prestige and status which its econnection with the Royal Navy.
will give it, then I submit, Sir, that the advantage that will thus be gained
will outweigh any administrative inconvenience that may arise from having
the Bill in this form,

Next, 8Sir, I want to deal with the suspicion that was in evidence
during the course of the two previous debates, and which I fear still lurks
in the minds of some Honourable Members, that the main object under-
lying this Bill is to give Government the power to forece upon India a
large navy of large and expensive ships which will be available for Imperial
purposes. 1 gather that the idea underlying this suspicion is that, siuce
the Washington Agreement placed certain limitations on the various kinds
of men-of-war, which they may maintain, His Majesty’s Government are
anxious to have in the Indian Navy a kind of reserve fleet upon which they
will be able to call in time of war. Alas for this suspicion, the limitations
agreed upon at Washington cover not only the Royal Navy, but also the
navies of India and the self-governing Dominions, so that if India decided
to build & battleship, it would mean that His Majesty’s Navy would lLave
to go short of a battleship to keep within the limitation figures. But
even if this were not the case, the Bill that is now before the House gives
to the Government no power to increase the naval forces of this country
that they do not already possess and have possessed for years past.

I should like now to try and explain in a few words what the naval
policy of the Government of India really is. This poliey, which, of course,
is co-ordinated with the naval policy of His Majesty’s Governraent, does
not concern itself with the building of any big ships. It aims at main-
taining a small squadron of small and efficient ships for the local naval
defence of India’s coasts, harbours and shipping.....

Lieut.-Golonel 8ir Henry Gidney (Nominated Non-Official) : Is that
the future policy ¢

/ Lieut.-Colonel A. F. R. Lumby : There is no intention of changing
the policy. That policy, when you come down to details, meaus the
carrying out in time of war of such duties as the prevention of mine-
laying by ememy ships, the sweeping up of mines that enemy ships have

' manaqu to lay, the chasing and destruction of enemy submarines, the

| convoying of ships from port to port, and things like that. Honourable

| Members will recollect that during the Great War a German mine-layer
managed to lay a mine-field almost opposite the entrance to Bombay
barhour, and that was not the only occasion on which a German raider
managed to approach the shores of this country. If, as God forbid, the
Egnp_lre 18 ever again engaged in a war against a maritime power, however
distant from India, as sure as I stand here today, the danger that will
threaten India’s coasts and India’s shipping will be just the same &s
threatened them during the Great War ; and it is to provide protcction
against tus danger, should it ever arise, thet the yaval poliey of the Gov-
ement of Indaa is direoted. 1 oan assure the House that there js no
intention that the carrying out of this g:l:gy, which is the policy at present
w foree, aball cest any more money than it does at present, ‘
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The main objections which have been raised at one time or another to
this Bill fall under three heads—expense, Indianisation and constitutional.
As regards expense, I have already explained how limited the policy of the
Government of India is in naval matters and have assured the Iouse that
there is no intentian that this policy shall cost more money than it does at
present. Beyond this, I can assure the House that there is nothing in the
Bill which will involve the addition of a single ship or a single man to the
Indian Marine. The Bill itself is purely and simply a discipline Bill, but
the important part about it is that, until it becomes law, it is impossible for
the Royal Indian Marine to become the Royal Indian Navy ; and, I may
add, until then it will not be possible for the Government to put the finish-
ing touches to the scheme for the re-organisation of the service which they
started in 1927 in what they then considered, and are still convinced, were
the best interests of India, and of India alone.

turn now to Indianisation. Though prior to 1927 there was nothing7
to prevent Indian officers being recruited for the Indian Marine, it was not
until the re-organization scheme formulated that year that Government
first introduced a real plan for the Indianisation of the officer ranks of the
service. In the next year, 1928, the first Indian officer was recruited direct
to the service, and at the present moment there are three Indian officers
serving with the squadron and eleven cadets under training who in the
course of the next few years will take their places in the officer ranks.
That gives a total of fourteen officers or officers-designate against a total
officer cadre of only 1171 do not think that this is such a bad record for
the short space of six years, seeing that it takes five years to train an en-
gineer officer. During the course of the 1928 debate on this Bill much
capital was made of the fact that we had estimated that our Indianisation
scheme only meant the recruitment of one Indian officer to the service
every year. Events, as I have said, have proved that estimate to be
entirely wrong, but the point which I want to make is that the ratio of twe
British officers to one Indian, which is laid down in that scheme, has
nothing sacred about it and can be altered at any time when events justify
a change. At the present moment after all there are only three officers
serving from whom we can judge, and it must surely be admitted that it
would be difficult for Government to satisfy their own conscience from the
experience they have gained from these three officers, however well they
are shaping—and they are shaping well—that their system of recruitment
and training and absorbing these officers into the service is on the right
lines. In actual fact, we have had very considerable disappointments
as regards the recruitment through the open competitive examination, and
we have had to find alternative channels of recruitment from the Train-
ing Ship ‘‘ Dufferin ’’. Though that channel has proved distinctly satis-
factory, at the same time we are not satisfied as to the keenness which Indian
lads in general show to enter the serviee. I shall refer to this question
of recruitment later on. ’

I turn now to the constitutional question which I know is at the root of
the majority of objections which Honourable Members have raised at one
time or another to this Bill. Not that there is anything in the Bill itself
as far as T can see, which is particularly objectionable from the constitu-
tional point of view, but because the Bill, if it passes into law, will causeé
the gmendments made to the Government of India Act in 1927 to beeome
operative for the first time ; and those hmendmerits hiave a very definitely
constitutional bearing. What is the ‘wonstitutional position today ?: At
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the present time, under the Indian Marine Service Act of 1884, it is
possible for His Majesty’s Government to take over the Royal Indian
Marine, lock, stock and barrel, without consulting the Indian Legislature,
and without consultmg the Government of India or the Governor General ;
and it is nowhere laid down that, if they choose to do so, it will be incumb-
ent upon them to pay. I am not saying that His Majesty’s Government
would ever do such a thing, but that is the law and that is what they can
do. Under the amendments to the Government of India Act, which, as
I have said, will become operative if this Bill becomes law, the position is,
as it seems to me, distinctly improved from the point of view of India.
The relevant section of the Act reads as follows :

‘¢ Any naval forces and vessels which may from time to time be raised and pro-
vided by the Governor General in Council shall be employed for the purposes of the
Governuent of India alone, except that if the Governor General declarcs that a state
of emcergency cxists which justifies such action, the Governor Genmeral in Council may
place at the disposal of the Admiralty all or any of such forces and vessels.’’

And India will only be liable to pay for that part of the navy which
is placed at the disposal of His Majesty’s Government for purposes other
than the defence of India if such expenditure is agreed to by both Houses
of Parliament. In addition, as was announced to the House during the
last debate on this Bill, it is the intention of the Government of India to
consult the Legislature in future, so far as may be possible, whenever any
question arises of lending the Indian Navy to His Majesty’s Govern-
ment for operations other than in the defence of India. I assure the
House that this is a definite pledge, and not merely a formula of words.

T know of course that the point of view, taken by some Members of the
Opposition at any rate, is that, so long as the Indian Legislatare, or at
any rate a Federal Ministry, has no measure of control over India’s naval
forces, there is no great difference between the present position and the
position as it will be if the amendments to the Government of India Act
become operative. But, Sir, I have to go by the facts, and, if T cannot
get hold of any facts, T have to go by probabilities ; and I find that even
on the other side of the House it is taken for granted that under the new
Congtitation the subject of Defence will be reserved to the Governor Gene-
ral. Now, Defence is a term covering the Army, the Navy and the Air
Foree, and, if it is reserved, it is impossible to split off any one of these
three and place it under the control of the Legislature. That was the sug-
gestion made by several Honourable Members in the last debate, and one
of them. in making this suggestion, held out a particularly tempting bait
to us. He suggested that, if the Navy were placed under the control of
the Legislature, they would probably be prepared to vote two, or even three,
| erores of rupees for its upkeep instead of the 60 lakbs which is spent on
it at present. I appreclate the spirit in which that snggestlon was made,
but I can only say again that, as long as Defence is a reserved subject,
I do not see how such a proposal could-be accepted. Let me put the case
this way. There is always a limit to the amount of money which Tndia
can afford to spend on her defence, and if Defence is reserved, it will be
the responsibility of the Governor General with the expert advice of the
Commander-in-Chief, to decide how the avallable money can be divided up
anost .guitably .and eﬁectwely ‘between. the three fighting services. If ome
of the fighting. serviges, ;say, ;the . Na.yy, is- placed under the control of the

Liegislature. and they depide -to: strike.out a ling,of their own. A suggeste ed
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by the Honourable Member, whose proposal I quoted just now, and to spend
a crore or 80 extra upon it, then it merely means that the amount of money
that will be available for the Army and the Air Force will be reduced by
that amount ; and that in turn will mean that the Governor General will
not be able to carry out his responsibility in a proper manner. Any sug-
gestion of this kind must be unfair to the Governor General and at the same
time administratively unsound. In matters of this kind responsibility
and authority must go hand in hand, and I, therefore, submit that, so
long as Defence is a reserved subject, the Govirnor General must have
control over its whole field. The only exception that 1 ecan imagine to this
proposition is the oceasion on which, as has already been stated, it is already
the intention of Government to consult the Legislature, that is, when there
is a proposal to loan a part of the Indian Navy to His Majesty’s Govern-
ment for purposes other than the defence of India. That kind of case,
besides being considered by this House during the last debate, was also
disecussed at some length at the Round Table Conference, and I think we
must presume that it is at present within the purview of the Joint Select
Committee ; that being so, it would hardly be appropriate for Government
to make a further statement on the subject in anticipation of that Com-
mittee’s Report. In any case the occasions on which such a proposal will
arise will be few and far between, and I submit that the whole question
resolves itself into this ;—Is this House prepared to leave its naval forces
with their present inferior status until such time as Defence ceases to be a
reserved subject ¥ Or are they willing to take this opportunity of giving
theui1 the increased prestige and status which the title of Navy would confer
on them ?

Last February, in moving for this Bill to be circulated, my frien:,
Mr. B. Das, said :
‘“ When after circulation of this Bill, the Army Secretary satisfles ns and takes

us into his confidence that these natural suspicions of the Indians will he satisficd and
even met, then it may be that the Bill will receive our sanction.’’

Sir, T have tried to satisfy the House that the suspicions which were
raised in previous debates are groundless ; I have explained how limited
the naval policy of the Government is ; and I have tried to give assurances
on the various other points on which it seemed to me that there were doubts
in the minds of Honourable Members in previous debates. I hope my
explanations and assurances will persuade Honourable Members to prefer
the second of the alternatives I have suggested, that is, to take this oppor-
tunity of giving the Royal Indian Marine the status of a Navy.

In deciding what their views will be on this Bill, I should like the
House to consider it not merely from the constitutional aspect, but also
from the point of view of the service, its efficiency and its contentment.
In the last debate on the Bill, it was stated on behalf of Government that
they were in no great hurry to pass this Bill, and that is still true. But if
T urge Honourable Members to put from their minds any thought of delay-
Ing the decision on this particular matter, it is because I think that the
effect of its passing into law will be to add to the contentment and effi-
ciency of the service. I want to mention two facts in this connection.
I referred earlier in my speech to the disappointments we have had with
regard to recrnitment by the open competitive examination. During the
last few years, we have only had a total of 51 candidates, good, bud and
Indifferent, for the 13 vacancies that have been offered. I think it ‘must
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_be admitted that that number does not show a feal and proper enthusiasm
for entry into this service. The point was, however, made during the last
debate on this Bill that the reason for this was that our publicity was not
sufficient and that therefore the general public did not know anything
about this examination, This open competitive examination for the Indian
Murine is held in conjunction with the examination for entry into the
Indian Military Academy and the Royal Air Force College, Cranwell, and
is conducted by the Public Service Commission. It is given the same
publicity as is given to any other examination run by that Commission.
We get a good supply of candidates for the Army, and a good supply of
candidates for the Air Force, but we do not get a good supply of candidates
fur the Indian Marine, and therefore I consider that the accusation made
aguinst us that this is due to our shorteomings is unfair. I will go further.
1 maintain that it is due to the fact that prospective candidates do not look
upon the service as offering them a sufficiently attractive career. I go one
step further again and say that if the service attains the added status of a
Navy, our difficulties in this respect will disappear. I want to quote in
support of what I have said the opinion of an ex-officer of the Royal
indian Marine, who comes from Mr. Das’s own province, Orissa, which
I 1think has a good deal of truth in it. What this officer says is as
follows :

‘1 am convinced that successful Indianisation depends entirely om making the
service a proper Navy in name as well as in deed. " Indian youth is probably niwore
sensitive than British youth and unless they feel that the service they are about to
join is without bar or reproach, you cannot expect them to come forward with enthusiasm

to join it.”’

Mr. Gaya Prasad Singh : Would you read the last paragraph of his
opinion ?

Lieut.-Colonel A. F. R. Lumby : And there is another part of this
same opinion which I want to quote in support of my second point, and that
is this :

‘¢ The service has never ceased to desire the status of a Royal Navy from the
vory day the Indian Navy ceased to -exist in 1862. I waited and hoped for twenty
years to scc such a day and finally was obliged to give up.hope and retire. The service
today is still waiting and hoping and I consider it hard to suggest that they should
wait even longer.’’

Sir, as I have said, the officers and men of the Royal Indian Marine,
when they heard our re-organisation proposals in 1927, felt that their
ambition was at least about to be realised. They suffered a rude disappoint-
ment when this House in "1928 decided to reject this Bill. They waited for
six years more and their hopes rose again, brut last February they suffered
@ second disappointment when this Bill was sent for cireulation. Only
those in touch with the service have any idea how great a disappointment it
was to them. And yet all this time, in spite of these disappointments, there
hag been no relaxation of their keenness or enthusiasm. First under the
command of Captain Sir Edward Headlam, and more recently, under the
eommand of that distinguishec% Admiral, 8ir Humphrey Walwyn, who has
:::;1 IG:lt -mtlamﬁy,?ﬁ Aﬁimr&lty u!ll)txl next November, they have striven

r utmos ) old non-combatgnt Marine i rst .c| :
batant service. ftq memto'g ﬁrSt Im o
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[At this stage, Mr. President (The Honourable Sir Shanmukham
Chetty) resumed the Chair.]

In the short space of six years they have worked wonders and their
success has been far greater than even the experts anticipated. I submit in
all humility that these officers and men, both British and Indian, have
degerved well of this country, and it is within the power of this House by
passing this Bill to show that what they have done is appreciated. If they
pass this Bill it will raise not only the prestige, but also the efficiency of the
service, and I assure Ilonourable Members that, if they take this step, they
will never have any cause to regret it. Sir, I move. (Loud Applause.)

Mr. President (The Honourable Sir Shanmukham Chetty) : Motion
moved :

¢ That the Bill to provide for the application of the Naval Discipline Act to
the Indian Navy be referred to a Select Committee consisting of Diwan Bahadur
Ramaswami  Mudaliar, Khan Bahadur H. M. Wilayatullah, Mr. D. K. Lahiri
Chaudhury, Mr. B. V. Jadhav, Mr, Gaya Prusad Bingh, Kumar Gupteshwar Prasad
singh, Rae Bahadur M. C. Rajah, Sir Hari Singh Gour, Mr. 8. G. Jog, Sir Leslie
Hudson, Cuptain Sher Muhammad Khan Gakhar, Sir Abdulla-al-Mamiin Subravardy,
Lieut.-Colone! Sir Henry Gidney, and the Mover, and that the number of memhors
whose presence shull be necessary to constitute u meeting of the Comwittee shall
he ftive,’

Mr. B. Sitaramaraju (Ganjam cum Vizagapatam : Non-Muhammadan
Rural) : Sir, ‘‘In spite of the eloquent and instructive speech of my
Honourable friend, the Army Secretary, I have to oppose the motion that
he made just now. I venture to submit that never in the history of the
Indian Legislature has a measure of such far reaching consequence been
brought forward with so much unostentation and with so much innocenece.
When this House is asked to legislate for the discipline of officers and men
of the Indian Navy, we might be pardoned if we ask the very simple ques-
tion, * When did this Navy come into existence and with whose consent was
this Navy brought into existence ? '’’’ Sir, these are not my words. 'The.e
are the words of now Sir but then Mr. Shanmukham Chetty. With these
words, you, Sir, opened the debate in 1928 in opposing this Bill. In opening
that debate, you put yourself three questions. Who will pay for this Navy,
you asked, and you answered that it was the Indian tax-payer. The next
question you put yourself was, who will officer this Navy ¥ Sir, the Arniv
Secretary has just now said that there is nothing to prevent Indians buing
there. They will be permitted to be there in the very small proportion they
have been all along. The third question which you asked then was, who
will control the Navy ¢ Sir, it was said, and you answered yourself in the
words of the Government that it will be in the same position as our army is.
Tn 1928, with these remarks, you substantiated your arguments in a very
lengthy speech which I wish I could quote in full, but at this late hour I do
not propose to quote the whole length of your speech. But with those ob-
jeetions you opened the debate, and the verdict of this House was that the
Bil] should be thrown out and it was thrown out. (Liewt.-Colonel Sir Henry
Gidney : ‘‘ By. one vote.”’) It may be by one vote, or it may be by any.
nomber of votes, but the fact is that it wag threwn out. If you take the
opinion of the non-officials alone, I think Sir Henry Gidney would agree
that it was overwhelmingly more than one vote.” However that may he,
it iv unfortunate that today you. aré a mon-combatant. - I-would like to.ask
at the very outset one simple question, what is the hurry for.:pushing ‘on
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this measure with such a rush now at the fag end of this Legislature ¢ At
the last Session, the Army Secretary assured us that there was no parti-
cular hurry for pushing on with this measure, and, with that assurance, the
Bill was sent to the country to gather opinions. Today it has come back
like a bad penny. It did indeed gather some opinion, but like the opinions
usually gathered on measures of Government they are opinions mostly of
persons who are either their subordinates or their Local Governments, and
the opinions that were gathered from the non-official Indians were all few.
Would my Honourable friend. the Army Secretary, like to question that

statement {

Lieut.-Colonel A. F. R. Lumby : I wish there were more. My
regret is also that they were few.

Mr. B. Sitaramaraju : I am very glad for the admission, and I share
the regret that they were very few. Now, I want to say that when we
send the Bill for gathering public opinion, we really do mean that the
opinion that is gathered there is the public opinion and not the opinion
of the Government officials. Now, Sir, there was one reason on the
contrary why the measure should not be pushed on in a hurry. The
empty Benches on this side of the Opposition bears eloquent testimony to
the fact that on the eve of the General Election a measure of this character
gshould not be pushed through, especially when they consider that it is not
s measure of such urgency that it should be rushed through at this
juneture. I trust that I am not alone when I hold the view that there is
undue haste on the part of the Government in pushing through this
measure. I will quote an authority which even my friend on the opposite
side will not question, an authority which is not vitiated\ by any bad
motive or false sentiment. That is the opinion of the European Associa-
tion. The British Indian Association of Calcutta says. ... ,

An Honourable Member : That is a zamindari association.

Mr. B. Sitaramaraju : I am sorry I thought it is an European
Association. However. it is the same so far as the views are concerned.
We always believe that the Zamindars and the Europeans go together in
matters of this kind. This is what they observe :

“¢ That such a Bill should not be rushed through in view of the impending
eonstitutional changes in the centre which are likely to be vast and far reaching is
not to be dismissed without bestowing on it the consideration it deserves. While
being in full sympathy with the Bill, my committee would draw the attention of the
Governmment to such a consideration. This is a contention which gains considerable
weight from the fact that the Government is in no hurry with the Bill, as has heen
admitted by the Army Secretary speaking on behalf of the Government.’’

The other Indian opinions also, from such views as we have gathered,
would go to strengthen that point of view. It says for instance here that
there is no urgency or hurry in the matter and there is no harm in knowing
exactly what is going to happen in the future in the Indian Constitution
with regard to the control of the Indian forces generally and it would be the
best thing for the Government of India and the Federal Legislature to
bring forward a comprehensive scheme for the ereation of the Indian
Navy. If opportunities be given to Indians to defend themselves and to
lea;n th; art of defence, then everybody should welcome such a measure
and so forth. ‘
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Sir, whatever may be the opinion, the fact remains that we are on the
eve of constitutional changes. 1 am sure, my Honourable friend, the
Army Secretary, in spite of his assurance that this is a subject which is
to be under the special care and eontrol of the Governor General and not
vithin the purview of the Legislature, would admit that he cannot be taken
into the contidence of the Joint Parliamentary Commitfee which is sitting.
It may be possible, it all that we hear is true. that there may be no real
Legislature in this country. All our Acts may be passed hereafter in
Great Britain, and it is quite possible that we will have nothing to do with
the administration of the country. Can the Army Secretary say that he
was taken into the confidence of the Joint Parliamentary Committee and
can he give us an assurance on the floor of this House that they will respect
the rights of the people in this country and will give the people some sort
of responsibility, but only this particular responsibility, the Legislature
will be deprived of. Sir, we are on the eve of legislative changes. We are
apprehensive as to what those changes will be: In all fairmess, I ask, is it
right, is it proper on the part of the Government that a measure of this
kind with such far-reaching consequences should be pushed through at
the fag end of this Legislature, unmindful of the changes that are likely
to be made, unmindful of the fact that no one can know exactly what
relations we will have with institutions like Army and Navy. Sir, it is
not my purpose to go over the ground that had been covered by
Honourable Members since 1928. There is one point that was made by
my Honourable friend, the eader of our Group, Sir Abdur Rahim, on the
last oceasion, that this Bill was not a self-contained Bill. The Honourable
the Army Secretary today was pleased to answer that objection when he
stated that the provisions of the Government of Tndia Act, as amended
under section 66, would preclude us from making a self-contained Act of
our own, but that it must be only as a suppliment to an Aet of Parliament
and that it must be accepted as an Act of Parliament and that we in this
House, if we want to make any changes, can only make such changes as we
may deem fit in order to suit the conditions of the Indian people subject
to the provisions of the British Act. This raises a very important consti-
tutional question on which T have been devoting some of my time. I have
ventilated my points of view on this matter in public print in a series of
articles. T shall not attempt to go into any elahorate discussion of the.
(uestion. whether it is right, whether it is proper and whether it is lewal
on the part of the British Parliament to legislate for us now. It will take
not only the few minutes left for me today, but several days. I, therefore,
propose to deal with that question as briefly as possible and that a little
later. T offer now a few preliminary remarks upon the two other questions
which are connected with this measure.

With regard to the question of Indianisation, it is not my purpose to
say anything more than what has been already said or to repeat all that
hag been said to press for the claims of Indianisation. The little opinion
that was gathered from the public of India shows how deeply dissatisfied
thev are with the policy pursued by the Government in the matter of
Indianisation, and I need not add anything more than what was said then
and how and all the time throughout the country.

~ With tegard to the other question regarding our ability to find the
riecessary funds for a Navy, some péople did express the opinion that, in the
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present financial circumstances of the Government of India, the Govern-
ment of India might not be able to find the necessary funds to have even
a decent Navy. My Honourable friend, the Army Secretary, just now
said that under the Washington Conference Regulations it is not possible
for us to increase the Navy.

Lieut.-Colonel A. F. R. Lumby : My point was that the Washington
limitation figures cover the naval forces of the whole British Empire, and
not only the Royal Navy. That was the point I wanted to make.

Mr. B. Sitaramaraju : It includes India also.

Lieut.-Colonel A. F. R, Lumby : It includes the whole of the British
Empire.

Mr. B. Sitaramaraju : The British quota would include the Indian
Navy also ; that was decided ; therefore, according to my Honourable
friend, the Army Secretary, the British quota cannot be increased now
by means of any increase in the Indian Navy cxcepting for the purpose of
keeping such a small force as may be found to be necessary in order to
safeguard the coast of India. Is not that so ¢

Lieut.-Colonel A. F. R. Lumby : The second point I made was that.
if it was decided, in accordance with the policy of Government, which,
as I say, is co-ordinated with the policy of His Majesty’s. Government, to
build, say, a battleship for the Indian Navy, then the British Navy or one
of the Dominion Navies will have to go short of a battleship in order to
keep within the limitation figure.

Mr. B. Sitaramaraju : Therefore, may I ask the Honourahle the
Army Secretary whether it is possible for us to build a Navy now under
that Convention 1

Lieut.-Oolonel A. F. R. Lumby : You cannot increase the total
strength.

Mr. B. Sitaramaraju : Under these limitations, it is not possible for
us to have a big Navy, a Navy even enough to safeguard and protect for
defence purposes the two thousands and odd miles of our coast-line. But
we will have the existing Navy and it will be called the Indian Navy ;
and, as I have said, that Indian Navy we are now having is nothing but
a mere apology for a Navy, as we all have known to our cost when the
German cruiser the ‘‘ Emden ’’ was cruising in the Indian waters. It
proved absolutely impossible for wus to curtail the activities of the
‘“ Emden ’’ in the Indian Ocean, as everybody knows and particularly as
we of Madras know to our cost, in spite of all the resources of the mighty
British Navy. In spite of the existence of that Navy, of which we have
heen allocated a little quota of our own for maintenance, that big, mighty
Navy did not help us to save even the little part of Madras from being
shelled by the ‘‘ Emden '>. Now, Sir; what hope can we have in future
that if another ‘‘ Emden '’ comes or if any other naval power threatens
us, that we will be in a position to maintain a Navy at least to defend our
coasts ¢ The British Navy no doubt. Sir, is a very powerful Navy, but it
iy so far away from us and its usefulness in an emergency on our shores,
as we know from actual experience, cannot be so real as is sought to be
conveyed to us. Sir. we do attach considerable importance to the question

‘
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of a Navy. At any rate, that was my view ; I was always maintaining
that the geographical position of India is such that our land bordex:s are
provided by God with such impregnable mountain ranges that it is not
possible for a foreign invasion through the land frontiers excepting
through the passes of Khyber and Bolan. (Lieut.-Colonel Sir Henry
Gidney : ‘‘ Question ’’.)

Mr. B. V. Jadhav (Bombay Central Division : Non-Muhammadan
1tural) : All the invasions have come from there.

Mr. B. Sitaramaraju : If my Honourable friend had the courtsey
to allow me to finish my point, he would have understood what I was going
to say ahout those two passes. Now, my Honourable friend, Colonel Sir
Ilenry Gidney, interjected the remark ‘‘ question ’’ when I said that we
had got impregnable mountain barriers on the north protecting our land
frontiers. Sir, I am very sorry that in spite of his having travelled six
thousand feet up in these heights, he has not realized that fact. (Laugh-
ter.)

Lieut.-Colonel 8ir Henry Gidney : That is not a fact. If it were a
fact, England would never have taken India from the Mughals who
invaded India from the North Western mountain passes.

Mr. B. Sitaramaraju : My Honourable friend has not read the his-
tory of India properly. If he will read that history properly and
afresh, he will find the answer himself.

Liet.-Colonel 8ir Henry Qidney : Not in the history of South India.

Mr. B. Sitaramaraju: With regard to the two passes, the only
vulnerable portions are the Khyber and the Bolan through which foreign
invaders did invade the country in the past ; but the passes which were
found practically passable by the strong forces coming from the north in
those by-gone ages would not be quite so passable now armed with up-to-
date engines of destruction. The efficacy of the modern gun was not
available then, I am sure, if we had placed our modern weapons in those
passes, it would have been found impossible for those forces to advance
through these passes. (Laughter.) If the present advances in scientifle
methods of warfare which manufacture the big guns that could shoot
missiles even thirty miles ahead were available then, things would have
been different. However, my point is this, considering the impregnable
nature of our land barriers, we have been maintaining a very large army
for which we have been spending an amount of money that we can hardly
afford—an amount entirely out of proportion to our ability to pay. All that
we have been maintaining—and I do submit—and I have always been sub-
mitting—with such a heavy cost—are not at all necessary for this country.
On the other hand. what we do require, for our real defence purposes, is
8 bigger Navy ; and. therefore, I think any amount of money that we ean
find for Government for this would all be in the direction of a desirable
object ; and T should not in the least hesitate to agree if a large portion
of the amount that we have been spending on our army were proposed to
be diverted for building a Navy. As our quota is already included in the
British Navy, we cannot possibly have the necessary Navy. The question
13 not funds, but our ability to increase the quota or vary it. Regarding the
question of funds. I think that it would not at all be a waste of fundy if
Such an Indian Navy is to be built. I would welcome any expenditure
In that direction, because I consider that an Indian Navy is essential for
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purposes of our defence. Sir, I do not want to refer to this question of
discipline. We all know that the discipline which obtains in the British
Navy is universally considered to be a model, and, if that system of dis-
cipline is incorporated into the Indian Navy, there 18 nobody in this House
who will say no to it. We shall always welcome that, and we shall always
copy Great Britain in the matter of discipline.

Now with regard to.......
. Mr. President (The Honourable Sir Shanmukham Chetty) : How
long is the Honourable Member going to take {

Mr. B. Sitaramaraju : I shall take some time, Sir.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
House will now adjourn till tomorrow morning at 11 a.m.

The Assembly then adjourned till Eleven of the Clock on Wednes-
day, the 8th August, 1934.
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